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LOK SABHA

Wednesday, August 29, 1962/Bhadra
7, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Committee for Anti-Corruption Drive

+
( Shri Harish Chandra
| Mathur:
' Shri M. L. Dwivedi:
Shri S. C, Samanta:
| Shri Subodn Hansda:
*667. J Shri P. R. Chakraverti:
1 Shri Rameshwar Tantia:
’ Shri P. C. Borooah:
| Shri M. K. Kumaran:
| Shri Hem Barua:
| Shri Kajrolkar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the proposed committee
for anti-corruption drive has been
constituted; and

(b) if so, what are the personnel
and functions of the committee?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) The appointment of the Com-
mittee and its personnel will be
announced soon,

Shri Harish Chandra Mathur: May I
know if the hon. Minister is aware
that a considerable amount of corrup-
tion and demoralisation among the
services is due to political interference
and pressure, whether the hon. Minis-
ter has given thought to that matter
and whether this Committee would be
fully equipped to deal with that
matter?

1661 (Ai)LSD—I1.

4658

The Minister of Home Affairs (Shri
La]l Bahadur Shastri): It is a very
genera] statement that the hon. Mem-
ber has made. I do not want to say
that there might not be anything like
what he has made a mention of.
However, he will realise that it is a
very difficult ‘matter also to tackle
with. Still, that aspect will also have
to be borne in mind. To give it in
specific terms to the Committee to
look into will not be so easy; yet, I
am giving thought to that matter.

Shri Harish Chandra Mathur: May
know if the hon. Minister wants this
Committee to restrict itself only to
the Central Government employees or
whether he is treating this question
as a question of nationwide importance
and has discussed it with the Chief
Ministers and the Home Ministers of
the States so that this Committee will
cover the activities and tackle cases
of corruption all over?

Shri Lal Bahadur Shastri: For the
time being it would confine itself to
the Centra] Government employee, but
if certain decisions are arrived at, it
will not be so difficult to have further
discussion  with the State Govern-
ments.

Y o ®vo fEaY : Furer ¥ Fefy
FEAEAT T T FY G FA 3 ford
o grnfors = & faa § 98 s
P I R AgT s AR AWy
R ], fog weAew 3@ oweew #
faersr #X @I & 1 & g AT ST
g ¥ =3 faaa & Fav w1 €, a8 FEY
F9 g JYTC GV R 30 T8+ i 9%
7 Fg7 7T oft & famranfiw &

st st qgIPT WY ®qF a7
W AT A Fa g
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Shri Rameshwar Tantia: Who will
be the personnel of this Committee
and will the Committee have powers
to examine the ministries of the Cen-
tral and State Governments?

Mr, Speaker: That has been ans-
wered.

Shri A. P. Jain: The basic causes
underlying corruption being the same
whether it relates to an employee of
the Central Government or of the
State Government, would it not be
advantageous that the hon. Minister
may consult the State Governments
and extend the Committee’s terms of
reference so that they are applicable
to the employees of both the Central
and State Governments?

Mr. Speaker: It is a suggestion.

Shri Tyagi: Is the hon. Minister
conscious of the fact that corruption
has increased hundred times today
than what it used to be during the
British days? If he is conscious of
that fact, I want to know what con-
crete steps he has taken, department-
al or administrative, to stop corrup-
tion.

Mr. Speaker: This is the step that
is being taken now. Anyway, an
answer ‘might be given by the hon.
Minister.

Shri S. M. Banerjee: Has it in-
creased hundred times or not?

Shri Lal Bahadur Shastri: I am
sorry, I would not like to endorse
what Shri Tyagi has said.

Shri Tyagi: It is unpalatable.

Shri Hari Vishun Kamath: The
number of times?

Shri Lal Bahadur Shastri: I do not
think so. It may be a different matter
that corruption is-on the increase or
might have increased; but to say and
give the proportion I am not such a
big mathematician as Shri Tyagi is.
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Therefore I cannot
what he has said.
Shri Tyagi: Is it on the increase?
Shri Lal Bahadur Shastri: I am
surprised that Shri Tyagi should ask
that question when he knows my
views in the matter.

Shri Harish Chandra Mathur; To
what extent does he agree?

Shri Lal Bahadur Shastri: I have
expressed them not privately to him
but in a committee meeting. How-
ever, we are taking this step only to
try to remove or eradicate it or at
least to reduce it.

Shri Tyagl: My definite question
was as to what departmental or ad-
ministrative steps he has already
taken in this matter apart from the
proposed committee.

really endorse

Mr. Speaker: I would appeal to
Shri Tyagi to consider whether it
would be possible to relate all the
measures that have been taken de-
partmentally or administratively or
otherwise during the Question Hour.

Shri Tyagi: I submit, I wanted to
know the action taken by him to stop
this  corruption. He could narrate
one or two actions that he had taken:
not in a particular case, but as a
general policy, administrative action
taken to stop this menace.

Mr. Speaker: That would be a long
list. In the question hour, it would
be difficult to say.

Shri Hari Vishnu Kamath: Where
there are allegations of corruption
against some higher-ups in the admi-
nistration including, unfortunately, a
Minister here or there, what is the
machinery or modus operandi for an
enquiry to ascertain if there is a
prima facie case and if a prima facie
case_is established, what is the pro-
cedure for further proceedings?

Shri Lal Bahadur Shastri: The
hon. Member has further widened
the scope of this question.

Shri Hari Vishnu Kamath: Where is
the machinery?
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Shri Lal Bahadur Shastri: He has
mentioned about Ministers....

Shri Hari Vishnu Kamath: Unfor-
tunately, I said.

Shri Lal Bahadur Shastri:....and
perhaps Members of Parliament also
on this side and that side both. For
the present moment, we are confining
ourselves to government servants.

Mr. Speaker: Shri Hem Barua.

Shri Hari Vishnu Kamath: On a
Point of Order, Sir, have you ruled
my question out of order, as inad-
missible. Because, he said, they are
dealing with government servants

only. To my supplementary ques-
tion,—you admitted it—there is no
answer.

Mr. Speaker: Because we are deal-
ing with the committee, the question
also should be in relation to that
committee. Therefore, the Minister
has said that so far as the committee
is concerned, it will deal with gov-
ernment servants only and not with
Ministers and Members of Parlia-
ment.

Shri Hari Vishnu Kamath: My sup-
plementary question does not arise?

Mr. Speaker: That he has said.
The supplementary question can be
in relation to the question concerned.

Shri Hari Vishnu Kamath: You did
not rule it out of order. That is
what T said.

Mr. Speaker: I did not. Therefore
the answer has been given. If I had
ruled it out of order, no answer
would have been given.

Shri Hari Vishnu Kamath: My
question was not answered.

Shri Hem Barua: In view of the
fact that some State Governments
have anti-corruption squads, how do
the Government propose to co-ordi-
nate the work of this committee with
the work of the State Governments?

Shri Lal Bahadur Shastri: We
shall consider that at a later stage.
in fact, my feeling is that we should

BHADRA 7, 1884 (SAKA)
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restrict ourselves in these enquiries.
When we set up a big commission,
we get a theoretical report, no doubt.
My purpose is to ask this committee
to give me specific suggestions, to
give me intermm reports, to send me
proposals even weekly if they so like
and advise the Government of India
or the Home Ministry as to how to
proceed in this matter.

Shri Hem Barua: My question has
not been answered.

Shri Lal Bahadur Shastri: I have
answered that. I have said that
once we have taken certain decisions,
it would not be difficult to take up
these matters with the State Govern-
ments and co-ordinate the action.

Some Hon. Members rose—

Mr. Speaker: Next question. We
have already spent nine minutes on
this.

Coal Dumping

+
( Shri B. K. Das:
668, J Shri Subodh Hansda:
"3 Shri S. C. Samanta:
| Shri M. L. Dwivedi:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the coal dumping sys
tem has begun working;

(b) what is generally the capacity
of a ‘dump’ wherefrom the consumers
are to draw their coal;

(c) what improvement has been
effected in the transport position by
the introduction of the dumping sys-
tem; and

(d) whether the consumers find any
difficulty in getting on with the sys-
tem?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Coal dumps
have already been set up in the States
of Punjab; Uttar Pradesh; Kerala:
Madras; West Bengal and Andhra Pra-
desh. The States of Gujarat; Orissa;
Assam; Bihar; Rajasthan; Madhya
Pradesh and Mysore have also agreed
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to set up dumps.

(b) No specific capacity for a dump
has been fixed. It, however, depends
on the number of consumers to be fed
from a particular dump.

(c) The dump scheme tends to rat-
ionalise the available rail transport and
ensures quick turn-round of wagons.
These factors bring about a general
improvement in the transport position.

(d) There are difficulties due to such
factors as double-handling, but, by and
large, the scheme has been accepted in
’laces where jt has started operating.

Shri B. K. Das: May I know whe-
ther any assistance is given to the
State Governments for filling these
dumps?

Shri K. D. Malaviya: No. There is
no particular assistance that has been
given. But, some administrative ar-
rangements have been made which
helps the movement of coal under the
dump scheme.

Shri B. K. Das: May I know whe-
ther the consumers are under any com-
pulsion to draw their coal from these
dumps?

Shri K. D. Malaviya: Yes, Sir. One
this scheme comes into operation, ihe
consumers that fall within the area for
which the dump has been created,
have to take their coal, under the
rules that have been framed or under
the orders of the State Governments.
The State Governments authorise the
nominees to operate the dumps and
indicate the quotas of the consumers
for whom the dumps have been creat-
ed. Then, sanctions from accounts
are issued against programmes sub-
mitted by the authorised nominees,
and movement takes place by rail cum
road?

Shri Subodh Hansda: May I know
whether it is a fact that due to this
dumping system, the transportation
cost of coal hag gone up, and the con-
sumers have had to pay much more
than what they used to pay before?

AUGUST 29, 1962
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Shri K. D. Malaviya: Yes; this dump
system has the implicatior. of increase
in transport costs and; some increase
in the consumer prices. Of course, that
is not a very happy thing, but there is
no alternative to it, because he gets
the coal for the purpose for which
he wants.

st qo o frqF : Wt Tz 7
g I IR F FAS FT FAT I FTO0
FARN X AT agr B 99 fraw a2 F9y
&Y sfaaer w9 a37 91, a< W fe-
arE I &Y T oy | o faww av wR
forely faew & agt w1 Y F9 F1 5
F ¥ fad, & ST ATEAT §, AEATET
MA@ ?
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Shrimati Savitri Nigam: Is the hon.
Minister aware that because of this
dump system a new type of corruption
has started taking place, namely that
while the permit is taken for soft coke
and other types of coke, hard and
other expensive types of coal are be-
ing brought and taken away from
these dumps?

Mr. Speaker: As regards corruption,
a committee is being set up under
Question No. 667. .

Shrimati Savitri Nigam: My ques-
tion is whether the hon. Minister is
aware of it, and if so, what action he
is taking to stop this sort of corrup-
tion.

Shri K. D. Malaviya:
aware of this specific case.

I am not

Shri Tridib Kumar Choundhuri: What
is the actual working scheme of Gov-
ernment? Will there be one dump in
each State or will there be several
dumps in each State, in view of the
transport problem?
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Shri K. D. Malaviya: This is based
on the several-dumps-scheme. For
instance, in U.P,, the dump stations
are Kanpur, Lucknow, Meerut City,
Allahabad and Varanasi; and some
more are proposed to be set up.

New Education Code for Delhi

+

( Shri Bishanchander Seth:
*669. < Shri Bhakt Darshan:
 Shri D. C. Sharma;

Will the Minister of Education be
pleased to refer to the reply given to
Starred Questien No. 1285 on the
5th June, 1962 and state:

(a) whether a New Education Code
for the Union Territory of Delhi has
been prepared;

(b) if so, what are its main features;

(c) whether the model legislation
based on the code for the consider-
ation of the States has also been ex-
amined;

(d) if so, the result thereof; and

(e) how these new provisions differ
from the old ones?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (e). A statement is
laid on the Table of the House.

STATEMENT

(a) The preliminary draft of the
Code has since been prepared and is
under examination before it can be
finalised.

(b) As has been pointed out in re-
ply to Starred Question No. 1285, ans-
wered on 5th June, 1962, the Code

contains Chapters on  Departmental
Organization, Inspection of Schools,
Rules for Recognition, Grant-in-aid

Rules, Service conditions of Aided
School teachers, including punishments
and appeal rules, Fees and Funds,
Rules for grant of scholarships, Rules
relating to admissions, transfers class-
promotions, medical examination, etc.
ete.

(¢) The matter is under consider-
ation

BHADRA 7, 1884 (SAKA)
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(d) and (e). Do not arise at this
stage.
ot fazmdr ¥ : F v SR g
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Shri D. C. Sharma: One of the items
to be included in this model Code is
service conditions of aided school
teachers. May I know if the triple
benefit scheme recommended by the
Mudaliar Committee will aiso be in-
cluded in these service conditions?
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Dr. K. L. Shrimali: Government
have been keen to unplement this
scheme, and we are in  consultation
with the Delhi Administration about
this matter, and 1 am hoping that it
will not be too long Dbefore this
scheme is introduced for the Union
Territories.

Shri S. M. Banerjee: Since the Code
is being established for the Union
Territories, may I know whether other
State Governments have also been in-
structed to have a similar Code in
their areas?

Dr. K. L. Shrimali: ‘This Code will
be for the Union Territories. If the
other State Governments also choos=
to devise their Codes, they will be
quite free to do so.

Shri C. K. Bhattacharyya: From the
statement, I find that the code relates
to the terms and conditions of service
of school teachers. Is there any pro-
posal to have a similar code for col-
lege teachers?

Dr. K. L. Shrimali: As far as col-
leges are concerned, universities have
their own rules and regulations. They
are governed by statutes and rules
framed by the universities.

fesafrarat & forg wvast faar
+
rﬂ”f‘hﬂhﬁiﬁ:
= Ho Ho AR :
*wo.it&ﬂo Fo TN :
Iﬁﬂgﬂ'ﬂ(mt:
il siade
Fa7 oot et a8 T A FAT
w3 fF
(%) wrda fagafaarat ¥ ad-
a@ F@ F TIFA F AW favaw
N &7 @7 FTR FE@ & fod s gfaf

Fa7E 75 Y ITF T AF F FA T &40
e ; AR
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(@) ¥ =3 afalfa 7 aoar owafe
sfaazT sega #¢ foar & o) afe g,
ar sEr AE-Ay fawifer q@r § 7

farat w5t (310 W0 Ao HAT):
(%) afafs 3 ol 75 §: §3 Q1 I
&, TOE1 FA T T A GE |

(&) o 78 1| g=Ea: afufa
fedie a9 & =wq aF W &Y Y |

&t o ao fg& : & WA =TRAT
g f5 @ Fad ¥ faamnfiw w2 &0 &
FAFTEINE ?

Dr. K. L. Shrimali: The main pro-
blem is to have a model legislation.
All the problems relating to the ad-
ministration of universities are being
looked into by rhis Committee.

= wo o fgad :  fazafaarat

¥ qzrg @ & graw #ofr 77 =
gfafa & wr§ fa=m< grm F4ifF Qesy
F g a1 fadr o wafa & T wa a3
T a7 g1 et q AT S g, I8 a6
@0 | 39 I agrs faard &1 AreAN
Fa7 g1, F47 29 grae § off a3 afafy
faae wfr 7

Dr. K. L. Shrimali: This subject does
not come within the purview of this
Committee.

ST weeAt o fareAr Wl

ot 7 frg® ofadyw & Noour A A 5

sefire Wk T famfaamat &

wraeq § ag *1% fA90F T TR §

o g afafs & omd F AR

IqH! 9 AT AGT § | § AAAT TZAT

g fF w9 a% 3@ N7 7 witan Fa

sra ?

=Y &0 HAro =T ¢ FATH fas-

e & @raey ¥ uF faw SR

o a7 faget aifade § fsT 9g T8

T @ @ | 3w gfata @ g w7

HqrEw ey ¥ X ¥ FAI fFar
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T T & WIR ST qg AT AGH, IqF 1S
T TARE AR Fqefvrg Y & forg fai-
IF T 939 F MAT qAEAT |

Shri D. C. Sharma: Will the uni-
versities be asked to 1evige their ad-
ministration and osther things in  the
light of this model Bill which will be
circulated? Or will they continue to
go on in their old way?

Dr. K. L. Shrimali: In fact, one of
the State Governments had actually
made a reference to us. It was on the
basis of that reference that we ap-
pointed this Committee. After their
Report has been submitted, we propose
to send it to all the Governments so
that they may also revise their legis-
iation suitably.

Coal Targets during Third Plan

+
[ Shri P. R. Chakraverti:
Shri Bhagwat Jha Azad:
671 ) Shri Bhakt Darshan:
" 1 Shri Ram Ratan Gupta:
| Shri Yashpal Singh:
| Shri Heda:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the Cozl Council of
[ndia urged Government to take steps
to overcome the power shortage that
happens to the biggest handicap in
achieving the coal target of the Third
Five Year Plan;

(b) if so, whether Gecvernment have
taken steps to hold joint consultation
with the Planning Commission and the
Ministry of Irrigation and Power; and

(c) whether Government endorse
the suggestion of the Coal Council that
the Thermal Power ilouses and wash-
eries should be locatad at coal fields
wherefrom supplies are to be obtained?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
Yes.

(c). Yes. Governinent are of the
view, that, as far ag pocsible, new
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Thermal Power Stations and washer-
ies should be loca*ed at the coalfields
which are the sources of supply of
coal.

Shri P. R. Chakraverti: To what ex-
tent will the shortage be covered by
the steps which are now devised by
joint consultation?

Shri K. D. Malaviya; We hope to
meet the situation. According to the
target provided in the Third Plan, the
demand for power in ccal fields will
increase. We have asked Planning
Commission to consider some scheme
to step up production or generation
of power near about coal fields by
major coal producers.

Shri P. R. Chakravert{i: How far has
the private sector shown keenness to
make investment on the lines devised?

Shri K. D. Malaviyx: They are not
very keen on investing money; they
do not want to gencrate power un-
less they get adequate help from the
Government. The State Coveinments
are also to be consulted and their col-
laboration secured. So it requires
consultation with State Goveirments
so that the private sector could be
persuaded to generate power.

Shri Bhagwat Jha Azad: According
to the suggestion or apprebension ex-
pressed by the Coal Council of India,
could we know what will be the short-
age in power in respect of raising coal,
and in the light of that, has the Plan-
ning Commission agreed to supply ad-
ditional sources to meet the same?

Shri K. D. Malaviya: I am afraid }
will not be able to give the details of
the shortfall in power. But for the
short-term solution of the proklem, the
Coal Council has made some proposals
to the Government, and these pro-
posals are under examination. If
these are implemented, I presume that
we will be able to get over the
difficulties.

Dr. L. M. Singhvi: What would be
the financial outlay of the proposed for
locating washeries and therma! stat-
ions near coalfieids? Has it  been
examined?
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Shri K. D. Malaviyz: That infor-
mation is not readily available,

Shri Heda: On the occasion of this
meeting, the hon. Minister was pleased
to state that with a view to overcome
this distance or transport d'fficulty,
Government are taking up racvement
of coal by canals ang rivers. May I
know whether the Goverrment have
taken any active steps in this regard?

Shri K. D, Malaviya: Yes, Sir. The
scheme has been consideved very much
and is ready now. We have made ail
preliminary arrangements and surveys
alsc. Now, in the Ministry the ques-
tion is under examinaticn, and 1 sup-
pose within the next twe or three
weeks decisions will be taken and if
decisions are taken the way we wouid
like, movement will start quite readily.

st g fag - T @R A
T § 5w fgmm &0 9 fasieft &Y
faeen #89 T T FL IS F I F
AT W A Ky et ¥ age w0
AT T &1 qHdT § HR G FT
T QT g EFarg ?

=t %o Fo WA : SN 7, fg=
& A fauelt F7 FAW & THFE
fagre & ot @red g % A, 78 v miw-
a9 i a7 91 et § g Y TiFfy 5}
g &% F1 araR F1 FES F IqET §
e fFar wE |

Shrimati Yashoda Reddy: The hon.
Minister was pleased to state  that
there was power shortage in the coun-
try. In view of this, in States like
Andhra Pradesh, whaich are irying to
keep up coal targets, as they are short
of money, will the Central Government
b2 willing to provide the money ask-
ed for by them?

Shri K. D. Malaviya: The Centre is
alteady doing what it cen, whether it
is financial assistancz or other aspects
of the matter also. Th2 whole question
of collaboratoon between the Statz
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Governments and the Central Govern-
ment is under active consideration of
Government.

Shri Hem Barua:; 1ls it a fact that
Gcvernment prooose to ask ihe un-
economic coal mine owners to surren-
der their underta'dings to Govern-
ment?

Shri K. D. Malav:iya: This supple-
mentary does not  arise out of this
question.

Shri Daji: The hon. Minister was
pleased to state on o former occasion
that this was the view of the Ministry,
but not of the Government. Now he
sayvs this is the viaw of the Govern-
ment. Do I unde:sitand that a firm
decision has been taken by the Gov-
ernment about this matter, that the
thcrmal stations and washeries will be
located only at the beds of tae coal-
fields, and if so, whether schemes not
faliing in line with this will be revis-
ed?

Shri K. D. Malaviya: That is the
recommendation of the Planning Com-
mission as well as cur Ministry and
the Government. 3o far as the Gov-
ernment of India is concerned, with
regard to implementation of such a
scheme, the State Governments have
also to be consulted. Already, there
are some schemes which are not falling
into this pattern. So, until they are
consulted and they agree, a firm de-
cision cannot be taken which can be
implemented later on.

Shri Venkatasubbaiah: Is the hon.
Minister aware of the fact that there
is a shortfall in the production of coal
in the Singareni Collieries to the ex-
tent of three lakh tons due to shortage
of power; if so, what steps have Gov-
ernment taken to finance the State
Government or to alleviate it?

Mr. Speaker: Individual cases will
be taken up separately. It will be
difficult to deal with all.

o} W T . AT JEAT ST A

FaemET fF 19 Fifae 7§95 gara
& fret o e o o @Y & 1 & ST
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Srear § fF 9= 9 qer qe gE
fed & #1 37 SR TG N STAT AEAT ?
=t Fo Fo AN : FIA Hifqa §
RN QY a1 FaY & 93 AZ & fF FE> F
gl ¥ T & IET I T Tfgd
aifs T greaute 9T AT A T I3 |
zafad gaw QT € WGl IF g %
T A F 9 & AF 9 ; T
T Firger 41 Afales fawiar g 1

Delhi Primary Education Act, 1960

+
( Shri Surendra Pa] Singh:
*672. { Shri Prabhat Kar:
| Shri R. N. Reddy:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Delhi Primary Education Act of 1960
is not being enforced successfully and
a large number of Delhi children of
school going age are not being sent to
schools by their parents or guardians;
and

(b) if so, what steps Government
propose to take to make the scheme a
complete success?

The Minister of Education (Dr. K. L.
Shrimali): (a) No, Sir.

(b) Does not arise.

Shri Surendra Pal Singh: May I
know how many children of the
school-going age in Delni and Old
Delhi have already been registered
under the Compulsory Primary Edu-
cation scheme?

Shrimati Soundaram Ramachandran:
Last year it was made out that there
were less than 50,000 children—46,000
children; and, an enrolment drive was
made and almost 95 per cent. of the
children in the age group be‘ween 6
and 7 were admitted into the schools
in 1961.

Shri Surendra Pal Singh: Was any
legal action taken against those parents
who failed to send their children to
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the schools during the last academic
year? If so, with what result?

Shrimatj Soundaram Ramachandran:
It was not necessary because 95 per
cent. of the children in age group have
already been admitted.

Shrimati Renuka Ray: Have they
ascertained whether the number of
children on the rolls actually attend
the schools? What is the regularity?

Shrimati Soundaram Ramachandan:
Enrolment is done. Whether there i3
wastage or stagnation, that would be
taken up separately. But, every effort
i made to keep them coming to school
regularly by giving other incentives
like milk and the supply of mid-day
meals etc.

oY fiq IREw - @ @R TR
AW T FU FOO fF A L @
qEF AT a9 T § I fqd IqN ¥4
o7 T § ¢

Mr. Speaker: Ninety-five per cent.
were admitted; but what about the
rest 5 per cent?

Shrimati Soundaram Ramachandran:
It is impossible to get 100 per cent.
because there will be other reasons.
So, 95 per cent. is really a very high
rate of enrolment.

&t geSTa| 9T ;- A asE g
O & F87T T T ITF T 9T 0
T HTE FROT @=L 7

Shrimati Soundaram Ramachandran:
During the enrolment drive, as far as
possible, almost all the normal chil-
cdren were persuaded to come to school.
And, with the parents’ cooperation only
it was achieved.

Shri Prabhat Kar: The hon. Deputy
Minister said that 85 per cent. have

been enrolled. May I know what is
the percentage attending school?

Shrimati Soundaram Ramachandran:
That is not here with me.

Dr. P. S. Deshmukh: Before enforc-
ing attendance cent. per cemt. ig the
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Minister satisfied with the arrange-
ments for their education in the schools
al the present time?

Shrimati Soundaram Ramachandran:
If we can be 100 per cent. satisfied, I
think, we come to a standstill. That
can never happen. We always try.

shri Harish Chandra Mathur: Sir,
the scheme is for children between
the ages of 6 and 11—the scheme of
compulsory education. The Deputy
Minister gave figures only for children
tetween the ages of 6 and 7. How do
they explain the position?

Shrimati Soundaram Ramachandran:
Yes. Last year the drive was made to
enro] children between the ages of 6
ang 7. This year the enrolment drive
is for children between the ages of G
and 7 and also 7 and 8. It is going on.
We cannot bring in children of 10
years just now. So, when the drive
starts, we start from the age group of
6 and 7 and every year we add one
age group more.

Mr. Speaker: Question No. 673.

Shri Narendra Singh Mahida: Sir,
may I request that along with this
Question, Question No. 693 be also
taken?

Mr. Speaker: If the Minister 1s will-
ing. (Interruptions),

Shri Tyagi: This may be answercd
f1st.

0il Pipe-Lines

( Shri étbOd.h Hansda:
| Shri G. K. Singha:
*673. Shri Basumatari:
Shri 8. C. Samanta.
| Shri Yajnik:
Will the Minister of Mines and Fucl
be pleased to state:

(a) whether the plan for laying the
¢il pipelines for carrying petroleum
oils from one place to another has been
tinalised;

(b) if so, the total mileage of pipe-
lines to be laid and the places where
these will be laid;
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(c¢) when this work will be  taken
up; and

(d) how long it will take to com-
plete the work?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Tnimmaiah): (a) No, Sir.

(b) to (d). These detailg can be
given only after the plan for laying
oil pipelines ig finalised.

Shri Subodh Hansda: The Minister
has said that the details can ke given
only after the plan has been finalised.
May I know how long it will take to
finalise this plan?

Shri Thimmaiah: The Indian Re-
lineries Ltd. hope to commence the
work by the end of this year ard com.
piete it by the end of 1964.

Shri Basumatari: What is the esti-
mated cost of these pipelines to reach
the target?

Shri Thimmaiah: The Calcutia-
Barauni-Delhi pipeline would b about
Rs. 26 to Rs. 28 crores; the Gauhati~
Siliguri pipelines would be approxi-
mately Rs. 6 crores; and ihe pipeline
in Gujarat Kalol to Ahmedabad woulid
be approximately Rs. 6 crores.

Shri Morarka: What are all the pro-
posals which are before the Govern-
ment and which are under cousider-
ation for laying pipelines in differert
parts of the country?

Shri K. D. Malaviya: The entire plan
has been mentioned by my colleague.

Shri Morarka: He mentioned three
rrojects.

Shri K. D. Malaviya; Product pipe-
line from Nunmati to Siliguri, rroduct
vipeline from Barauni to Deini ur
r.earabout and from Baraunj to Cal-
cuita and six pipe lines for gas pro-
cducts and crude oil in  Gujarat—ail
these are under examination ¢t the
Government. General approval has
been obtained but there are some dilf-
erences between ourselves and the
Tinance Ministry with regard to foreign
exchange expenditure and I suppose
the position will clarify soon.
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sft faufa foox - 7y oY T &
aTET areA faeeft sroaht A A A §
TAEETE AT FAR AT ;@4 A A
Tq qTgd AT § ST A ?

Ht B ¥o WG ST AT AL §
fir oY foraeor & a2 &8 & & I At
afe faar o arfs gear g 8% |

Shri Hem Barua: Is it not 2 fact that
laying of pipelines is at present the
responsibility of the Indian Refineries
14d4.? If so, do the Government pro-
pose to form a separate corporation for
the construction and maintenance of
pipelines network?

Shri K. D. Malaviya: To begin with
v;e have entrusted this work to the
Tndian Refineries so that we may avoid
delays which could be avoided. They
have taken up this work and have
done a lot of early work. Govern-
ment are considering to set up se
porate arrangement for looking after
tke technical jobs involved in it.

Shri K. C. Pant: Is there sny pro-
posal ultimately to link the pipelin~
from Barauni to Delhi with the pipe-
.ne net work in west India®

Shri K. D. Malaviya: 1t depends
uvpon the future and the expansion c¢f
cil industry. Naturally the ubjective
should be to have one general pipe-
iine for the whole country.

Shri Warior: May I know whether
the pipeline from Gauhati to Siliguri
is not constructed because of tne non
fnalisation of the project or ;s there
any other objection raised by any-
body?

Shri K. D. Malaviya: There is nv
chjection.

Shri Hem Barua: There was. from
tre Railways.

Shri K. D. Malaviya: When I re-
ferred to this objection previously, it
#&s more or less on technical grounds.
But whatever problems face us today
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in the construction of Nunraaii pipe-
line, they are under con:xleration
technically ang financially and I sup-
pese we shall go ahead with 1be
scheme.

Shri Ramanathan Chettiar: The hon.
Minister in reply to a supplementary
guestion put by an hon. Member two
n:inutes ago said that there shculd be
a pipeline all over the country. May 1
know whether he means that th-ere wili
ke a connecting system like the ziectric
grid system for all parts of the coun-
try?

Shri K. D. Malaviya: I did presume
that. I did not say there is a scheme
Like that. I said that it all dependec
upon the future. The objective should
be to have a pipeline which wiil for=
a grid like that.

st zgra fag : § ag
arg § 5 wfaw gfee ¥ a7 anme
g fF At 7 3 ¥ ot e A §
IJAH AT F 159 0T § qow F
o F forqe s g ?

st Fo Fo AAT : iuw gfee
¥ g AWEIEE R W W & A
¥ @ wwer & g

Shri Narendra Singh Mahida; May
I request the hon. Minister to repiy
question No. 693 also?

Mr. Speaker: That would be a
different question altogether; he did
not find it convenient to answer that
guestion along with this question.

&1 &o 7o faaY . sofy
oY X aaean i ST M1 SRR
fedrrecd § | |1 Ag W fediwed
2 fF w7 g @ 7oA = @
g7 '

ftFo Yo ey ¢ S A,
STRIT ST F1E AT TG ST @Y
g1
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Coal Washeries

{ Shri S.-*EJ. Samanta:

J Shri Subodh Hansda:
*674. | Shri B. K. Das:

| Shri M. L. Dwivedi:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that a num-
ber of Coal Washeries will be set up
during the Third Plan period in
public and private sectors;

(b) if so, the number of such
washeries;

(¢) when such washeries will be set
up; and

(d) whether these washeries will
be set up without any foreign techni-
cal assistance?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) Yes.

(b) and (c). So far as the public
sector is concerned, two existing
washeries of the Hindustan Steel Ltd.
will be expanded during the Third
Plan period, and the National Coal
Development Corporation is planning
to set up 6 new washeries for coking
coal and 2 new washeries for non-cok-
ing coal. 3 of the National Coal Deve-
lopment Corporation’s washeries, how-
ever, may come up only in the Fourth
Plan.

In addition to the above, two coking
coal washeries are being planned for
in the private sector.

(d) Some of the public sector
washeries are being linked with
foreign credits and in their case
foreign technical assistance will be
available. The intention is that pro-
gressively washeries are set up not
only with indigenous plant and equip-
ment but without even foreign techni-
cal assistance.

Shri S. C. Samanta: May I know
whether, over and above the opening
of these washeries, there is any pro-
posal to expand some of the existing
coal washeries?
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Shri Thimmaiah: Yes, Sir.

Shri S. C. Samanta: May I know
the names?

Shri Thimmaiah: Two washeries
under the Hindustan Steel, Ltd.,, are
expected to be expanded, that is,
Dugda and Bojudih.

Shri Subodh Hansda: The Minister
said that for some of the washeries
foreign aid will be available. May I
know which are the foreign countries
that will give technical aid to these
washeries?

Shri Thimmaiah: I want notice.

ot Ro WMo fg@d : & AT
AT § A A gond F wrear
T TG F gy I eor #7 faivor
o frar o & ? e owfaw A G
FE@H FET F @&H F Q0 qAC
T §, W T AT qA9C AT Sav
@M faitw & =g § f5T fea
a F1 faa fFar Smar @ ?

o Fo o WA : 4T ¥ T
g at g g Afgd 5 & Faw
N @A F qE gl At graae § gl
&P | TE AT 1 gHA FI0
@ o @ gwar g v 97 F1E earfs
g Ty AE | AFT qES ™
gl 3 @ @ ed srfaa e
ST § arfe Ed & 41| FY e
o ST oEw

Shri Bhagwat Jha Azad: In refer-
ence to part (d) of the question, could
I know the target that has been
assigned to the coal washeries that
are likely to be set up in the private
sector?

Shri Thimmaiah: In the third Plan,
we have got to set up an additional
washing capacity of 12-7 million tons,
out of which 3-2 million tons will be
set up by the Hindustan Steel, Ltd.

Shri Raghunath Singh: The question
is about the private sector.
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Shri Thimmalah: In addition to our
plants, the private sector washeries
will be increased trom 03 million tons
to 22 million tons in one and in
another from 1-5 million tons to three
million tons.

Shri Hem Barua He said there
would be an increase from 3 million
to 2 million. How is it an increase?

Mr. Speaker: Is it from 3 to 2?

Shri Thimmaiah: From 0-3 million
to 2'2 million.

Mr. Speaker: So, it is from 03 to
2:2. That is an increase. Next ques-
tion.

Prices of Steel and Pig Iron

*675. Shri Indrajit Gupta: Will the
Minister of Steel and Heavy Indus-
tries be pleased to refer to the reply
given to Starred Question No. 309 on
the 1st May, 1962 and state:

(a) whether the retention prices of
steel and pig iron for 1960-61 and 1961-
62 have now been finally fixed;

(b) whether the prices conform to
the recommendations of the Tariff
Commission; and

(¢) whether any fresh representa-
tions in this regard have been receiv-
ed from the private sector producers?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) and (b). The
Reports of the Tariff Commission on
the retention prices payable for pig
iron and steel have been received and
are at present under examination.

(c) No, Sir.

Shri Indrajit Gupta: I would like
to know whether any assessment has
been made by the Tariff Commission
about the cost of production per ton
of steel in the private sector as well
as in the public sector and, if so,
what is its finding.

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
The report is under consideration. I
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do not think I will be able to give
those details now.

Shri Indrajit Gupta: May I know
whether it is a fact that the private
sector producers have been given any
sort of assurance that in case the
Steel Wage Board which has been
appointed now recommends an upward
revision in the workers’ wages this
question of the retention price will be
reopened again?

Shri C. Subramaniam: This report
is with regard to price for 1960-61 and
1961-62. Therefore, the questions
which the hon. Member has put do
not apply.

Shri Indrajit Gupta: I am not refer-
ring to the Tariff Commission’s re-
port. I want to know whether the
Government has given any assurance?

Shri C. Subramaniam: 1 require
notice.

Shri S. M. Banerjee: May 1 know
whether the report submitted by the
Tariff Commission is provisional or it
is the final report?

Shri C. Subramaniam: It is the final
report; there is no question of interim
report.

Shri Morarka: May I know whether
the prices would be fixed retrospec-
tively as they have been fixed till now
or whether there is any proposal to
fix the price prospectively also?

Shri C. Subramaniam: The report
is with reference to 1960 to 1962, and
we will have to fix for the future
also.

Shri Ramanathan Chettiar: The
Minister said that the report has been
received and it is under consideration.
May I know how long it will take
for the Government to arrive at a
decision?

Shri C. Subramaniam: Very soon.
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State Participation in Oil Refineries

+
( Shri Warior:
| Shri Vasudevan Nair:
®676. ) Shri M. K. Kumaran:
Shri Yashpal Singh:
] Shri P. C. Borooah:
| Shri Yajnik:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether a final decision has
been taken by Government in  the
matter of States’ participation in the
oil refineries; and

(b) if so, the nature of the decision?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir,
in so far as the Assam, Bihar and
Gujarat States are concerned.

(b) The State Governments may
participate upto 15 per cent of the
equity capital investment in the re-
finery project located in each State.

Shri Warior: May I know whether
enly those State Governments where
the refineries are being established are
participating or other State Govern-
ments also have a change to partici-
pate in this?

Shri K. D. Malaviya: The decision
is that all the States, where there
are refineries, can join the Govern-
ment of India in such partnership if
it is convenient to them and if they
so like.

Shri Daji: Has this arrangement

fully satisfied the representations of.

the various State Governments or
still there is some dispute on this
point pending?

Shri K. D. Malaviya: I do not know
whether they are satisfied. The agree-
ment has been reached and we have
informed them that this is the offer
we will make to the State Govern-
ments to join in such partnership.

* Shri Hem Barua: In view of the
fact that 25 per cent of share parti-
cipation is allowed to the Madhya
Pradesh Government in the Korba
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coalfields and West Bengal is almost
getting an exclusive right to work her
coal mines, may I know why in the
rase of oil, it is limited to only 15 per
cent?

Shri K. D. Malaviya: There are
many factors which were before us.
The entire question was considered in
all its details and the Government
came to the conclusion that looking
to the limitations that are with us
and with the State Governments also,
15 per cent share would be quite fair
for the State Governments to join
in this partnership.

=t gmae fog w1 AT &Y
gg qar @ fe anf gor iR AT & AR
1 & fd X g A A FTCET
STAT T% TE FT GHA °

Mr. Speaker: It T3 a suggestion for
action.

Shri Bhagwat Jha Azad: May 1
know whether Government is con-
sidering the request of the State
Government to increase the participa-
tion in such refineries like Barauni?

Shri K. D. Malaviya: For the pre- -
sent, our decisions ‘have been com-
municated to the State Governments.

= fasfa faw : ag oY 3w I
FT FT9 § T9h! Joor TEAAT qYT g
¥ TR AT W qeAde Foggay
A T AfEwTT A ?

Wt Fo Yo wiwEw@ : @@ ar
qETfAT &7 @ & 7

Hogenakkal Hydro-Electric Project

+
Shri Bhagwat Jha Azad:
* 7\ Shri R. Umanath:
Will the Minister of Home Affairs
be pleased to state:

“677

(a) whether in the recent meeting
of the Power Sub-committee of the
Southern Zonal Council at Bhadra-
vathi any agreement was reached bet-
ween the State of Mysore and Madras
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for an investigation into Hogenakkal
Hydro-electric project; and

(b) whether any decision was taken
for the revision of 1924 agreement on
the sharing of Cauvery water?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) and (b). The report
of the Committee will be considered
by the Southern Zonal Council at its
next meeting. The proceedings em-
bodying the decisions of the Council
will be placed in the Parliament
Library after they have been finalis-
ed.

Shri Bhagwat Jha Azad: May I
know whether in this committee the
1924 agreement was also discussed or
whether the discussion in the com-
mittee was apart from that?

Shrimati Chandrasekhar: All this
will be put in the report, which as I
said, will be placeq in the Parliament
Library. ’

Shri Bhagwat Jha Azad: May I
know by what time we are likely to
get the report placed either in the
Parliament Library or on the Table
of the House?

Shrimati Chandrasekhar: Soon after
it is placed before the Southern Zonal
Council.

Mr. Speaker: Can she give any idea
of the time?

Shrimati Chandrasekhar: The
Council is going to meet in October.
Soon after that it will be placed in
the Library.

faeniaat & fod wfeard & fme faem
*gos. =it THEEAT e ;oA\
wfareen 7= a8 A A 3 FG F
(%) =1 &9 OR TR F
faenfaat a1 wftad &faw faer 3%
Y qrr ) A w9 2 fear g
168
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(@) o #ro Hro stfararor sTor
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T e 9T § , A% 98 @9 Y9 F
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N TFIEER et o oafy & o
T Fr g AR fmEw, ek Ay
gfraed afw frer @@ sw
9T AT ] guAfacar w6 wEeT 1}
T F1 qg ARaTEA fear a1 fF qw
¥ AT a¥ T & W FfAs w7
F1E feraref 5 ST T AEY g1 vy
f& T wro o FT fareqwr srd 7 g
T &Y, § T Argan g i 9w famw §
g o fa smifa g€ & 7

Mr. Speaker: The hon. Member says
that an assurance had been given
that within the next three years there
would not be a single student left who
would not get training in the NCC.

The Minister of Defence (Shri
Krishna Menon): There are 7,00,000
students in our schools and colleges
out of which 4,00,000 are in the NCC.
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No assurance was given that every-
one will be in it. How can 1 give
that assurance when there is no com-
pulsion? We have said that there will
be no compulsion. We had expressed
that hope. The short fall is largely
due to our general economic and
financial condition. The States are
not able to provide the financial share
that they have to provide for their
quota of cadets. Secondly, there is a
shortage of equipment, which cannot
be pulled out of the regular services
to the deteriment of the latter. Third-
ly, there is a very great shortage of
officers. This is now being sought to
be partly remedied by providing
officers from the NCC itself. There
is no proposal to introduce com-
pulsion.

S TR et ¢ S o
sfarcer w=ft oft ¥ wqy I ¥ awemar
fF T g {97 g & Y gy I
N & s gAfmaa gafes afaw
s Y odamsl § Tere F1
fear omar &, & st A E R oww
ST & GrAT FY T FT AW F 9T
& Y foF W FeT Y a9 gy § ?

Shri Krishna Menon: We began
with 17 officers in 1951 and last ‘year
it was 135.

Shri Indrajit Gupta: May I know
what is the specific role assigned to
the Sainik Schools in training boys
to qualify later on for Commissions
in the Armed Forces?

Shri Krishna Menon: Sainik Schools
are intended for general education so
that thev will be more qualified when
they enter the Defence Academy. We
have found.in the last few years diffi-
culty in getting candidates with ap-
propriate education and other quali-
ties. There was a felt demand for
the purpose. The scholars that are
going to be trained are children.
Really, it is too early to talk about
their being soldiers. They have a
certain military bias in training in
addition to a good general education.

Shri Hari Vishnu Kamath: Is Gov-
ernment’s comparative indifference,
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or reluctance in this matter condition-
ed by the fact that the Government
has espoused the principle of ahimsa
in its foreign policy and, to a lesser
extent, in its domestic policy?

Sir, what is your objection to the
auestion? I want to know your
nbjection, not of the Minister.

Mr. Speaker: My objection I need
not express because the hon. Minis-
ter must have his own objection also.

Shri Hari Vishnu Kamath: I think,
Sir, that you should treat members
with a little more indulgence.

Mr. Speaker: Questions should be
related to the issue that is before us.
When it goes far beyond it and is
not so colsely related, a supplementary
in this form cannot be allowed.

Shri Manaen: The hon. Minister
was pleased to state just now that a
large number of students do not come
within the purview of the NCC train-
ing. Is it a fact that a large number
of young students are debarred from
NCC training on the ground of minor
and not incurable physical handi-caps
such as knock knees or lower weights.
It so, is it not a fact that with a little
training and proper care these
physical disabilities can be overcome?

Shri Krishna Menon: There fis a
proper procedure for medical inspec-
tion and unless they pass those medi-
cal tests it will not be possible for us
to take them because under more
stringent conditions they may suc-
cumb. As to the question whether
better feeding or better care would
make them fit or not, it is not possi-
ble for me to say. Anyway, the NCC
could not undertake the nourishment
of these people.

Nt T fag o w oA
sfaRer @t @ gedEae ofef
FY I g 7€ AYEHT 7 gr 5 wfEm
&faw farer &1 w0 few Ao A
Hiy fear s A} a8 TEET CRAETEE
= ?
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Mr. Speaker: It is a suggestion for
action.

st @ F ag I ARd g
%GOQ’OH'TO% ﬁz:aaﬁﬁm
qEIT ¥ Frwes wfeee & &9 F

foray o 1

Shri Krishna Menon: Commission-
ing is not done by the NCC. The
Commissioning is done after they go
to the military college, Dehra Dun,
or corresponding establishments in
the Navy or the Air Force. All that
the training in the NCC will enable
them is to get a certain remission of
courses in the IMA.

Shri Sham Lal Saraf: May I know
whether it is contemplated to  ex-
tend further the number of trainees
both in the NCC and ACC all over
the country?

Shri Krishna Menon: I could not
follow the question.

Mr. Speaker: Is there any proposal
to increase the total number of
trainees?

Shri Krishna Menon: The present
strength of the NCC senior division,
that is, NCC infantry and NCC rifles
is 400,000. For school boys we have
got a junior division whose strength
is about 14 lakhs.

Sindri Fertilizer Factory

¥679. Shri Morarka: Will the Minis-
ter of Steel and Heavy Imdustries be
pleased to state:

(a) whether Sindri Fertilizers has
again attaineq its normal targeted
production; and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) No, Sir; but
there is steady improvement in the
rate of production.

(b) Difficulties in getting the re-
quisite quantities of the proper
types of coal and deterioraticn in
the quality of gypsum supplies.

Shri Morarka: What is the total loss
of production due to the factory not

1661 (Ai) LSD—2.
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reaching the targeted capacity and
what is the loss in terms of money?

Shri P. C. Sethi: In 1960-61 the
production of ammonium sulphate
was 3,05,218 tons and nitrogenous

fertilizer 60,043 tons. In 1961-62 the
production was 2,84,346 tons of am-
monium sulphate and 56,865 tons of
nitrogenous fertilizer.

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
The production capacity is estimat-d
at 66,000 or 67,000 tons. The actual
production in 1960-61 was 60,000 tons
and in 1961-62 about 56,000. Sc, there
has been a shortfal of roughly 11,000
tons in one year and 6,000 *ons in
another year. The hon. Member may
calculate it in terms of money.

Shri Morarka: Previously it was
stated that the loss in production was
due to some defect in the plant. May
I know whether those defects have
since been removed and whether the
plant is now working all right apart
from the trouble of coal and gypsum?

Shri C. Subramaniam: To the ex-
tent possible of repairing an cld plant
it has been done.

=t gersiieTe s ¢ F ag AT
AR E i 2 AT A R
TE@ & AR wg w 9g e
v fFar o €0
Mr. Speaker: What percentage of

the whole requirement of the coun-
try is being produced in this factory?

Shri C. Subramaniam: I do not have
immediately the figures of the whole
requirement with me.

Development of Petro-Chemical

Industries

+
[ Shri Bibhuti Mishra:
| Shri Raghunath Singh:
*680. { Shri Ram Ratan Gupta:
| Maharajkumar Vijaya
27" Ananda:
Will the Miniter of Mines and Fuel
be pleased to state:
(a) whether it is a fact that a four
member expert team from France
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came in July, 1962 to advise the Gov-
ernment of India on the development
of Petro-chemical Industries;

(b) if so, whether the team has
submitted any report; and

(c) their main suggestions?

The Parliamentary Secretary to the
Minister of Mines anq Fuel (Shri
Thimmaiah): (a). Yes, Sir. A French

teamn consisting of three experts came
to India in July, 1962.

(b) Not yet.
(c) Does not arise.

it fervpfer fovet © F g v AT
g fF 7z ot & ok, 9@ ¥ i A
ar s fear &

uw o a7 qR (st wo Jo
aevfim) © 59 aFT a7 T §9 g 9N
WE | TR IF AT I T IORA
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aFdt §, 97 97 TRl Y /@ FT AR
FTIFRE,  FEAR  (FEEE) W
gl & HWE F&F ag W A
foate fordfy 1 Swdt e F19 § )

=it frafa form: w7 ERrl TR
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Shri P. R. Patel: May I know whe-
ther the team visited Gujarat and
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whether any suggestions have been
given for the petro-chemical indus-
tries in Gujarat?

Shri K. D. Malaviya: How can this
team function  without visiting
Gujarat?

o

Shri P, R. Patel: Have any sugges-
tions been given? That is my ques-
tion.

Shri K. D. Malaviya: We do not
give any suggestons as to where they
have to g0. The fields are there and
they have got to make their own
choice.

Mr. Speaker:
Daji.

Next question. Shri

Shri Daji: 681.

Shri Narendra Singh Mahida: Sir,
may I request that Q. 687 may be
taken up along with this?

Shri K, P. Malaviya: Yes, they
may be taken up together.

Mr. Speaker: He might answer Q.
681. first.

Royalty from Gujarat Oil Wells

+
( Shri Daji:
| Shri M. K. Kumaran:
*881. Shri Bade:
YShri Jashvant Mehta:
(Shri Yashpal Singh:

Will the Minister of Mnes and Fuel
be pleased to state:

(a) whether it is a fact that the
Government of Gujarat have asked
for an increase of royalty from
Gujarat oil wells on the ground of
the oil being of superior quality;

{b) if so, what increase has been
demanded; and

(c) whether the Central Govern-
ment have agreed to this demand?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): (a) No, Sir.

(b) and (c). Do not arise.
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Mr. Speaker: Is the sponsor of Q.
687, Shri Jashvant Mehta, present
here? .... No, he is not. Then, it
need not be answered. Shr Daji.

Shri Daji: Is it a fact that despite
the agreement arriveq at there was
some disputed point which has been
referred to the hon. Prime Minister
for arbitration?

Shri K, D. Malaviya: With regard
to the royalty in Assam?

S8hri Daji: Both in regard to Assam
ang Gujarat.

Shri K. D. Malaviya: No, Sir. The
Assam Government have referred
some questions which have yet to be
decided between the Ministry of
Finance. ...

Mr. Speaker: The question only re-
lates to the increase of royalty from
Gujarat and not Assam.

Shri Daji: Sir, first he said, “No”.
But my point is that there is an
agreement. But it is alsp true that the
Gujarat Government is also following
the Assam Government in raising
some disputed point which has been
referred to the hon. Prime Minister.

Shri K. D, Malaviya: No, Sir.

Shri Bade: Did some Minister from
Gujarat come here today to discuss
the royalty problem with the Central
Government?

Shri K. D. Malaviya: No, Sir.

Shri Hem Barua: May I know if it
is a fact thot the Gujarat Government
was not satisfied with the Fuel Minis-
try’s dispensation and that is why the
Chief Minister of Gujarat referred this
matter to the Planning Commission?
If so, what is the recommendation of
the Planning Commission?

Shri K. D. Malaviya: There is no
basis for such presumption or fears
as the hon. Member has expressed. So
far as royalty is concerned, I am not
aware if the Chief Minister has re-
ferred any question like this to the
hon, Prime Minister.
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Shri P, R. Patel: Is it a fact......

Mr. Speaker: The Question Hour is
over.

WRITTEN ANSWERS
TO QUESTIONS
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Targets for Steel Production during
Fourth Plan Period

*683. Shri Yashpal Singh: Wil] the
Minister of Steel ang Heavy Indus-
tries be pleased io state:

(a) whether an outline of the Steel
expansion programme during the
Fourth Five Year Plan period is going
to be prepareq by the middle of next
year;

(b) whether it is a fact that a ten-
tative target of 18 million tong has
been fixed for steel production for the
Fourth Plan period; and

(c) if so, the broad outlines of the
projects which would yield the targets
fixed for steel production?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (c). The Government have
constituted a Steering Group to for
mulate programmes for development
of iron and steel during the Fourth
Five Year Plan period. The Steering
Group would recommend about the
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target for steel production as well
as the projects which would have to
be expanded/staited to achieve the
same and it is arranging for studies
to be carried out for that purpose For
giving some definition to such studies
the Steering Group has assumed a
tentative figure of 18 million tons as
the steefl production required at the
eni of the Fourth Five Year Plan,
but this figure is subject to confirm-
ation or correction as a result of the
studies which are being planned. The
group is expected to submit its recom-
mendations by about the third quarter
of 1963.

Consumption of Petroleum Products
in Rajasthan

*684. Dr. L. M. Singhvi: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) the total consumption of petro-
leum products in Rajasthan;

(b) to what etxent the Indian Oil
Company depots will be able to cater
to the needs and requirements of
common and industrial consumers in
Rajasthan; and

(c) when depots will be starteq in
Jodhpur ang Bikaner?

Minister of Mines ang Fuel (Shri
K. D. Malaviya): (a) The estimated
consumption of petroleum products in
Rajasthan during the year 1962 may
be placed at 1,90,000 tonnes approxi-
mately.

(b) Indian Oil Company has two
depots functioning in Kotah and
Jaipur. As more depots are commis-
sioned, the TOC wil ltry to meet the
needs of Rajasthan to the maximum
extent possible.

(c) Jodhpur depot is under con-
struction and is expected to be com-
missioned by October 1962. Efforts are
being made by IOC to acquire suit-
able land for Bikaner depot.
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Mizo Hills

[ Shri Hem T3arua:
| Shri Hem Raj:

*885. { Shri P. C. Borooah:
| Shri Subodh Hansda:
| Dr. R, Banerjee:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that there
has been of late a movement in Mizo
Hills launched under the auspices of
a political organisation calleg Mizo
National Front towards an indepen-
dent Mizo State outside the Indian
Union; ang

(b) if so, the details of this move-
ment and the reaction of Government
thereto?

The Minister of Home Affairs (Shri
Lal Bahadur Shastrl): (a) ang (b).
An organisation called the Mizo Na-
tional Front has been holding meet-
ings and passing resolutions demand-
ing the formation of an independent
Mizo State. The Front is also report-
ed o be trying to set up new units of
the organisation to extend its acti-
vities. The State Government are
keeping a watch on developments and
will take such measures as mav be
necessary. The Central Government
are also keeping themselves informed
of the situation.

Manufacture of Automobile Leaf
Spring

[ Sh+i Bishwanath Roy:

| Shri A. S. Saigal:

| Shri Kairolkar:

7 Shri Prakash Vir Shastri:
" | Shri Narendra Singh

|| Mabhida: .

Will the Minister of Steel and Heavy
Industries be pleased to state:

*686.

(a) whether a licence or permission
under the Industries Development and
Regulation Act has been granted to
the Maharashtra State Road Trans-
port Corporation to manufacture auto-
mobile leaf springs;
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(b) it so, when;

(c) whether it is a fact that the
leaf spring industry was placed on
the ‘rejection list’ for licensing pur-
poses; and

(d) whether it is a fact that auto-
mobile leaf springs have been reserv-
ed for manufacture exclusively by
ancillary industries as opposed to
large scale industries?

The Minister of Steel ang Heavy
Industries (Shri C. Subramaniam):
(a). Yes, Sir.

(b) On the 28th July 1962.
(c) Yes, Sir.

(d) The automobile leaf spring in-
dustry which is an ancillary of the
Automobile Industry, is operated both
in the large scale and the small scale
sectors,

Royalty on Oil

*687, Shri Jashvant Mehta: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) the rate at which royalties are
paid on oil extracted from oil wells
in Gujarat and Assam by Govern-
ment;

(b) whether it is a fact that there
is no uniform policy in this regard;

(c) whether the Gujarat Govern-
ment has asked for incrase in royalty
rates; and

(d) it so, whether Government have
considereq their request and decision
taken thereon?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) The Oil
& Natural Gas Commission is the only
Government agency which is extract-
ing oil. At present the OQil & Natu-
ral Gas Commission js extracting oil
only in Gujarat. The Oil & Natural
Gas Commission is paying royalty at
the rate of 10 per cent of the gross
value of the crude at the well-head.

{b) No. Sir.
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(c). No, Sir.

(d). Does nct arise,

Coal Gas Plant for Dethi

( Shri P. C. Borooah:
*688. < Shri Himmatsinhji:
( Shri Solanki:

“Will the Minister of Mines and Fuel
be pleased to state: i

(a) whether a decision for the im-
plementation of Delhi’s Rs. 3.5 crore
coal gas plant scheme has not been
taken so far;

(b) if so, the main reasons for the
delay in arriving at a decision; and

(t) at what stage the issue stands
at present?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a). No deci-
sion has yet been taken on the sug-
gestion made in the Master Plan for
Delhi regarding the supply of coal gas
for domestic consumption.

(b) The proposal needs very care-
ful ang detailed examination from the
technical and financial pointg of view.
In fact, the Master Plap itself has
suggested that the matter may be
considered.

(e). As the Master Plan has now
been sanctioned by the Government
under the Delhi Development Act the
suggestion is being passed on to the
Delhi Municipal Corporation asking
them to make a detailed examination
from all points of view and send their
recommendations to Government,

Closure of Stainless Steel Factories in
Bombay

*689. Shri Kajrolkar: Will . the
Minister of Seel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that eight
faetories making stainless steel utens-
ils have been closed downm in Bombay;

(b) if so, the reasons therefor;
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(c) whether Government are taking
steps to supply them stainless steel
sheets;

(d) whether it is g fact that import
of stainless steel sheets by consumers
is not allowed at present; and

(e) it so, the reasons therefor?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramapiam):
(a) and (b). It has been reported by
the Industrial Commissioner, Bombay
that 10 factories have closed down
their stainless steel utensil manu-
facturing departments, for want of
steainless steel sheets

(c). Quotas of stainless steel heets
for October 1961 March 1962 period
allotted to the State of Maharashtra
by the Iron and Steel Controller, }ias
already been allocated to these units
by the Director of Industries, Bombay.
These units are expected to get actual
deliveries of the quantity of stainless
stee] sheets allocated to them shortly
from State Trading Corporation.

(d) and (e). Stainless Steel sheets
are allowed to be imported by Actual
Users other than Utensil manufac-
turers; whose requirements are met
by barter imports.

Advisory Committee on Training and
Recruitment

*690. Shri Harish Chandra Mathar:
Wil lthe Minister of Home Affairs be
pleased to state whether Government
have come to any decision regarding
the setting up of an Advisory Com-
mittee for Recruitment and Training
Programme under Home Ministry?

The Minister of Home Affairs (Shri
Lal Babkadar Shastri): There isno pro-
posal to set up any Advisory Com-
mittee for Recruitment acd Training

Coa] Corporation
( Shri 8. C. Samanta:
J Shri Subodh Hansda:
3 Shri Basumatari:
| Shri B, K. Das:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to set up Coal Cor-
porations in each State;

*691 .
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(b) whether this proposal has been
finalised;
(c) whether this will have any re-
lation with N.C.D.C.; and

(d) if so, the nature thereof?

The Minister of Mines and Fues
(Shri K. D, Malaviya): (a) to (d). No.
There is no such proposal with the
Government of India at present.

Technicians sent abroad by Hindustan
Stee] Ltd.

( Shri Morarka:

“692. { Shri Raghunath Singh:

| Shri Kolla Venkajah:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the total number of Indian tech-
nicians who were sent abroad by Hin-
dustan Steel Ltd.;

(b) whether all of them have re-
turned to India;

(c) how many of them have
absorbed; and

(d) whether their performance is
satisfactory?

been

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The Hindustan Steel Limited have
so far sent 1511 engineers and 477
operatives to foreign countries.

(b) No, Sir. 44 engineers and 7
operatives are still under training in
foreign countries.

(c) Only permanent employees of
the Hindustan Steel Limited are sent
for foreign training.

(d) Yes, Sir.
Pipelines in Gujarat

“698. Shri Yashpal Singh: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether any programme has
been chalked out for net-work of
pipelines in Gujarat; and

(b) if so, the amount sanctioned for
the same?
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The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) No final estimate of the cost of

the project has yet been made.
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Education as Concurrent Subjeet

*695. Shri Harish Chandra Mathur:
Will tie Minister of Education be

“pleased to state to state:

(a) whether proposal made at the
National Integration Conference to
have education as a concurrent sub-
ject has been pursued by his Ministry
and if it is so with what results;

(b) what are the main features of
Central Government’s performance in
Centrally administered territories and
Universities which may mobilise opin-
ion in favour of education being made
a eoncurrent subject; and

(c) what is the per capita expendi-
ture in Centrally administered Univer-
sities and areas as compared to that
in the States?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir— it is not
proposed to make Education a cpn-
current subject.

(b) Does not arise.

(c) Statements are laid on the
Table of the House. [See Appendix
IL annexure No. 64].

Revision of Pay Scales of Employess
of Delhi Administration

*696. Shri Yashpal Singh: Will the
Minister of Home Affairs be plaased
to state:

(a) whether it is a fact that Gov-
ernment asked the Delhi Adminis-
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tration in the beginning of 1961 to
furnish proposals for the final revi-
sion of the scales of pay of the em-
ployees on the basis of the recom-
mendations of the Pay Commission;

(b) if so, whether the Delhi Ad-
ministration have furnished the pro-
posal so far;

(¢) if not, the reasons for such in-
ordinate delay; and

(d) what action Government pro-
pose to take to expedite the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). In pursuance of the 2nd
Pay Commission’s recommendations
pay scales of the buik of the em-
ployees of Delhi Administration were
fixed in November, 1960. Some iso-
lated posts could not then be covered
but orders regarding all these except
only a few have subsequently been
issued.

(c) and (d). Do not arise,

India’s Economy

1897. Shri Sham Lal Saraf: Will the
Minister of Finance be pleased to
state:

(a) whether it has come to the
notice of Government that one of the
ex-Finance Ministers of India said in
Madras in June, 1962, that since Gov-
ernment had not so far succeeded in
raising loans from the member coun-
tries of ‘Aid-India-Club’ to the desir-
ed extent, there was danger of whole
economy coming, so to speak, to a
“grinding halt”; and

(b) whether the situation as it
exists now is any way near a “Grind-
ing Halt”?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Presum-
ably, the Hon'ble Member is referring
to the reported statement of Shri C. D.
Deshmukh. It is evident that the
statement was made at a time when
the prospects of additional aid from
the members of the India Consortium
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were somewhat uncertain. As a re-
sult of the Consortivm mesting held
on July 30, 1962, the total commit-
ment of external assistance made by
member countries|institutions nearly
covers the requirements of foreign
exchange for projects during the first
two years of the Third Plan. In view
of this, there is no question of the
economy coming to standstill for want
of external aid.

Field Firing in Kangra

1898. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) the names of the villages where
field firing is practised annually by
the army in the Kangra District, teh-
sil wise;

(b)) for how many months it is
done and which are those months;

(2) whether any compensation is
paid to those villages;

(d) if so, how much and to whom
it is paid; and

(e) how much has been paid to
each of such villages from 1956 to
1961, yearly?

The Minister of Defence (Shri
Krishna Menon): (a) Kohala Khas,
Khopa, Khas Kachhiar and Gurkhari
villages, all in Kangra Tehsil of
Kangra District.

(b) Field firing is practised for
about four months in a year during
the months July, August and Decem-
ber to March,

(c) to (e). Compensation as asses-
sed by the local revenue authorities
under the Manoeuvres Field Firing &
Artillery Practices Act has been paid
upto 1958-59 to Tehsildar Kangra for
disbursement to the right holders of
the Shamlat land (Common village
land). Payments for subsequent years
have not been made pending comple-
tion of certain formalities in respect
of the previous payments. Action is
being taken to complete the formali-
ties and to make the remaining paye
ments.



4705  Wnitten Answers

Classification of Anglo-Indians

189Y. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased to
slate: '

(a) whether the progeny of Euro-
pean 'male and Khasi female is being
classified as Anglo-Indias, in spite of
the matrilineal character of Khasi
society; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). Atten-
tion is invited to Art. 366(2) of the
Constitution.

wa fas wifs & faenfadt & frd
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Murder cases in Manipur

1901. Shri Rishang Keishing: Will
the Minister of Home Afiairs be pleas-
od to state:

(a) the number of murder cases
and other types of crimes in Manipur,
during the last three years; .

(b) whether it is a fact that almecst
in all the murder cases in the Manipur
Valley the accused have been acquit-
ted bv the law courts for want of
proper police investigations; and

(¢) if so, the number of murder
cases in which the accused were ac-
quitted during the said period?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (c). A statement is laid on the
table of the House.

Statement showing Crimes in Maripur

farem w3t (0 o Ao swwWH) ¢
(17) Head of Crime 1959 1960 1961 1662
(Upto
¥ ey afa 36°7-62)
' (vqat  #) Dacoity . 42 77 61 25
e e-Ys 2,00,39,508 Robbery s g
FeUs—4E BLRY,EE, 230 Murder 14 31 2 I
1eYe—%o 9,¥3,¥0,%00 Rioting 37 144 76 70
288059 2,%9,¥5,%00 Burglary . . 123 187 138 93
Kidnapping or
2R -%R R,00,3¢,Q00 Abduction . 77 92 117 80
- Thefs including
g qafa ¥ Wﬁﬁﬁ faat cettle lifting 418 502 412 227
( ) \E ' Criminal breach
F faenfaai #1 @ @ @ T of trust 21 41 40 34
Cheating . 49 71 42 30

afar & ¥ | gr-aR g @Ftaa
F ¥ faaly Fga s, SEF s
¥ ofvum. g9 "rATSEE AGF @R |

Other offences . 924 1028 856 612

ToTaL: . . 1710 2196 1781 1186
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Number of Murder Cases in Manipur
Valley in which the accused were acquitted.

Cases
1959 S
1960
1961 5
1962 .
(uptil 31-7-62)
(b) No*

Grant for Punjabi Dramas

1902. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Sangeet Natak
. Akademy has given any grants for
the promotion of Punjabi drama in
Punjab during 1959-60, 1960-61, and
1961-62; and :

(b) if so, the amount given for each
year.

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). No, Sir, but the
Sahitya Akademi has sponsored tran-
slations into Punjabi of- plays from
foreign and other Indian languages.

This Ministry has also given grants
for the production of 4 new plays in
Punjabi. The Competition for drama
on India’s Urge to Unity was extend-
ed to Punjabi as well.

Production Price of Iron Ore

1903. Shri Surendranath Dwivedy:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the production price of iron ore
ot Barsua, Kiriburu and Bolani mines;

(b) the ex-delivery price of iron-
ore for Durgapur and Rourkela Steel
Mills produced from Bolani; Barsua
and Kiriburu mines; and

(¢) whether there is any proposal
to fix iron ore quota te private mine
owners to supply Durgapur and Rour-
kela annually?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The Kiriburu mine is
not at present in production. The
other information is already being
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collected in connection with Question
No. 3129 replied to on 13-6-1962. There
has been some delay in doing so as
the information furnished is not on a
comparable basis.

(¢) In order to meet the current
short-fall from their captive ‘mines,
which is relatively small, Hindustan
Steel Limited purchase iron ore from
private mine owners through the State
Trading Corporation for the Steel
plants at Durgapur and Rourkela.

Payment to Indo-Commercial Bank
Deposits

1904. Shri M. P, Swamy: Will the
Minister of Finance be pleased to
state:

(a) whether all depositors of Indo-
Commercial Bank (now merged with
Punjab National Bank), have since
been paid;

(b) if not, total number of those
who are still to be paid; and

(c) by what time depositors will be
able to get back full payment of the
amount still to be paid?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Besides
the initial payment of Rs. 250|- or the
balance at credit, whichever was less,
the depositors have been paid or cre-
aited with amounts equal to 374 per
cent of the balance still remaining to
pe vaid, and recently further pay-
ments at the rate of 12} per cent of
the residual deposits have also been
made

(c) Further paymerts will depend
on the extent of the recoveries from
the remaining assets of the Indo-
Commercia]l Bank.

Welfare of S.C. and S.T. in Andhra
Pradesh

1905. Shri Ulaka: Will the Minister
of Home Affairs be pleased to state:

(a) whether any schemes have been
formulated for the welfare of the
Scheduled Castes and Scheduled
Tribes of Andhra Pradesh during the
Third Plan Period under the Central
and State $w»ctors; and
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(b) if so, the amount that is likely
to be spent under each scheme?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes, Sir.

(b) A statement giving the requir-
ed information is laid on the Table
of the House, [See Appendix II, an-
nexure No. 65).

Cultural Centres in Andhra Pradesh

i906. Shri Ulaka: Will the Minister
of Scientific Research and Culitural
Affairs be pleased to state:

(a) whether Andhra Pradesh Gov-
ernment have sent any proposals to
the Union Government for the cons-
truction of cultural centres in Andhra
Pradesh during the Third Pian period;

(b) if so, the location of Centres,
district-wise;

(c) the amount allotted to each
Centre;

(d) wheiher any financial assistance
was given by the Union Government
to Andhra Pradesh Govermment for
construction of such Centres during
the Second Plan Period; and

(e) if so, the amount granied to
each of the Cultural Centres?

The Minister of Scientific Kesearch
and Cultural] Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) and (c¢). Do not arise.

(d) and (e). No financial assistance
was given for Cultural Centres as
such, but a grant of Rs. 17,250/- was

sanctioned to the State Government .

for construction of 15 Open Air Thea-
tres in rural areas at the rate of
Rs. 1,150|- per theatre.

Coal for Andhra Pradesh
1907. Shri Ulaka: Will the Minister
of Mines and Fuel be pleased to state:
(a) the annual demand of Andhra
Pradesh for coal since 1957;
(b) the quota allotted by Union

Government against those demands;
and
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(c) the quantity of coal
supplied annually?

The Minister of Mines and Fuel
(Shri K, D, Malaviya): (a) to (c).
Stalistics about the demands made
by the State Governments from time
to time, but not accepted by the Coal
Controller, are not maintained. The
figures of the allotted quota and- des-
patches of coal and coke for Andhra
Pradesh since 1957 are given below:—

actually

(Figures in Wagons)

Year Quota Despatches
1957 19236 16714
1958 21636 18118
1959 22836 17901
1960 24048 18843
1961 24672 21597
1962 111711 8304

(upto June)

‘The above figures are exclusive of
ad hoc quotas allotted from time to
time and also quotas of Shale coal.

Residential Accommodation for Em-
ployees of Accountant (General's
Office, Andhra Pradesh

1908. Shri Ulaka: Will the Minister
of Finance be pleased to state:

(a) the number of class ITI and
Class IV employees of Andhra Pra-
desh Accountant General’s office who
have put up more than two years of
service and not yet provided with
individual residential accommcdation;
and

(b) the steps taken or proposed 8
be taken by Government to provide
them  with  suitable residential
accommodation?

The Minister of Finance .Shri
Morarji Desai): (a) The requisite
information is being collected and
will be laid on the table of the House
as soon as it becomes available.

(b) There is a proposal under
consideration to acquire a plot of Jand
measuring 30 acres for the construc-
tion of 400 quarters at Hyderahad for
the staff of the office of the Accoun-
tant General Andhra Pradesh
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Higher Secondary Students

1909. Shri Manabendra Shah: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that failed
students from Higher Secondary
classes in Delhi are not usually read-
mitted even in those schools from
where they appeared;

(b) whether such a policy is also
usual with schools in other Union
Territories and states;

(c) if so, what is the approximate
number of such students in
(i) Delhi State;
(ii) Other Union Territories: and
(d) what action Government have

taken to ameliorate the lot >f such
students?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir.

(b) to (d). The required informa-
tion in so far as Union Territories,
other than Delhi, and States are con-
cerned, is being collected and will be
laid on the Table of the Lok Sabha in
due course.
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Dr. Gayen’s Report on “Measurement
of Achievements in Mathematics”

1911. Shri Daji: Wil] the Minister
of Education be pleased to state:

(a) the main suggestions made by
Dr. Gayen in his report on “Measure-
ment of Achievements in Mathe-
matics”; and

(b) what steps have been taken to
re-orientate the education system ip
the light thereof?

The Minister of Education (Dr.
K. L. Shrimali): (a) A statement
outlining the main suggestions in the
report is laid on thc Table of the
House. [See Appendix II, annexure
No. 66].

(b) The report is under examina-
tion.

Restoration of Pay Cut of Defence
Employees

1912. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the all
India Defence Employees Federation
has made an appeal to the Ministry
of Defence for restoration of pay cut
in respect of those 300 employces who
suffered on account of taking part in
the July 1960 strike;

(b) if so, whether the Ministry is
considering the request of the Federa-
tion; and

(c) when a final decision is likely
to be taken?
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The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) to (c). Yes,,Sir. The malter is
under examination and it is expected
that an early decision will be taken.

Gang of Cattle Killers

1913. Shri Bishanchander Seth: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a gang
of cattle killers is reported to be
operating in Gandhi Nagar in Delhi
and colonies near it;

(b) if so, what methods Government
have adopted to suppress their activi-
ties; and

(c) whether any arrest has been
made so far?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) and (c). Do not arise.
Price of Grade II Coal

( Shri Subodh Hansda:
1914 J Shri S. C. Samanta:
* 7 Shri B. K. Das:
{ Shri M. L. Dwivedi:

Will the Minister of Mines and
Fuel be pleased to state: '

(a) whether it is a fact that the
Joint Working Companies of Coal
Industry in West Bengal are all
against the fixation of price of grade
I Coal;

(b) whether it is a fact that they
have represented to the Ministry in
this regard; and

(c) if so, the result of this represen-
tation?

The Minister of Mines and Fuel
(Shri K. D. Kalaviya): (a) to (c).
The prices of Grade II coal have been
converted into ceiling prices with
effect from 13-6-1962. The Coal
Industry had represented to Govern-
ment that the prices of this grade of
coal should not be ceiling prices but
continue to be fixed ones. Govern-
ment have, however, decided that the
present price structure, which was
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introduced only a couple of months
back, should continue.

Audit Staff Association, Shillong

1915. Shri S. M, Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether recognition has since
been restored to the Audit Staff Asso-
ciation at Shillong;

®) if not, the reasons for the same;
and

(¢) whether the association fulfilled
all conditions imposed by the Ac-
countant General?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir.

(b) and (c). The Association has
not yet complied with the require=-
ments pointed out to it.

Garden Reach Workshop

1916. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether Garden Reacn Work-
shop at Calcutta is being expanded;
and

(b) if so, what more work is likely
to be taken up in this workshop?

The Minister of Defence (Shri
Krishna Menon): (a) Certain propo-
sals to expand the existing facilities
are under consideration.

(b) Garden Reach Workshop will
undertake the manufacture of Marine
Diesel Engines at Ennore near Madras.

Crime Cases in Delhl

1917. Shri Rameshwar Tantia: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 1256 on the
14th May, 1962 and state:

(a) what measures have been taken
to trace the criminals as a large num-
ber of cases are left untraced in Delhi;

(b) whether any of the cases have
been traced since 20th May, 1962; and
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(c) if so, what is the present per- to the various State Governments.
centage of these untraced crimes? Distribution control over wire was

Iso lift -4~ -

The Minister of State in the Minis.  2C lfted from 1-4-1962
try of Home Affairs (Shri Datar): (a)
Steps to improve crime detection such and Galvanised Corrugated sheets

as in.tensiﬁed patrollipg, combing were made for the first half-vear of
operations at all possible escape- 1962-63 (April-September 1962) in

routes and hide-outs of criminals view of the fact that the Producers
systematic and scientific interrogp- were carrying a large backlog of

tion of suspects setti.ng-up ,°f spgcial orders and it was considered neces-
squads to deal exclusively with cymes sary to reduce the backlog. The ailot-
like car and tyre thefts etc. effective  ment for the first half of 1962-63 was.

surveillance over the listed bad therefore, confined only to Black
characters and effective supervision Plain she'e&. RN

of the subordinate police by superior
officers are being taken.

No allotment of Galvanised Plain

Details of the allotment of steel

(b) Yes. given to the Ministry of Food and
Agriculture for distribution to the
(c) Percentage of untraced cases to various States for agricultural pur-
admitted cases:— poses are given below:—
1959-60 40.96 per cent In metric tons
1960-61 42.29 per cent 1961-62 143,578*
1961-62 44 44 per cent First half-year 1962-63
(April-September ’62) 6,001 @

Steel or Pig Iron Quota to States Pig Iron: Quota system in pig iron

( Shri B. K. Das: was abolished from 1-7-1359. No
| Shri Subodh Hansda: consoliadted demands are, therefore,
1918, 7 Shri §. C. Samanta: now received and no allotments are
 Shri M. L. Dwivedi: made to the State Governments.
! - Consumers can obtain their require-
Will the Minister of Steel "’? ments  without "~ any authorisation
Heavy Industries be pleased to state: either from the stockists or from the
(a) whether any steel or pig iron Producers.
quota is given to the States for meet- .
ing their requirements for agricul- gepfa

tura] purposes; and

1828, =Y o ®Wro fgad . wav

(b) if so, what quantities were . . y
given in 1961-62 and what quota has dafaw e W i ed
been fixed for 1962-63? ot qg TaT= AT FAT FG fF

The Minister of Steel and IHeavy (*) gepha (f%?ﬁ' m)

Industries (Shri C. Subramaniam): g .
(a) and (b). Steel—During 1961-62 afsFT ¥ feet-R ¥ faadr qonlt

allotments were initially made only e ¥ ey TAATR FX SFTfETT Y
in respect of certain restricted cate- ﬂf
gories viz., sheets and wire. In regard !
to other categories of steel, consumers (=) fraft aYfas @iy o

were to get their requirements either wafs § ssThRe @Y ’TQ.
through the stockists or Producers

without any quota certificate or () wafeg qar Atfas qradT
authorisation. A bulk quota was Fofi Fer d R :
placed at the disposal of the Ministry s . ARl
of Food and Agriculture for allocation fear T,

*Restricted categories of sheets and wire.
@Cold rolled Black Plain sheets only.
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wit frafor g & fagre w17 A
7T agT T [ R

ST Wi AR I e §
TR F AT FA F JeRd § A
¥F FreEH ¥ fod wEt (g e
TR AERITE F G FI) I
T ¥ Fre@wl, faams  femr
FIEE! A I IufFar AAEl &
st A famfor ST ®Y Y STE-
afem gt (sralq g SawT g e
TR afafa &1 T fea faa =Y
AT ATgEE FT & ey &) FOowEr
TR IAEd IR FY U e
ATIEE FT ST AT § | AAAF A F
o, FET A9 AR QS F A
s § faRely 977 & mraeT ¥ w=T
ferfor Feivr ® o wwar & aE )
qufag faaf waim frafarstt &1 agarr
AT T #1 gaAr g Y 78 & anfer wedr
frer at W TS ST wF | WTE
%t # fRat fafaw @ #r o
o &1 o ¥ S wafaa farar
T F W AT safeat w wfafea
o <T@
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i I & fae & fdem &
g qaT 39 Fr e A FfeAral
1 WegET FF ¥ (aa SgvT At
F il o fasra afwg F1aW # T
&1 ofeeg & (1) wrnfies STEAT &
aferst, (R ) wvsif s I ¥ st
(3) Y IR gER A #
JEFT @R 1 afwrA wWT (¥)
T SN gra Santza wgan fafaa
T & ST & wfafafy afmfeag

g

8 I & fagm & fog g s
Y fadiww frgaa 78 fFam & 1 arw,
Faor TR SR 3T F fawad,
TOA-THT I FieFEt AT F A
qEvaT foRIast &7 &am e @ S
¥ fawmg T § faeow § R A &%
AT qATg A foaT ST gFar § )
AT e Tl A O AT
o faa & fog T gen fagm
farmr grr g or 1 AR oY fRar Srar
2

fafsrer wh= FY "D &7 fwior
FA & fo g &7 § QY FIEREA
o g Sifafar s wk
it zafieren fafies = ™ 3§,
frA Aot Iswfa V&Y & 1 =%
srerman fergraa waltaged 1 ST T
Frurem fafags a1 afafafea =
farenT 4 fammaw fFar o w@T & 0

A O SRAA
28]%. ®N Wo o FAA : =
ot ag g F FW FT 5 Qeqe-
R # fradt am@ For weaifEt &y
A @ & for feafem deam
' feay @13 A agEar @ W€ ?
gatfw sAwEA WR  atghw
Fo WAt (s gag wfar) 9w
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qoq I F WAET REL-ER F &
aT FOT NSAfAT AwE gerERE
T # R oF areer @ g
¥ 139 ¥ fad FAw: Q0,000 TG
T R, Yoo TAF F FAREI FT HAL
& oA

T ST AW QIAE AW
F 3w

L8R3 AN ARTIAAT AT ¢
T wW AR YA WA 4g FAe WY
Fa w61 fF ¢

(%) 9are & foge 0 gmar &
g ¥ wwifag &% srETen-FEE-
Uggs & w fage &7 F Fen W
N AT T

(=) afz g ar 9= @1 faaor
T g AT

(7) afz Sedmm ww (F) W
I AHTIAHF g1, T 99 F T FTI
g wafs agl # S ar & v wwe
g ¥ w99 fire sy § 7

qm qar 9T @AY (3 Fo o
wqreEra) o (F) wg¥ o

(=) sz & 7 954

(7) ST I F WA U
&R F 99 grafrag foel gra agt
F FO FT # F wfolag wiw
LCUR I

W W W dean

L&Y, T STRr AR ;e W
e w4t ag T A IO FW fF

(F) 7&ge FEr o anfar
Faferan, feeelt 1 Tsdia wges #Y wear

Nfer w0 T T AT GO F
I FG W@ W W@ AL o
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(&) 7 AT wearel +Y w9 Fq=
&7 ¥ & TrYTE NS A7 TE § wear
FTAFTF IR Y

() wwr <A wegi S miEw
A 37 F g # O w oA
Hify fraff & % & ; A<

() wega wEr & @@ T
oy EgAl F1 Y AT 3| F W OR
gfegfag fear smm sqay &= 1E
Fq FETET F LY 4 "gH W 7

fagr @it (To ®o wMo -
wet) o (F) faafeaem saEm
FEw F e eyt F w R
3 & g ffer afewsi & owaw
FW Y, FHG TEHR A qEAT A
JAG X, L8 I, LR H wlegaar
A ] 1 3 F A st fafan
geaTtar, 78 feedt, AR TEEd FEEY
fazafrenem, gfer, o 59 fen &
e E, S I9e qiEfE & wee
& ford fagaforarer w11 ST | 90
o FEE T T A A
Niga 7@ fFar o &

™ AT & W qedm @
sifasfeat st W ghae &< for
2 a0 JIoo s # awg a7 Ay
g E ;AT F ag A a9 aF Ay
QM W feagra snfaar & dto wo
W}Tﬂ'o@omﬁ%mm
AEET F dlo To, dTo THo &lo WK
Qo To INIHGT F THFE qIETTAT
T &Y @ifag @A | el @ g o
gy X Rt o ¢ fF 9 a7 W
sEfq gArT Y § 9/H, I F Q@
F T Wl &1 oA R S
X 9 wafe F q +fr Jrar Sy
W@ ¥ g W faar e sna
gafar afaged @ FW ¥ 9,
frafaaem acw w@w {,
1661 (Ai) LSD--3.
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JEqTAl A, AIA-ATT FTIT ArG A
faemifeat & wqae @ .faq 3 @
ARAET AT AT FT fo T F

(@) wrwr o w6 H, @ Q@
FEqTAT § FIE TGS AT q<AT TAT R

(7) femafaaem o=@ T@m &
T W, %R F d5%  4g
fanT s e a1 i faeafaaem
TR e gfufaaw & swafe fad
qeqr #1 fazafeaa awy F1ag WY
T A ey fF 98 qer g9y ww
FET T AT AW Y AEEASAT F
EFIR ZY AT & ; gafts ag &y, S
sfafeaw & 3 &, O s o &y
gL | fex o, wr fafat &
IIAET P T AT F AT
fazafaaraa W & faa sqeror s
& & faeaad & e &

(7) Fa Tegw FEEr o
framm & ™ # & ag wfege s
T T | gER TEFET F1 ag gheer
w1 faa o 3

Elections to Works Committee of Gun
and Shell Factory

1925, Jf Sln:i A. K. Gopalan:
\ Shri Umanath:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that elec-
tions to the Works Committee of the
Gun and Shell Factory in Cossipore
were to have been held in November
1961 as per the law;

(b) if so, whether the elections have
been held; .

(c) what is the result of ‘he elec-
tions; and

(d) if not, why have the electioas
not been held till now?
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The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):

(a) Yes, Sir.
(b) No, Sir.

(¢) Does not arise.

(d) A new Works Committee was
proposed to be formed with effect
from November, 1961, on the expiry
of the term of the previous Works
Committee. There was some disagree-
ment about delimitation of constitu-
encies between the management and
one of the two recognised Trade
Unions functioning in the Factory.
The other Trade Unions agreed with
the management, in the matter. Both
the Unions, however, brought the
matter to the notice of the Concilia-
tion Officer (Central), Calcutta and
requested him to intervene. The
decision of this officer was mnot
acceptable to the Union which had
disagreed with the management and
the matter has been taken up by that
Union with the Regional Labour Com-
missioner (Central), Calcutta whose
decision is awaited,

Ceost of Steel Plants

1926. Shri Morarka: Wil] the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) whether final estimates have
been made regarding the cost of the
three steel plants;

(b) the amount already spent and
likely to be spent;

(c) total amounts paid on township
and ancillaries, separately; and

(d) the total effect of escalation
clause?

The Minister of Steel and Heavy
Industries ’(Shri C. Subramaniam):
(a) to (d). The final estimates cf
the three stee] plants on a compar-
able basis are under preparation and
are expected to be finalised very
shortly. They will be placed on the
Table of the House when ready.
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Foreign Personnel in Steel Plants

f Shri Morarka:
1927..1 Shri Raghunath Singh:

‘Will the Minister of Steel and
Heavy Industries be pleased io state:

(a) the total number of foreign per-
sonnel employed at present in the
three steel plants, separately;

(b) whether all these are techni-
cians; and

(c) the monthly pay bill of these
people?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):

(a) Total number of foreign personnel
employed as on 31-7-1962 is as under:

Rourkela . 188
Durgapur. . 8r
Bhilai . . 76

(b) Out of 188 foreign versonnel
employed in Rourkela, 187 are techni-
cians and in Durgapur and Bhilai all
are technicians.

(©)
Rourkela Rs. 382706 in DM
Rs. 241710 in Rupees
Rs. 262637 in Dollars

Durgapur Rs. 1.16,100 in Sterling
Rs. 1,51,900 in Rupees.

Bhilai Rs. 1,52,150 in Rupees.

TopTt At 7 fEdt o qd

r T
u“.ﬂﬁmm.
| ST WY mem

T wEET AT QY W, QRS F
TR TEA-GAT W% & HET ¥ ag
IA AT FAT w91 fF o

(%) ¥=hg TR & F19 &1
Wt & g fey &S9O
SN & FEFA F NG FT G0G-A9
QX qARTE R F3n & faa o fanfia
afafy & frafsg & oS &, 57 &
gEeEl & @ AW g ;6

(@) =@ afafg & o9 g 2w
s fFar & 7
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TEET WA § TR s (s
TAR) : (F) 5@ @fafa & gafaa
sreqE § QT 5w § whawew gra ®iwa
TR T FEEIT 5@ F afts
e Ty a fafe wever/ i
§ sfafafe wfew &  frefafaa
waeEt & wiafafedi ¥ afafa &
5 W, Q&R FT gE TEel qow H
it faar —

1. GAT AR g HATE
. faar WA
3. fafy e (faamt faam)
¥. faior, smare W o s
. AMF FqEEAE qE aiesfTE-
o 5
. BTF HIT IR FT qgfARamed
v. #fxAew afaaraa (oo T o
feefiorT)
c. W3 AAE (R Q)
. fa<r "Havea (<rores famr)
to. faw waTew (sa@ fawtm)
12. 8 HATE
STEEAFATTA F=q FAredt ¥ wfafafa
o EHE-aHT R AT AT T E |
(@) afwfa ¥ oo qelt do% &
fafew fawai & smf=ga & 1 a5
s &7 gTaeEe fawar SR R
e 5T AW W 63 & fad 39
g f@
D.Ps. from East Pakistan

1929. Shri Tridib Kumar Chaudruri:
Will the Minister of Home Affairs be
bleased to state:

Pl

(a) whether the attention of Gov-
ernment has been drawn to a news-
item prominently displayed in the
“Jugantar” daily of Calcutta in its
issue of 8th July, 1962 to the effect
that about 30 refugees, men and
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women, who had crossed the bordes
at Petrapol in West Benga! on the
Eth and 6th of July without propes
travel documents, in order to escape
2rom East Pakistan, were arrested and
taken to court handcuffed and pourd
with ropes round their waists;

(b) what are the facts of the case;
and

(c) what is the policy of the Govera-
ment in regard to needy migrart re-
fugees belonging to the minority com-
wunity of East Pakistan escapingz into
India without obtaining valid travel
doucuments?

The Minister of State in tne Ministry
cf Home Affairs (Shri Dalar}: (a)
Yes.

(b) Twenty-nine Pakistani .1ationals,
who had crossed the border without
proper travel documents, wes2 s=2nt for
prosecution under the Indiair Passport
Act, 1920.

(c) The cases of such persons for
continued stay in India are considered
sympathetically, on merits.

AW S @ qw s

A
J st ane
L!ﬂ o o AT :

1 fwmn woft v @, eR ®
qIfeT ge-EET ¥ic & SOX @
T ¥ Ag T FY ST A fE

(%) =rafe fam, FRREE #1X
aF Fearw @y fafaw dmmn §
gu=ag Tfad &< ¥ garT 37 & o
I wfafa Frgea £ T € F7 3E AR
IEY A/ T gETed 3 feam

(=) afz g, av ¥ 39 afafa
g T fowfat & TR § oF
faaTor FNT-9EH I T@T SATA; |/

() 9= afafa 1 fawfa) Y
Faffad & F fag FT weEawr oy
sTEreg?

&30,
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ez st (310 W10 Mo AT :
(%) v 7
(8) =T (7). 57 T voww

Assistance to Voluntary Hiadi Prachar
Organisations

1931. Shri G. Mahanty: Will the
M:nister of Education be pleased to
state:

{a) whether financial assistance was
granted to voluntary IIind: Pracha:
Organisations during 1961-82 ang 1962-
63 for publishing literaturc in  non-
Hindi National languages iu Devana-
gari script; and

(b) the name of each such organis-
ation and the books published by it?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). A sum of
Rs. 9,000 was sanctioned to the Delhi
University in 1960-61 for preparation
of Sindhi books in Devanagari script.
No grant was, however, givea in 1961-
62 to any organisation iur publishing
Lterature in non-Hindi languages in
Devanagari script.

The following steps have been taken
to encourage publication of literature
in non-Hindi languages in Devanagari
script:—

(i) Diglot readers and primers are
being got prepared through
voluntary Hindi organisations
at Government cost,

(iiy A few pages in the quarterly
magazine ‘Bhasha’, issueq by
the Ministry of E1luv -atiov, are
devoted to the publication ~f
diglot version of selected
pieces from indian lizerature.

(iii) Provision has keen made for
grant of financial assistance to
organisations lor preparativn
of literature in othur languages
in Devanagari scrip:.

No grant has been paid so far in
1162-63. Some schemes are under Gov-
ernment’s consideration ard it is ex-
pected that a decision wiil ba taken
shortly.
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Termination Notice for
Employees
1932. Shri Dasaratha Deb: Will the

Minister of Home Affairs be pleased
to state:

Goverpment

(a) to how many employees in Tri-
pura the termination notices under
Rule 5 of the Service Conduct Rules
have been served in 1952 so far;

(b) the number of tribals whose
services were terminated under this
provision in Tripura; and

(c) the causes for the nctices?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
Ten.

(b) Two.

(c) Termination nolices wure given
as services of the employees in ques-
tion were no longer rejuwed by the
Administration.

Multi-purpose Tractors

( Shri Raghunath Singh:
1933. { Shri P. Venkatasubbaiah:
| Shri D. C. Sharma:

‘Will the Minister of 3tecl and Heavy
Induostries be pleased to state.

(a) whether there is a proposal to
produce in India a four to five horse
power small multi-purpose  tractor
costing about Rs. 1,500; and

(b) the names of the six Indian firms
which have been granted licences to
manufacture such tractors?

The Minister of Steel and Heavy Im-
dustries (Shri C. Subramaniam): (a)
and (b). The following two firms hold
licences under the Industries (Deve-
Act, 1951,
for the manufacture of power-tillers,
which are also sometimes called small
tractors, of below 10 H.P.:

(i) M/s. Engineering Developments
Ltd., Calcutta,

(ii) M/s. The East Asiatic Co.
(India) Private Ltd, Bombay.

They are not in production yet.
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Physically Handicapped

1934. Shri Raghunath Singh: Will the
Minister of Home Affairs be pleased to
state: ~

(a) whether Government have de-
cided to relax medical rules applicable
to the physically handicapped re-
gistered with the Employment Ex-
changes; and

(b) if so, the steps taken in this
regard?

The Minister of State in the Ministry
ef Home Affairs (Shri Datar): (a) and
(b). Under the existing orders such of
the physically handicapped persons
who are registered with the Special
Employment Offices for the Handi-
capped and have been medically ex-
amined by the Medical Board attached
to those offices and declared fit for
appointment to particular posts, are
not, on actual appointment to these
posts, subjected to the usual medical
examination on first appointment in
Government service, but the question
of their appointment is decided on the
basig of the reports of the Medical
Board attached to the Special Em-
ployment Offices. |

Similar arrangements have been
made for the medical examination of
those handicapped persons who are
registered with ordinary Employment
Exchanges i.e., those dealing with
able-bodied  persons, by Medical
Boards constituted on the lines of the
Medical Boards attached to the Special
Employment Offices. According, on
nomination of these persons by the
Employment Exchanges for appoint-
ment against posts under Government,
they are not subjected to the wusual
medical examination on first appoint-
ment in Government service and the
question of their appointment is de-
cided on the basis of the report of the
Medical Board referred to above.

0Oil Refineries
1935. Shri Kolla Venkaiah: Will the

Minister of Mines and Fuel be pleased
to state:

(a) whether Government have taken
a policy decision on the question of
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reserving the oi] refining capacity to
the public sector;

(b) if so, what is the decision;

(c) what will be the demand for oil
by the end of Third Plan Period; and

(d) the schemes to meet the de-
mand?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b). At
least 51 per cent. of the refining capa-
cities should be in the public sector.

(¢) About 15 million tonnes per
annum, according to the estimates of
the Oil Advisory Committee, The
estimates are presently under review.

(d) These are under consideration.

Under-invoicing of Exports and Over-
invoicing of Imports

1936 I Shri Kolla Venkaiah:
© | Sari A. N. Vidyalankar:
Will the Minister of Finance be
pleased to state:

(a) the number of persons and firms
detected by customs officers to have
‘under’-invoiced of exports and ‘cver’-
invoiced of imports in 1960-61;

(b) the amounts involved in each
case in under or over invoicing; and

(c) the action taken against each
firm detecteq to have been engaged
in the malpractice?

The Deputy DNMinister of Finance
(Shri B. R. Bhagat): (a) to (c). The
information is being collected and will
be placed on the Table of the Sabha.

Grant to Mysore Government

1937. Shri Ram Ratan Gupta: Will
the Minister of Defence be pleased to
state:

(a) whether hig Ministry hag de-
cided to give grant to Mysore Govern-
ment for water supply; and

(b) if so, under what conditions?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir.

(b) Does not arise.



4731  Written Answers

Delhi Education Department
( Shri P. C. Borooah:
1938 J Shrimati Maimoona Sultan:
" 7 Sbri Prakash Vir Shastri:
L Skri Bagri:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Delhi Education Department has failed
to fulfil its target of building improvis-
ed structures for primary schools; and

(b) if so, how many such schools
are running in tents for want of such
buildings?

The Minister of Education (Dr. K.
L. Shrimali): (a) Primary Schools in
Delhi are the responsibility of Local
Bodies. The Education Department of
the Delhi Administration had no pro-
gramme for construction of improvis-
ed buildings for such schools.

(b) Does not arise.

Excavations near Ahar

1939. Shri Raghunath Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether a site near Ahar in
Udaipur (Rajasthan State) has been
excavated where remains of 4,000
years old were found; and

(b) if so, details of the find?

The Deputy Minister in the Ministry
of Scientific Research and Cultural
Affairs (Dr. M. M. Das): (a) Yes, Sir.

(b) The finds consist of terracottas,
beads, spindle whorls, shells and shell
objects, animal bones, copper slag,
celts, bangles and pottery.

Population Map

1940. Shri Raghunath Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to  state
whether India’s village-wise popula-
tion map is ready for publication?

The Deputy Minister in the Ministry
of Scientific Research and Cultural
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Affairs (Dr. M. M. Das): The popula-
tion map of India published by the
National Atlas Organisation will be
covered by a series of 14 maps de-
picting village-wise population by dots
as also the location of all important
villages. Ten of these maps have so
far been published.

Sanskrit

1941 f Shri Gulshan:
* | Shri Buta Singh;

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Central Government are spending large
amount for the progress of Sanskrit in
the country;

(b) if so, the amount spent in 1961-
62 and amount sanctioned for the year
1962-63;

(c) whether it is also a fact that
Government are giving financial help
for the progress of regional languages;
and

(d) if so, the names of such langu-
ages and the amount spent thereon,
State-wise, in the year 1961-62?

The Minister of Education (Dr'.’K.wL-.
Shrimali): (a) to (d). A statement is
laid on the Table of the House.

STATEMENT

(a) A sum of Rs. 4 lakhs was spent
on the progress of Sanskrit in the
country during the Second Five Year
Plan. A provision of Rs. 75 lakhs has
been made for the purpose during the
Third Five Year Plan.

(b) A sum of Rs. 900 lakhs has
been spent during 1961-62, and there
is a budget provision of Rs. 13-18 lakhs
for 1962-63.

(c) Yes, Sir.
(d) Assamese, Bengali, Gujarati,

Kannada, Malayalam, Marathi, Oriya,
Punjabi, Tamil, Telugu and Urdu
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The amount spent on these langu-
ages, State-wise during 1961-62 is given
below:—

State Amount
Rs.
Andhra Pradesh. 20,876
Assam. 16,700
Gujarat. 16,912
Kerala. 36,126
Madhya Pradesh. 2,000
Madras. 2,84,325
Maharashtra. 36,465
Mysore. 15.360
Orissa. 1.125
Punjab. 40,332
Uttar Pradesh. 6,500
West Bengal. 90,808
Delhi. 10,873

The Government of India are also
engaged in the work of propagation
and development of Hindi in accord-
ance with the provisions of the Con-
stitution of India. Information about
the activities in this regard is given
in the report of Ministry of Education
for 1961-62, copies of which are avail-
eble in the Parliament Library.

India-China Border

J Shri D. N. Tiwary:
1942.9 Shri P. K. Deo:
Will the Minister of Defence be
pleased to state:

(a) the number of clashes between
Indian and Chinese forces on India-
China border since May, 1962; and

(b) the number of military posts
erected by Chinese on Indian soil dur-
ing the same period?

The Minister of Defence (Shri
Krishna Menon): (a) There were two
incidents in which the Chinese fired
at our troops and our troops had to
fire in return in self-defence. One of
these incidents took place on 21st July
1962 when the Chinese opened fire on
our patrol in the Daulat Beg Oldi
area. Our patrol did not return fire
at first but later as the Chinese firing
continued they fired in self-defence.
The second incident was on 14th
August 1962, when the Chinese fired
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at our Yula Post in Pangong lake
area. Our post returned the fire in
self-defence.

(b) The Chinese have probably es~
tablisheq 30 posts.

Produetion of Armour Plates in Steel
Plants

1943. Shri Mohammad Elias: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) whether it is a faet that the pro-
duction of armour plates to meet
Defence requirements is held up by
Hindustan Steel Ltd.;

(b) if so, the reasons therefor?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): (a)
No, Sir.

(b) Does not arise.

faamt  womER
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fadell ¥ g wicgpfas g4 &7 aQgET
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FT ARSI IIeH U F ST F

stegs 3 fag o
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() fadeft Famrd & 7 SRR
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(%) e HEET AT EE-
fow-g1d oAt F AG 0

Breakdown of Rourkcla’s
Furnace No. 3

( Shri Indrajit Gupta:

1945. Shri S. M. Banerjee:

Will the Minister of Steel and
Heavy Industries be pleased to state:

Blast

(a) whether it is a fact that blast
furnace No. 3 of Rourkela Steel Works
suffered a breakdown on the 14th
July, 1962;

(b) if so, the causes therefor;

(¢) for how long production had to
be stopped;

(d) the loss of output entailed;

(e) the number of breakdowns in
the three blast furnaceg at Rourkela
during the last three years; and

(f) Government’s reaction thereto?

The Minister of Steel. and Heavy
Industries (Shri C. Subramaniam): (a)
Yes, Sir.

(b) During tapping, hot metal com-
ing out between the furnace shell and
the iron trough damaged the cooling
water pipe. The hot metal and slag
coming in contact with water resulted
in a small explosion damaging the
tap hole.
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(c) For about 2 days.

(d) About 2,250 tonnes of hot
metal.

(e) 20.

(f) Most of these breakdowns were
of a minor character and were not
unusual.

Indian Investment Centre

1946. I Shl:l Yashpal Singh:
\_Shri Ram Ratan Gupta:
Will the Minister of Finance be
pleased to state:

(a) whether the Indian Investment
Centre has been successful in finding
suitable industrial partners for Indian
Companies for joint ventures in India;
and

(b) if so, the number of Indian and
foreign companies and their partners
for the last two years?

The Minister of Fimance (Shri
Morarji Desai): (a) and (b). The
Indian Investment Centre started its
operations in June 1961. Its branch
office in New York was opened in
October 1961.

In 17 cases, Indian and foreign
parties, having come together, appro-
ached the Centre for advice and
assistance. In 27 other cases, the
Centre has assisted in bringing Indiar
and foreign parties together. Out of
these 44, in seven proposais the nego-
tiations have been completed and
Government’s  approval has been
granted.

Of 25 enquiries from foreign firms,
the assistance of the Indian Invest-
ment Centre has been sought in the
choice of Indian partners. These pro-
posals are in various stages of nego-
tiation.
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Sea Survey of Andaman Islands

1948. Shri Raghunath Singh: Will
the Minister of Defence be  pleased
to state whether Indian Navy is
undertaking non-defence sea survey
of Goa. Daman, Diu, Ratnagiri and
Teressa !:land n Andamans?

The Minister of Defence (Shri
Krishna Menon): Yes, Sir. The gene-
ral Navigation Sea Survey of Goa and
Ratnagiri has been included in the
survey programme for 1962-63 to be
undertaken by the Indian Navy.

The inclusion of Daman, Diu and
Teressa island in the Andamans in
the survey programme of subsequent
seasohs will be considered by the
Hydrographic Survey Ccmmittee of
the National Harbour Board which
decides the priorities fur non-Defence
Surveys.

Drilling in Darang Salt Mines

1949. Shri Hem Raj: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether the Indian Bureau 6f
Mines has started its operation  for
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structural and detailed drilling in the
Darang Salt Mines (H.P.); and

(b) if so, the results thereof?

The Deputy Minister of Mines and
Fuel (Shri R. M. Hajarnavis): (a) The
Indian Bureau of Mines are at present
engaged in geological work in the
area. Actual drilling has not, how-
ever, commenced as yet.

(b) Does not arise.

Agreement between Oil and Natural
Gas Commission and Mazdoor Sabiha

1950. Shri Jashvant Mehta: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether it is a fact that an
agreement was reached between the
Mazdoor Sabha, Ankleshwar, and the
Ofl and Natural Gas Commission on
11th April, 1962;

(b) if so, whether Government hLave
implemented the said agreement; and

(c) if not, the reasons therefor?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
An agreement has been reached bet-
ween the Oil and Natural Gas Com-
mission and the Workers’ Organisa-
tion in respect of all the Projects.
The implementation of the agreement
is in progress.

(c) Does not arise.

Houses for Scheduled Caste and
Scheduled Tribe Families

N f Shri Kolla Venkaiah:
195} 3 Shri Vishwanath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Govern-
ment have under contemplation a plan
for providing house sites during the
Third Plan period to every Scheduled
Caste and Scheduled Tribe family
which has got no house site;

(b) if so, the total cost of the
plan; and
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(c) whether it includes the subsidy
to the destitutes for purchasing
material for the construction of their
houses?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) Government do not
at present have under consideration
any scheme of providing house sites
during the Third Five Year Plan
period to every Scheduled CastejSche-
duled Tribe family which las no
house-site. Keeping in view the
amount of funds available, the scheme
in the Central sector for provision of
houses has been restricted only to
sweepers and scavengers; and  that
of provision of house-sites, to those
sections who are engaged in unclean
occupations or are landless labourers.
Apart from these, there are schemes,
in the State sector, of provision of
houses and house-sites to persons be-
longing to Scheduled Castes|Scheduled
Tribes.

(b) and (c). In the programme for
the welfare of Scheduled Castes and
Scheduled Tribes, a combined provi-
sion has been made as follows for
schemes of provision of houses or
house-sites:
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(Rs. in lakhs)
Category Provision

1. Scheduled Castes . . 715-09
2, Schedued Tribes . . 102'28
TOTAL . . . 81737

This provision is for giving house
sites and for grant of subsidy for the
construction of houses, including pur-
chase of material.

Macherla Cement Factory

1952. Shri Kolla Venkaiah: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) whether any proposal has been
considered by Government for  the
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reservation of the output of the
Macherla Cement Factory (Guntur
District) for Nagarjunasagar Project
during the period of construction
work;

(b) what is the distance from the
Macherla Cement Factory to the
Nagarjunasagar Project;

(c) which are the cement factories
that are supplying cement to Nagar-
junasagar Project; and

(d) wnat is the quantity of output
of Macherla Cement Factory used
for N.S. Project?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No Sir.

(b) About 16 miles.

(c) Macherla, Kistna and Vijaya-
wada cement factories.

(d) From April, 1958 to June, 1962,
a quantity of 2,88,670 tonnes of
cement has been despatched to the
Nagarjunasagar Dam Project.

Stipends for Tribal Students

1953. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) how many tribal students have
so far received stipends from Govern-
ment under the pre-Matric scholar-
ships scheme of State Government in
the Union Territory of Tripura in the
year 1961-62;

(b) the number of recepients, class-
wise; and

(c) the number of tribal students,
community-wise?

‘Whe Minister of Education (Dr.
K. L. Shrimali): (a) to (c). The re-
quisite information is being collected
from the Tripura Administration and
will be laid on the Table of the Lok
Sabha in due course.
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Scheduled Areas and Scheduled Tribes
Commission’s Report

1954. Shri M. K. Kumaran: Will the
Minister of Heme Affairs be pleased
to state:

(a) whether the recommendations
of the Dhebar Commission on  the
Scheduled Areas and Scheduled Tribes
have been considered by Government;
and

(b) whether any steps have been
taken to implement them?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) Most of the recom-
mendations have been considered and
others are still under consideration.

(b) Recommendations concerning
matters falling within the sphere of
the States, were discussed with the
State Ministers concerned at a Con-
ference held in Delhi on July 26 and
27 and the State Governments would
be taking action in accordance with
the conclusions reached.

Primary Education Body

1955. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether the Standing Commit-
tee of the Central Advisory Board
of Education for Primary Education
held their first meeting in July, 1962;
and

(b) if so, the decisions taken there-
in?

The Minister of Education (Dr.K. L.
Shrimali): (a) Yes, Sir.

(b) The Committee mnoted certain
material that was placed before it,
prepared a list of problems to be
studied, took decisions on certain pro-
cedural matters, appointed four sub-
committees and decided to fissue a
questionnaire.
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Geological Survey of India

1956. Dr. K. L. Rao: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) whether it is proposed to asso-
ciate geologists along with the Survey
of India in preparation of topographi-
cal maps to make details of geology
up-to-date;

(b) whether specialisation in geo-
logical fields such as engineering geo-
logy, underground water surveys,
geophysical investigations, economic
geology etc. have been provided for
in the Geological Survey of India;
and

(c) if so, what is the set-up?

The Deputy Minister of Mines and
Fuel (Shri R. M. Hajarnavis): (a) No,
Sir.

(b) Yes, Sir.

(c) Regional geological ranping
and economic geology investigations
are being carried out by field staff
of the circle offices of the Geological
Survey of India in the various States.
Engineering Geology, Groundwater
and Geophysical Divisions are located
at the Regional Headquarters at
Hyderabad, Lucknow and Calcutta for
catering to the requirements of the
respective regions.

Players for International Meets

1957. Shri Rameshwar Tantia: Wil
the Minister of Education be pleased
to state:

(a) whether Government are aware
of the fact that some of our players
participating in international meets
are partnering with some of the South
African players;

(b) if so, how far such a teaming
up is compatible with our policy of
abandoned diplomatic and other rela-
tions with South Africa; and

(c) if such a policy is incompatible,
whether Government intend to take
any action against those players?
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The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir.

(b) and (c). Do not arise.

Physical Fitness for Recruitment im
Armed Forces

1958. Siri Yashpal Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that for
assessment of physical fitness for re-
cruitment in the Indian Armeqd Forces
for the so-calied martial races such as
Sikhs, Rajputs, Jats and Gujars etc.
the height is 5 feet and 6 inches and
chest 32 inches to 34 inches whereas
for other castes the height is 5 feet
4 inches and chest 31 inches to 33
inches; and

(b) if so, the reasons for the varia-
tions?

The Minister of Defence (Shri
Krishna Menon): (a) The terms
‘martial’ and ‘non-martial’ races are
no longer in  vogue in the Armed
Forces. The Hon'ble Member is ap-
parently referring to the physical
standards prescribed for recruits be-
longing to different categories (either
specified like Sikhs, Rajputs, Jats
and Gujars, or territorial classes like
Bengalis, Biharis, Garhwalis and
Assamese) in the Army where such
composition by categories is in exist-
ence. It is a fact that there are varia-
tions in these physical standards.

(b) The average physical standards
of people belonging to various parts
of the country differ considerably from
each other. In order to give equal
opportunity for recruitment in the
Army to people from all parts of the
country, it has become necessary to
prescribe different minimum physical
standards based on the average height,
weight and chest measurements of
able-bodied men of the specified or
territorial class to which the recruit
belongs. The physical standards are
reviewed from time to time keeping
in view the requirements of the Ser-
vice and the health conditions in the
country.
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Welfare of Troops

1959. Shri Surendra Pal Singh: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that there
was an organization by the name of
AFWW.O. for the welfare of the
troops, and that the same was dis-
banded sometime back;

(b) if so, why it was disbanded; and

(c) whether there is any proposal to
have another welfare scheme in its
place?

The Minister of Defence (Shri
Krishna Menomn): (a) and (b). This
Organisation, which was set up in 1948
as a combined welfare organisation
run by the wives of the service officers
of the three Services, has not been
disbanded, remains dormant at present
Its functions, since January 1961,
are being carried out under separate
arrangements of the three Services,
e.g., for the Army by the Army Wives
Welfare Organisation, etc.

(c) Does not arise.
Curb on Travelling to East Pakistan

1960. Shrimati Renu Chakravartty:
Will the Minister of Finance be pleased
to state:

(a) whether travellers to Dacca/
Chittagong in East Pakistan hawve also
to get clearance by Reserve Bank;

(b) whether this is leading to great
hardship; and

(c) whether the rules cannot be
relaxed in case of people going to
East Pakistan?

The Minister of Finance (Shri
Morarji Desai): (a) The travellers to
Dacca/Chittagong do not have to
obtain prior permission of the Reserve
Bank if they travel as deck passen-
gers. In all other cases, i.e. travel by
air or berthed passage by steamer,
prior permission of the Reserve Bank
is necessary as the existing regulations
apply to all countries outside India
(including Pakistan).
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(b) No specific complaint has been
received about any hardship being
caused to persons travelling to East
Pakistan.

(c) It is not possible to make any
relaxations.

Libraries Managed by Central
Government

1961. Shri Hem Raj: Will the
Minister of Education be pleased to
state:

(a) the number of libraries main-
tained and managed by the Central
Government with the names of places
of their situation as they obtain at
the end of July, 1962;

(b) what is the number of books
added to each one of them during the
last year; and

(c) the arrangements made to
house them and the books therein?

The Minister of Education (Dr.
K. L, Shrimali): (a) to (c). Infor-
mation is being collected and will be
laid on the Table of the House.

Pay of Section Officers

1962. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 3137 on the 13th
June, 1962 and state:

(a) whether any decision has since
been taken to provide a substantial
increase in pay to Section Officers in
the 7th Year in revised scale of pay
‘prescribed for them;

(b) if so, the details thereof; and

(c) if not, by what time the deci-
sion is likely to be taken?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). No decision has yet been
arrived at in the matter.

(c) The proposal involves financial
and other implications and has, there-
fore, to be considered carefully in all
its aspects. It is not therefore possi-
ble to specify any definite time-limit
within which a decision can be taken.
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Township at Dhaleswar

1963. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have any
scheme to set up a township at Dhales-
war for providing quarters for Gov-
ernment employees of Tripura; and

(b) if so, what steps have been

taken in this matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) Does not arise.
Quarters Constructed at Narsinghgarh

1964. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of quarters
constructed at Government cost at
Narsinghgarh township at Tripura;

(b) what is the total number of
quarters allotted uptil now; and

(c) if adequate number of guarters

‘have not been allotted, the reasons

therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
20 Quarters.

(b) and (c). Out of 20 Quarters,
15 have been allotted to the officers
and staff under Polytechnic Institute
and N.C.C.

Second Pay Commission
Recommendations

1965. Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state in how many cases Government
bave deviated from the recommenda-
tions of the Second Pay Commission
in re;:td to the scales of pay of
various categories of Central Govern-
ment employees?

The Minister of Finance (Shri
Morarji Desai): In the case of ten
categories of Central Government
employees Government have slightly
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modified the scales of pay recom-
mended by the Second Pay Commis-
sion.

Himachal Pradesh Secretariat at Simla

1966. Shri Virbhadra Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether there is any proposal
to rebuild the Himachal Pradesh
Secretariat at Simla which was des-
troyed by a fire some years back; and

(b) it so, when the work is likely
to be taken in hand?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The question whether or
not a new building should be con-
structed for Himachal Pradesh Secre-
tariat, is being examined.

Pension to Territorial Army Officers

1967. Shri Birendra Bahadur Singh:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Terri-

rial Army Officers are entitled to
pension benefits; and

(b) if not, whether Government
propose to give pension benefits to
such Territorial Army personnel who
have put in more than 20 years of
full paid service?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). Terri-
torial Army is not intended to pro-
vide a full time career. It is pri-
marily for those who are already
in employment and can devote their
spare time for Military training with
the object of serving the country in
an emergency. Entitlement of pen-
sionary benefits for Territorial Army
Officers has, therefore, not been
worked out. ’

Tribal Blocks

1968. Shri H. C. Soy: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that it has
bern emphasised by the variotis study
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groups and the Dhebar Commission,
that as far as possible, maximum
number of tribal blocks must be
manned either by tribal officers and
staff or by non-tribals specially train-
ed for working in such blocks;

(b) if so, which of the States have
made any significant and definite pro-
gress in the matter; and

(c) in how many tribal blocks the
Block Development Officers are tribal
officers and how many are officered
by non-tribal officers?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) The Study Team
on Social Welfare and Welfare of
Backward Classes of the Committee
on Plan Projects and the Committee
on Special Multipurpose Tribal Blocks
(Elwin Committee) have recommend-
ed that, as far as possible, tribals
should be appointed on the staff of
the Tribal Development Blocks. The
Scheduled Areas and Scheduled
Tribes Commission have also refer-
red to the desirability of ensuring
that tribals are appointed on the T.D.
Block Staff. The Elwin Committee
further recommended that suitable
orientation training should be given
to the staff working in Tribal Deve-
lopment Blocks.

(b) and (c). A Tribal Orientation
and Study Centre has been set up at
Ranchi to impart training in tribal
life and culture to the Block Develop-
ment Officers, Extension Officers
(Agriculture), Social Education
Organisers and Mukhya Sevikas work-
ing in the Tribal Development Blocks
in various States/Union Territories.
Arrangements are being made for the
training of other categories of per-
sonnel. Grants are also given to the
Tata Institute of Social Sciences for
imparting similar training to Tribal
Welfare Officers and Block Develop-
ment Officers, who are sent there by
the State Governments/Union Terri-
tory Administrations. Precice infor-
mation regarding the progress made
in appointing the tribals on Tribal
Development Block staff and the
number of tribals and non-tribalg
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among the Block Development Officers
in the various Tribal Development
Blocks has been called for from the
State Governments/Union Territory
Administrations. A statement will be
laid on the Table of the House when
the information is received.

Janata Colleges in Delhi

1969. Dr. Mahadeva Prasad: Will
the Minister of Education be pleased
to state:

(a) whether he is aware of the fact
that recently there has been much
criticism against the working of the
Janata Colleges in Delhi;

(b) whether any representations in
this connection have been made to his
Ministry;

(c) whether the National Funda-
mental Education <Centre of his
Ministry has evaluated the progress
of the said two colleges; and

(d) if so, with what result?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir.

(b) No, Sir.

(c) The National Fundamental
Education Centre has recently under-
taken evaluation of the two Janata
Colleges in Delhi. The work is in
progress.

(d) Does not arise.

C.H.S. Scheme Facilities for Defence
Employees

1970. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 847 on the 18th May,
1962 in connection with the extension
of Contributory Health Service
Scheme facilities to the Defence
employees working and residing in
Delhi Cantonment and to state:

(a) whether any decision has so far
been taken; and

(b) what present facilities are pro-
vided to the families of the affected
employees?
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The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) The matter is still under con-
sideration.

(b) The families of non-industrial
employees are entitled to free out-
patient/in-patient treatment in civil
hospital under the Central Services
(Medical Attendance) Rules, and
expenditure incurred by them is
reimbursible as provided under the
rules.

The families of industrial employees
who were employed before 1st August,
1949 as extra temporary employees,
residing in Military lines, are entitled
to medical attention as out-patients
from military sources.

The families of industrial employees
recruited as industrial employees
after 1st August 1949 are, however,
not entitled to any special facilities
at present.

Industrial and Non-industrial
Employees of Defence Installations

1971: Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
Shanker Committee has recommended
for the removal of discrimination
between the industrial and non-
industrial working in the Detfence
installations in the matter of suspen-
sion from service and payment of full
wages on re-instatement;

(b) whether it is also a fact that
the Pay Commission has not touched
this aspect of the problem; and

(c) if so, what steps Government
propose to take to implement this
recommendation of the Shanker Com-
mittee and issue necessary orders?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) Yes, Sir.

(b) Yes, Sir.

(c) The matter is under considera-
tion.
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Extension of Punjab Backward Classes
(Grant of Loan) Act to Manipur

1972. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the Punjab Backward
Classes (Grant of Loan) Act, 1957 has
been extended to the Union Territory
of Manipur;

(b) the total amount of loan pro-
vided or to be provided on this account
during the Third Five Year Plan;
and

(c) the number and amount of
loans granted under the Act, if any,
in Manipur?

The Deputy Minister in the Minis-

try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes.
(by and (c). The information is

being collected from the Manipur
Administration. A statement will be
laid on the Table of the House as soon
as it is received.

Pay Scale of Manipur Administration
Employees

1973. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 2059 on the
28th May, 1962 and state:

(a) whether the pattern of Assam
pay scales said to have been adopted
by the Manipur Administration for
Grade IV, III and II employees is the
present and existing scales or some-
thing other than it;

(b) if not, the present and existing
pay scales of Assam, and the reason
why it has not been adopted; and

(¢) how far the Manipur Adminis-
tration can claim to have implemented
the recommendations of the Second
Pay Commission?

The Minister of State in the Minis-
try of Home Affairs (Shri IJatar): (a)
and (b). The existing scales of pay
of the various posts under Govern-
ment of Assam were sanctioned in
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1956. The present pay scales of the
Manipur employees were sanctioned
broadly following this pattern after
equating the posts with those under
Government of Assam carrying equi-
valent duties and responsibilities. In
case of a few posts the pay scales of
which did not follow this pattern,
orders revising the same will issue
shortly.

(c) Position in this respect has been
explained fh the statement attached
with the reply to Unstarred Question
No. 2790, dated June 8, 1962.

Jet Trainers

1974. Shri J. B. S, Bist: Will the
Minister of Defence be pleased to
state:

(a)) whether it is a fact that the
Hindustan Aircraft is presently engag-
ed in the design and development of
an indigenous jet trainer;

(b) it so, whether this will bde
powered by a foreign engine or an
indigenous engine whose manufacture
would be undertaken in the country;
and

(c) the time by which the new
trainer aircraft is to be manufactur-
ed?

The Minister of Defence (Shri
Krishna Menon): (a) The factory has
been engaged on a development pro-
ject of a jet trainer type.

(b) and ‘(c)‘. It is too early to ans-
wer this with any precision.

Bharat Electronics Ltd.

1975. Shri J, B. 8, Bist: Will the
Minister of Defence be pleased to
state:

(a) whether Bharat Electronics Ltd.
has made a profit of Rs. 20 lakhs
during 1961-62;

(b) it so, what is the percentage
return on the capital invested; and

(c) how does this return compare
with the return from other public
undertakings particularly the Hindus-
tan Machine Tools?
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The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir. Bharat
Electronics Ltd., made a net profit of
Rs. 20-33 lakhs in 1961-62.

(b) About 3.9 per cent.

\

(c) It will not be appropriate to
campare the net profits of an Electro-
nic Industry with that of other pub-
lic Undertakings. Returns from Pub-
lic Undertakings vary from Industry
to Industry depending on the nature
of Industry, Type of Equipment pro-
duced, Capital invested, length of
time over which the Undertakings
have been in active production, the
field of consumers which is being
catered for, cost structure of the
equipment produced, etc.
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Research Laboratory, Jorhat

1977. Shri J. N, Hazarika: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) when the construction of the
Regional Research Laboratory at
Jorhat will be completed;

(b) how far the research work has
progressed;

(c) what are the difficulties in get-
ting the construction completed as
scheduled; and
1661 (Ai) LSD—4.
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(d) what is total estimated cost for
the entire project?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Construction of the labo-
ratory is expected to be completed
by the end of 1963.

(b) Research on the natural re-
sources of the region has begun by
scientific staff of the laboratory tem-
porarily located in other National
Laboratories.

(c) Shortages of building mate-
rials and difficulties of transport.

(d) About Rs. 90.00 lakhs upto the
end of Third Plan.

Purchase of Property from the
Princes in Himachal Pradesh
¢ Shri Mohammad Elias:
1978 J Shri S. M. Banerjee:
) Shrimati Vimla Devi:
| Shri M. K. Kumaran:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Himachal Pra-
desh Administration has acquired or
purchased any property from the
princes getting Privy purses or from
their family members during the
period from 1957-58, to 1961-62; and

(b) the amount paid and the area
of land or building acquired or pur-
chased?

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
(a) and (b). Information is® being
collected and will be placed on the
Table of the House.

Corruption Cases in Himachal
Pradesh
[ Shri Mohammad Elias:
1979, J Shri S. M, Banerjee::
" ) Shrimati Vimla Devi:
{ Shri M, K. Kumaran:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of cases of corrup-
tion investigated by Police in Hima-
cha] Pradesh during the period from
1957 to 1961;
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(b) the number of cases in which
prosecution was launched; and

(c) the number of persons punish-
ed in these cases?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c¢). The information is being
collected and will be laid on the
Table of the House.
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Cement for Andhra Pradesh

Shri M. N. Swamy:
* { Shri Ulaka:

Will the Minister of Steel and

Heavy Industries be pleased to state:

(a) the demand for cement from
the Government of Andhra Pradesh

1981
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for the second and third quarters ot
this year;

(b)) what is the allocation for the
above terms; and

(c) the percentage left over for
collectors’ permits?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The following figures
indicate demand and allotment of
cement to Andhra Pradesh under the
State Quota:

Quarters Demand Allotment

11/62 1,50,00C 69,000
*6,000
Ad hoc

IIT 62 2,00,000 69,000

(c) The Government of India make
bulk allocation of cement every quar-
ter and the detailed break-up as
among State Projects, Local Munici-
pal authorities and public (through
permits by Collectors or otherwise)
is decided by the State Government
every quarter.

Financial Powers of Oil and Natural
Gas Commission

( Shri P. K. Deo:
1982.{ Shri Narendra Singh
| Mahida:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether Government are
planning to increase the financial
powers of the Oil and Natural Gas
Commission;

(b) if so, to what extent; and

(c) by what date a Bill is likely to
be introduced in Parliament to this
effect?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) Under the present Act,. the
Commission is required to obtain the
previous approval of the Central
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‘Government for creating any post, the
salary or honorarium of which
would be Rs. 2,000]- per month or
more, or would be on a scale, the
maximum of which is Rs. 2,000/- a
month or more, and the appointment
of any person to any such post. It is
now proposed to enhance the salary
limit from Rs. 2000/- to Rs. 2250|- per
month,

Under the existing Act, the Com-
mission has to obtain the approval of
the Central Government to imple-
ment any scheme or proposal which
would involve a capital expenditure
exceeding Rs. 3 lakhs. It is proposed
to enhance this to Rs. 50 lakhs. Also
at present, the Commission js re-
quired to obtain the previous appro-
val of the Central Government to re-
appropriate funds if such re-appro-
priation has the effect of augmenting
the budget provision by more than
20 per cent or by Rs. 73 lakhs which-
ever is less. It is now proposed to
remove the restriction of Rs. 74 lakhs.

(c) The Bill is proposed to be in-
troduced very shortly during the cur-
rent session.

Second Language Convention

1983. Shri P. Kunhan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any recommendations
have been made by the All India
Language Convention held in Delhi;

‘5) whether the All India Langu-
age Convention has demanded the
appointment of a Second Language
Commission; and

(c) if so, what is the reaction of
Government?

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
(a) and (b). Certain reports appear-
ing in Newspapers have come to the
notice of Government. There is no
mention in these reports of any de-
mand for the appointment of a Se-
cond Official Language Commission.

(c) Does not arise.
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Blasting of Rocks in Laceadives

1984. Shri Nallakoya: Will the Min-
ister of Home Affairs be pleased tc
refer to the reply given to Unstarrec
Question No. 2269 on the 23rd March.
1959 and state:

(a) whether any progress has
since been 'made to blast the rocks in
Laccadives;

(b) if not, what are the reasons fo:r
the delay in implementing the pro-
posals already approved; and

(c) by what time Government pro-
pose to implement the scheme?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c). A technical expert was
deputed to the islands. His scheme
involves a good deal of scarce foreign
exchange and is being examined.

Copper Deposits in Alwar

1985. Shri K. R. Gupta: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that in
areas near villages Partapgarh,
Jodhavas and other surrounding vil-
lages of Tehsil Thana-Gazi, District
Alwar (Rajasthan), New Copper De-
posits have been found and exploring
and drilling work is going on in that
area;

(¥) it so, since when this explora-
tion and drilling work is going on
and what ore the up-to-date results
of the same;

(c) how much time will be taken
to complete this work and get full
results of the same; and

(d) in view of the findings of these
deposits whether Government con-
template to take up detailed survey
exploration and drilling for copper-
ore in the Alwar Districts as a whole,
with particular attention to Thana-
Gazi Rajgarh, Alwar Mundawar and
Behror Tehsils of the District?
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The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) Zones of copper 'minerali-
sation occur near Partapgarh and
Jodhavas (Rajasthan) and explora-
tory and drilling work is going on
there.

(b) Drilling at Partapgarh was
commenced in March, 19860, and at
Jodhavas in April, 1961. The results
are still inconclusive.

(c) As per the present time-sche-
dule for investigation of copper de-
posits of Rajasthan, the Geological
Survey of India will complete the
programme in Jodhavas area by De-
cember, 1963, and the Indian Bureau
of Mines by December, 1964. In the
Partapgarh area, the Geological Sur-
vey of India will complete the drilling
work by December, 1963 and if the
results obtained are favourable the
Indian Bureau of Mines will take up
the work of detailed investigation
and complete their assignment by
December, 1967.

(d) Investigation of all the other
reported occurrences of copper in
Alwar and Jaipur Districts has al-
ready been taken up and will be con-
tinued throughout the 3rd Plan
period. Depending upon the results
obtained, detailed exploration by
drilling, etc. would be carried out.

Coaching Centre for Scheduled Castes
and Scheduled Tribes at Allahabad

1986. Shri Basumatari: Will - the
Minister of Home Affairs be pleased
to state the number of students ad-
‘mitted in the University of Allahabad
pre-examination coaching training
centre from 1958 to 1961 from among
the Scheduled Castes and Scheduled
Tribes for recruitment to IAS.|LP.S.
State-wise showing separate figure fo
Scheduled Castes and Scheduled
Tribes.

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): The information is
being collected. A statement will be
laid on the Table of the House when
the information becomes available.
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Rayon Factory
1987. Shri S. M. Banerjee: Will the
Minister of Def be pl d to
state:

(a) whether it is proposed to start
a Rayon Factory in the Defence Sec-
tor; and

(b) if so, where it would be locat-
ed?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir.

(b) Does not arise.

Overtime allowance for armeq forces
Headquarters Employees

1988. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
refer to the reply given to Unstarred
Question No. 2568 on the 5th June,
1962 and state:

(a) whether it is a fact that over-
time allowance has since been paid
to the remaining employees of Armed
Forces Headquarters, New Delhi;

(b) it not, the reasons for the de-—
lay; and

(c) when these employees are like—
ly to get their allowance?

The Minister of State in the Minis—
try of Defence (Suri Raghuramalah):
(a) Payments have since been made:
to a large number of persons who
performed overtime work. The claims
of the remaining employees are in
various stages of scrutiny by the ad-
ministrativelaudit authorities.

(b) and (c). Delay in payment of
overtime allowance is mainly due to
the fact that claims on account of
pay and allowances in respect of De-
fence Civilians are subject to pre—
audit which takes some time. Every
effort is however, being made to ex-
pedite the payment of the allowance:
to the persons concernced?
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Armeqd Forces Headquarters
Employees

1989. Shri S. M. Bnerjee: Will the
Minister of Defence be pleased to
state:

(a) what is the present ratio of
Assistants, Upper Division Clerks and
Lower Division Clerks in Armed
Forces Headquarters, New Delhi;

(b) whether there is a proposal to
increase the ratio of Assistants and
Upper Division Clerks;

(¢) if so, what is the proposed re-
vised ratio; and

(d) whether’ the revised ratio is
likely to be implemented?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) The existing proportion of As-
sistants, Upper Division Clerks and
Lower Division Clerks in Armed
Forces Headquarters is as under:—

Assistants . 15%
Ubper Division Clerks 35%
Low:r Djvision Clerks. 50%

(b) to (d). The question whether
the existing proportion of Assistants
and Upper Division Clerks should be
increased and, if so, to what extent
is under the consideration of Govern-
ment.

Gas and Oi] in Punjab

( Shri Narendra Singh
J  Mahida:
1990 3 Shri P. K. Deo:
|_ Shri Solanki:
Will the Minister of Mines and
Fuel be pleased to state:

(a) whether it is a fact that there
is no likelihood of finding gas or oil
in commercial quantities in the two
drilling rigs in Punjab;

(b) it so, why these rigs have not
been abandoned so far; and

(c) how much money Government
have spent so far on these rigs?
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The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
As oil occurs in wells drilled with
the help of drilling rigs, not in dril-
ling rigs, the question presumably
refers to the two wells recently dril-
led in Punjab—one at Adampur and
the other at Janauri.

There is no likelihood of finding
oil or gas in the well at Adampur.
The well has been abandoned, and
the rig is being removed.

The well at Januari is still under
test. However, the chances of find-
ing oil or gas in that well are not
much.

(c) The expenditure incurred >n
drilling these two wells has not been
separately worked out yet.

Praga Tools Corporation, Andhra
Pradesh

1991. Shri Laxmi Dass: Will the
Minister of Stee] and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that the
Praga Tools Corporation, Andhra
Pradesh has registered slow pro-
gress;

(b) if so, the reasons therefor;

(c) when the first phase will be
completed;

(d) how much production capacity
will be increased till the end of the
first phase; and

(e) the steps being taken by Gov-
ernment for the expansion of second
phase of the above Corporation and
details thereof?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (e). I presume the Hon’ble
Member refers to the expansion pro-
gramme of the Praga Tools Corpora-
tion. The expansion of the Company
was planned in 1959 in two phases.
Soon after, however, it was decided
to merge the first and the second
phases and undertake a composite
programme of expansion. The revis-
ed programme was approved towards
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he end of 1960. For the successful
‘nplementation of the expansion pro-
'ramme the Corporation has, with
2e approval of the Government of
ndia, concluded technical collabora-~
..on agreements with three UK.
‘rms for the manufacture of Ilathe
aucks, drill chucks and tool and cut-
ar grinders. The construction of
uildings is progressing. A part of
‘1e capital equipment required for
1e manufacture of drill chucks has
‘ready arrived and the balance is
xpected before the end of 1962. The
wanufacture of drill chucks is expec-
»d to commence by the middle of
'363. Orders for machinery requir-
i for the manufacture of lathe
‘lucks and tool and cutter grinders
‘re being placed. Assembly opera-
‘'ons for tool and cutter grinders
ave already started. The project
ill be completed in June 1964. Full
roduction capacity is expected to be
tilised by June 1965. The annual
urnover after full implementation of
\e expansion programme is expected
> be of the order of Rs. 100 lakhs.

“Velfare of Scheduled Castes and
Scheduled Tribes in Mysore

1993. Shri S. B, Patil: Will the
" Tinister of Home Affairs be pleased
- state:

(a) whether any scheme for the
‘elfare of Scheduled Castes and
" sheduled Tribes has been formulat-
1 in Mysore State during Third
“ive Year Plan under the Centre
:2d State sectors; and

(b) if so, the details therkof and
‘1e amount to be spent?

The Deputy Minister in the Minis-
iy of Home Affairs (Shrimati
7‘handrasekhar): (a) Yes Sir.

(b) A statement is laid on the
Table of the House. [See Appendix
i1, annexure No. 67].

Prices of Cement

1994. Shri S. B, Patil: Will the Min-
-ter of Steel and Heavy Industries
;2 pleased to state the production
~3st and selling price of cement per
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ton produced in Bagalkot, Shahabad
and Bhadravati (in Mpysore State)
factories and the reasons for the dif-
ference in costs?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
According to estimates made by the
Tariff Commission the cost of pro-

‘duction of cement in the factories at

Bagalkot, Shahabad and Bhadravati
(in Mysore State) is as follows:—

Rs.
per tonne
(1) Bagalkot 59-52
(2) Shahabad 56:58%
(3) Bhadravati . . 61-86)
*The figure mentioned against
Shahabad factory is the estimated

cost of production of Messrs. Asso-
ciated Cement Companies Ltd. com-
prising of 14 factories including that
of Shahabad.

The cost of production of cement
is dependent on various factors like
cost of raw materials, cost of power
and fuel, labour and establishment
charges, depreciation, overhead ex-
penses etc, which vary from factory
to factory.

The ex-works retention price pay-
able in respect of cement produced
at these factories has been fixed by
the Government at a uniform rate of
Rs. 69.50 per tonne of naked cement
(after providing for return on capi-
tal employed, allowance for rehabili-
tation, research etc.).

Geophysicists for Thirg Plan

1995. Shri R. Barua: Will the Minis-
ter of Education be pleased to state:

(a) whether Government have made
any assessment of the requirements of
geophysicists in the Third Five Year
Plan;

(b) what are the institutions or Uni-
versities having facilities for studies
in geophysics upto M.Sc. standard;

(c) what is the expected outturn of
B.Sc. (Hons.) and M.Sc., in Geophysics:
from each institution;
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(d) whether Governmeni (Univer-
sity Grants Commission) have taken
steps to induce Universities other than
those which are having geophysics to
introduce this subject for B.Sc., and
M.Sc., course; and

(e) if so, the details thereof?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) Universities of Andhra and
Banaras.

(c) M.Scs.
Andhra. 22 per annum.
Banaras. 12 per annum.

There is no B.Sc. (Hons.) in Geophy-
sics. 158

(d) and (e). The various Visiting
Committees appointed by the  Uni-
versity Grants Commission to assess
the development proposals of the
universities keep in view the recom-
mendations made by the various ex-
pert committees particularly with re-
ference to development facilities in
applied geology and geophysics.
Wherever such centres are required
to be started, the Commission consi-
ders grant of necessary assistance.

Foreign Exchange Facilities for
Students

1996. Shri P. C. Borooah: Will the
Minister of Finance be pleas/ed to state:

(a) whether the Reserve Bank has
recently decided to allow some re-
laxation of foreign exchange facilities
for educational purposes; and

(b) if so, what relaxations have
been allowed and to what category of
students these facilities are to be al-
lowed?

The Minister of Finance (Shri
Morarji Desai). (a) No, Sir.

(b) The question does not arise.
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Steel Plant in South

1997. Shri P. C. Borooah: Will the
M:nister of Steel and Heavy Industries
be pleased to state:

(a) whether the team of Indian
steel experts which recently went to
West Germany to study matters for
the purposes of establishing a  steel
plant in the South has since returned
wo India;

(b) if so, whether the team has sub-
mitted its report; and

(c) what are the main recommend-
ations and observations made by th2
team in their report?

The Minister of Steel and Heavy In-
dustrjes (Shri C. Subramaniam): (a)
to (c). Two members of the team of
observers who were deputed abroad to
observe smelting ang sintering tests in
East Germany, Norway and West
Germany, have returneg to India. The
third member is expected tc be back
soon. They are expected to  submit
their report shortly.

Coal Movement

1998. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that the
National Coal Development Corporat-
ion is holding back output of coal
because of transport shortage;

(b) if so, how far the production has
been held back; and

(@) what steps are being taken to
improve the transport arrangements?

The Minister of Mines and Fuc!
(Shri K. D. Malaviya): (a) to (c). The
National Coal Development Corpor-
ation Limited achieved a rate of pro-
duction of 13'7 million tons (139 mil-
lion tonnes) in the last quarter of the
Second Plan against their target of
production of 13-5 million tons (137
million tonnes) per year. Subsequent-
ly however, production had to be de-
liberately curtailed. This was princi-
pally owing to the unusua] rise in
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pit-head stocks which increased to 167
million tong by 31st March, 1961. Dur-
ing 1961-62, the Corporation produced
7-53 million tons. The Corporation
have, however, the capacity to in-
crease production from their Second
Plan collieries to the level of their
Second Plan target as soon as the
pithead stocks position eases.

2. The following steps are being
taken to improve the general trans-
port position:—

(i) The Railways sre improving
the section zapacity and pro-
viding additional roiling stock
for increased movement of
coal.

(ii) Increased movements are be-
ing affected by the sea route
to Madras, Kerala and Western
India.

(iii) Increased short distance move-
ment of coal by road.

(iv) Possibility of moving increas-
ed quantities of coal by river/
canal is being explored.

(v) All collieries are being in-
duced to do full loading on
Sundays and Holidays.

(vi) State Governments are being
persuaded to set up coal
dumps.

(vii) Increased production of ccal
in outlying coalfieldc which
are more conveniently situ-
ated from the rail transport
point.

Reorganisation of Oll and Natural Gas
Commission .

( shri P. C. Borooah:
1999. { Shri Kajrolkar:
Shri Bhakt Darshan;

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether there is a proposal to
reorganise the Oil and Natural Gas
Commission so as to step up production
of oil; and

(b) if so, what main changes are
proposed to be introduced in the

- present set up?
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The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No, Sir.

(b) Does not arise.

Ankleshwar Oil

2000. Shri P. C. Borooah: Will the
Minister of Mines anq Fuel be pleased
to state:

(a) whether there is a scheme to step
up output at Ankleshwar; and

(b) if so, what are the details of
the scheme?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) It is proposed to step up the
output of crude oil from Ankleshwar
from the present rate of 1200 tons per
day to 1500 tons per day. Arrange-
ments are being made to provide ad-
ditional collection, storage and trans-
portation facilities.

Steel for Smal]l Scale Industries of
Assam

2001 Shri P. C. Borooah; Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) whether it is a fact that the
Small Scale Industries of Assam have
not been getting steel against quota
certificates issued to them for the last
three years and are on the verge ot
collapse;

(b) if so, what steps are being taken
to see that the minimum requirements
of these industries are met so as to
enable them at least to keep going;
and

(c) what steps are envisaged to see
that their full quota is made available
to them in due course?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): (a)
to (c¢). Industries in Assam are getting
regular supplies of steel like other
States, although it is generally true
that supplies of certain restricted cate-
gories of steel much short of the de-
mand. The following figures of des-
patcheg to Assam would show that
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supplies are regularly moving to
Assam, to the industries as well as to
the Controlled Stockists through whom
small scale industries often cash their
quota certificates:

(In M. tons)

Govern- Indus- Contro- Registered
ment  tries lled  stockists Total
Indentors stockists

9354 30,556

1961 15700 3928 1574

Jan-June
1962 8178 759 162 4648 13,74

Supplies of restricted categories fall
short of the quotas allotted to the
small scale industries, not only in the
case of Assam but in the case of other
States also. The shortage is generally
in sheets and wire, for which categor-
ies the Producers are carrying large
outstanding orders.

The question of expediting steel
supplies to Assam for small scale in-
dustries has been recently discussed
by the Iron and Steel Controller with
the State authorities who have decided
to appoint a Liaison Officer at Cal-
cutta to ensure further improvement
in the supply of material against out-
standing orders.

National Book Trust

2002. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether it is proposed to re-
organise the National Book Trust; and

(b) if so, the details of the pro-
posal?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) The Memorandum of Association
and the Rules of the National Book
Trust are being amended with a view
to enabling the Trust to function more
effectively. The major changes relate
to:

(i) Defining the types of books to
be published by the Trust in
accordance with its objectives;
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(ii) setting up of an Executive
Committee to administer, dir-
ect and contro] the affairs of
the Trust;

(iii) making a provision for re-
view of the work and pro-
gress of the Trust by Govern-
ment; and

(iv) increasing the number of
members from 16 to 19 and
limiting the duration of mem-
bership to 3 years.
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3 ¥ e feY sfree F &0 ¥ 70
FO F1Afag 781 a1 | fafaw et
F = fuigt ¥ faeg AN s F Y
E §, qaT 37 9 W FUARY g &

fet wfa gere sfafrw

Roo¥. sitwat arfast fm : &y
WE-HTE AAY T A F FU0FG 0F

(%) *v ag w9 & f& fora fpapad
# oeftT ot 78 § 9w gufad
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T faar mar 6 qdid & "Iy
FAATE FT THEAS FT HAT F W
T T AR 9T TFar &g R I
28Yo—Y5 ¥ HYAT ST T TN FT
AT 0 9 g g & faar v ;
iR

(&) w7 fodt v g wfe-
fraw & s F0 ¥ o a@FR #E
FEAE TR ?

TR WA § T wR (S
@) o (F) R fads ame &1
fadw fad famr +1$ fAf=a s 30
qT TG ]

(@) =7 & 7Y gean |

Academy of Indian Dance and Music

2006. Shri P. C. Borooah: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether an academy of Indian
dance and music is proposed to be
opened in London;

(b) if so, the cost of its establish-
ment and the recurring expenditure to
be incurred on the scheme; and

(c) what courses will be conducted
at the academy?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Government have no in-
formation.

(b) ang (c). Do not arise.
Equipment for Rourkela Steel Plant

2007. Shri P. C. Borooah; Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) whether a three member dele-
gation of Hindustan Steel has left for
‘West Germany recently for placing
orders of spares and equipment for
the Rourkela Steel Plant;

(b) if so, whether the delegation
would also discuss the Rourkela ex-
tension scheme; and
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(c) when the delegation is expected
to return?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): (a)
Yes, Sir.

(b) The delegation will examine
some questions relating to the
Rourkela extension scheme.

(c) Second week of September, 1962.

Amalgamation of New Citizen Bank
of India

2008. Shri Jashvant Mehta: Will the
Minister of Finance -be pleased to
state:

(a) whether it is a fact that the
Reserve Bank of India’s moratorium
order was executed in the case of the
New Citizen Bank of India;

(b) whether it is also a fact that the
Reserve Bank of India forced a scheme
of amalgamation on the said . Bank
with the Bank of Baroda;

(c) whether it is also a fact that the
Bank of Baroda has failed to pay the
depositors their deposits as per amal-
gamation;

(d) if so, the number of depositors
who have been fully paid;

(e) the number of depositors who
are yet to be paid; and

(f) the reasons for this inordinate
delay?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The Cen-
tral Government issued the order of
moratorium in respect of the New
Citizen Bank of India on an applica-
tion made by the Reserve Bank under
Section 45 of the Banking Companies
Act, 1849, ang subsequently sanction-
ed a scheme for the amalgamation of
the said bank with the Bank of Baroda.

(c), (d) and (e). Out of a total of
32,325 depositors 23,541 with claims
for amounts not exceeding Rs. 250
have been paid in full. The remaining
8,784 have received the initial pay-
ment of Rs. 250 plus the equivalent of
68 per cent. of the balance,
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(f) The realisation of the value of
the assets of the New Citizen Bank of
India and the other amounts due to it
has not been very easy and is expecled
to take some more time.

Cultivation of Tobacco

2009. Shri Karjee: Will the Minister
of Finance be pleased to state:

(a) the amount of tobacco duty col-
lected from each State during 1960-61;
and

(b) the amount of tobacco duty col-
lected from each district of West
Bengal during above period?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). State-
ments showing the available informa-
tion are laid on the Table of the
House. [See Appendix II, annexure
No. 68].

Koyna Hydre-Electric Project

( Shri D. C. Sharma:
2010. { Shri Rameshwar Tantia:
| Shri Bagri:

Will the Minister of
pleased to state:

(a) whether the International De-
velopment Association has given a
loan for the second stage of the Koyna
Hydro-Electric Project in Maharashtra;

(b) if so, the amount of loan and
details of the second stage of its de-
velopment programme; and

(c) the terms of the loan and how
it is proposed to be utilised and re-
paid?

The Minister of Finance  (Shri
Morarji Desai): (a) Yes, Sir.

(b) The credit is for $17'5 million
(Rs. 8:33 crores). The second stage of
this Project provides for increasing the
height of the dam, addition of 340
MW of generating capacity in two
power stations, and the extension of
transmission system. Full details are
given in the credit agreement copies
of which will be placed in the Parlia-
ment Library as soon as they are re-
ceived from Washington.

Finance be
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(c) The credit is for a period of 50
years, including a grace period of 10-
years. No interest is payable on the
credit but a service charge of § per
cent. per annum is payable to Inter-
national Development Association for
its administrative expenses. The cre-
dit will be drawn and repaid by the
Government of India, who will se-
parately give necessary financial as-
sistance to Maharashtra Government
on the usual terms of Central assist-
ance to State Governments.

12 hrs.

OBITUARY REFERENCE

Mr. Speaker: I have to inform the
House of the sad demise of Dr. Bakshi
Tek Chand who passed away on the
28th August, 1962 at New Delhi at the
age of 79.

Dr. Bakshi Tek Chand was a Mem-
ber of the Constituent Assembly of
India and of the Provisional Parlia-
ment during the years 1947 to 1952.

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolcnces
to the bereaved family.

The House may stand in silence for
a short while to express its sorrow.

The Members then stood in silence
for a short while.

12.01 hrs.

RE: OMMISSION OF ITEM FROM
ORDER PAPER

Dr. L. M. Singhvi (Jodhpur): Sir, 1
rise to a point of order and a point ot
clarification regarding the omission of
Shri K. C. Reddy’s motion on Public
undertakings. An assurance  was
given....

Mr. Speaker: Order, order. When
we come to some business, then he may
raise it. First Calling Attention
Shri Bagri.
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10.02 hrs,

CALLING ATTENTION TO MAT-
" TERS OF URGENT PUBLIC IM-
PORTANCE

‘(i) REPORTED FIRING BY NEPALI SOL-
DIERS AT MIRIS (DARJEELING)

=it art (fede) : e AR,
& fAgq R ¥ Heawd YW FAT T
wm frm afaaraim @ Tt F
“FaeT F A ArFSE FTA@T § AL 1"
£ fF g 3@ T # Ao T
G —
“Faret GfAFT g W a7
¥ aifafan foer & fafe av &
T OF AGS ) Mgt S=w
AR FAEST IV WA T AR
A w qan d3fTE s S
g Afew A (s SR
AEE) T AT F FAR I Y A
sfear 8 TS § 1 gWT AT AT q@
AR Tgl TFFE WA E R EE |
S &1 $S AIA & G & gl @
FT

=Y FTE ¢ WOTd WERd. . ..

wee wgew - Wit gfaer gt
ors & | BT WET FI GI9G F qTHA
“Tg fagr e |

= FEATELATA ALE @ SATT FA
g A € | TS W § | SAIRT Qg
EFRE

weaw wERd - war ag 98 €
N AY gs ?

Shri Hem Baruma (Gauhati): My
‘information is. ...
Y AT Jge: TF IE gAr
SR Q& qIRT AT

&t a1 o gu safs we-
A F @ F IR F A @ gEcow
T o | FEa ¥ A G F g
T IRFTT F qYF § S9tE 7 3
qTF ST JIFIX AT § 79T gL {4y
e §, 51 A FT AE ST F
S qT TF @9 TG ATS § av
feAl & o< ag= S

o AATEIATS AGE : TFHT LA
g% dmw A A F grr & faer ey
T IR g T @R A AW 1 g
AT Y TF TR WA | T qEHE
FX R § | TWF HATAT g AT
Y F1 W Fgr § fF T agdea a
R F W FT® E ) gAR I SR
gfaen 7t o€ & | ¥ SAE Wi
& AT )

Shri Hem Barua: May I submit, Sir,
this incident took place on the 24th
of August. Now, it is the 29th. My
information is this. Out of these two
men hit by the bullets of the Nepalese
forces, one was heavily injured and
he was taken to the hospital and he
died there. May I request the Prime
Minister to ascertain whether that
man died or not so as to make a fuller
statement.

Mr. Speaker: The Bengal Govern-
ment have been addressed. Some in-
formation has been sent. The rest is
being awaited.

Shri Hem Barua: Whether that man
diad.

Mr. Speaker: The Prime Minister
said that one was injured. He wants
to find out what happened to the in-
jured man.

Shri Hem Barua: At the same time,
may I submit, this was on the 24th.
West Bengal is not far away from
New Delhi. Why should it take such
a long time to have this information?
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Shri Jawaharlal Nehru: The Dar-
Jeeling Nepal border is fairly far
away. Distance does not make much
difference.

Shri Hem Barua: There is a police
station in Miri where this happened.
Information can be obtained from
there. 1 think the Government of
West Bengal has sufficient source ot
information from this district ot
Darjeeling.

Mr. Speaker: Government would get
that information as soon as it is possi-
ble.

Shri Rameshwar Tantia (Sikar): May
1 know whether it has anything to do
with the anti-Indian propaganda in the
Nepalese press, and if so. whether
Government have protesteq against
it?

Mr. Speaker: This refers to a parti-
cular incident.
st qwa fog (Fror) ¢ #
ST STgaT § 6 @ S A ganed g
& & W € A Ao § 7

&t FAETAT AGE : Tl A=
7 1T 1 e T JEE g8 qE-
Fd & 1% & ey 91 qFAT )

(ii) REPORTED MISSING OF Rovar
NEPALESE AIRLINES AIRCRAFT

Ghri S. M. Baneriee (Kanpur): Sir.
undnr rule '97, 1 call the attention of
the Prime Minisiar ‘o the following
matter of urgent public importance and
I request that he may make a state-
ment thereon:

“The reported missing of an
aircraft of the Nepal Royal Air-
lines with Indian  Inspector of
Accidents. First Secretary of the
Indian Embassy, Nepal and four
others on board.”.

Shri Jawaharlal Nehru: The news of
the missing aircraft was first tele-
phoned by our Ambassador in Nepal
on the morning of Monday, the 27th
August. Immediately, the Air Force
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and the Department of Civil Aviation
were requested to join in the search.
Continuing bad weather since Sunday
has hampered the search operations.

The following details about the inis-
sing plane have been received from
the Director-General of Civil Aviaticn.
The plane, a Pilatus Porter, belonging
to the Government of Nepal was on a
flight from Pokhara to Dhorpatan
where a Royal Nepalese Airlines
Dakota crashed on August 1st, 1962
The plane was under the command
of Captain Ravi Randhawa, an ex~
perienced Indian pilot. It took off
from Pokhara at 3 P.M. on Sunday,
August, 26th but failed to land at the
air-strip in the Dhorpatan valley.

The six-man team on board was on
it way to the site of the wreckage cf
the RNA Dakota for on-the-spot in-
vestigations  into the cause of the
crash. Among the passengers were
Shri A. M. N. Shastri and Shri B. D
Sharma, First Secretary in our Em-
bassy in Nepal. The services of Shri
Shastri had been lent by the Govern-
ment of India to the Government of
Nepal for helping in conducting the
enquiry into the cause of the Dakota
crash. He is an officer of the Direc-
torate of Civil Aviation. The names of
the Nepalese officers on board have not
so far been released by the Govern-
ment of Nepal.

Indian Air Force planes are rcady
to join in th~ search as soon as (ke
weather clears up. Since both the
take-off and the evpected land‘nz
points are in Nepal territory, IAF
planes have positioned themselves to
take part in the search operations at
the request of the Government nt’
Nepal.

Shri S. M. Banerjee: May I know
whether any JAF plane had already
flown in search of this plage?

Shri Jawaharlal Nehru: Severa!
times they have tried to go there, but
the weather has been so bad that
neither the Nepalese planes nor our
planes have actually been able to go-
round about that particular area.
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IShri Jawaharlal Nehru]

meanwhile, the police and others have
been asked to make ground searches.

ft U ¢ ST ST T AT AT A
F4T 2, TR G gEAT AL AR A
F7A7 3 F dreT & femgeamt i ot aam
Fr #5037 AT

s WEET ¢ NI UF WA
T 97 IIN FF 98 QT I97 97 | I
I AWAT € | HEH g |@]T g
AT HIT STEIT ALY oI T & 1 F FAAR
T @ & o s &t W s=ay gy 9wt
FATT FT Q| TZ TATH QU AqA
FHR FT 2 | 30 IRY ITHT qgEaT ¥
FY ag 97 FT9 A |

N FEEY . JA R F AR
ZARHT | 987 R A F F g
A9 FTHT FT a6 J ;T FIE THEST
2

St FAETAA AZE ¢ FIE ThAS
gt &\ 39 WS | wFEC 9@ g
FRAT 3 | F BATY 9T WIET & % AR
& T 3w ¥ for daw § 0 afew
o 3G fF F49 F99 UF & T )
2 O TS e g1 97 &, waa
T g TF & HIX 7T g9 drac f1 odr
g A ST IU AT F TgIAX G,
ag w=gr 7§ g
Shrimati Vimla Devi (Eluru): Mr.
‘Speaker, Sir, will you please translate

‘it into English, because I have uot
“been able to understand it?

Mr. Speaker: Two accidents have
already taken place, and it would not
be safe to risk another and send our
plane there unless the weather clears
‘up and the conditions are more favour-
able.

Shri Hem Barua: The planes are
-already there.

Shri Rameshwar Tantia: This 15 the
second accident which hag occurred
within such & short time. May I know
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whether Government are iaking any
special precautions or any special steps
to prevent the recurrence of such uc-
cidents?

Shri Jawaharlal Nehru: That oucs-
tion should be addressed to the Guv-
ernment of Nepal. It is Nepalesc
territory, and it is their planc which
is missing.

=t e T (TEATr) e,
TfF FOe § wF QY a7 § @ gdrad
TF ¥ AR gF0 & I &, 3iAd wur
I TEAAT B gAE v o wr 2
f ag wedy g ¥ 37 A A7 A=
g &< faar &R, A7 /a1 a0 77-
FR IHH IF FFrFar [ ?

=Y FIFIAA A€ ¢ ST G qq
B & ? I W@ART qF Y WA
WY WY T FA0 | gAR FE
AT I FT TG AT & | FICEH T
T § AW 9 a1 IR TP AT
T |

1211 hrs.
PAPER LAID ON THE TABLE

NoOTIFICATION UNDER TRIPURA LAND RE-
VENUE AND LAND REFORMS AcT

The Minister of State in (he Ministry
of Home Affairs (Shri Datar): I Leg to
lay on the Table a copy of Notification
No. F. 70(37)Rev./59-Vol. II, pub-
lished in Tripura Gazette dated the
10th April, 1962, containing the Tripura
Langd Revenue and Land Reforms (Al-
lotment of Land) Rules, 1962, under
section 198 of the Tripura Land Re-
venue and Land Reforms Act. 1960.
TPlaced in Library. See No. LT-383/
62).

13:113 hrs.

RE: OMISSION OF ITEM FROM
ORDER PAPER

Shri S. M. Banerjee (Kanpur): 1
have to make a submission about the
Order Paper today. In the Order
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Members’ Bills and
Resolutions

Paper of 28th August, there was an
item concerning Motions to be moved
by the hon. Minister of Commerce and
(ndustry. ...

Mr. Speaker: That was raised here.
I will just find out. Let the papers
listed in the Order Paper oe first
laid on the Table

1212 hrs.
‘RE: MOTION FCR ADJOURNMENT
Shrimatj Renu Chakravertty (Bar-
rackpore): May I ask what has hap-
pened to the adjournment riotion we
hag tabled about the mondification in
the Government’s Tr-ggerial Policy
Resolution? We have not received any
information about it—I am sorry. I
have just been informed that a com-
munication has been received by us.

12.12} hrs.

PAPERS LAID ON THE TABLE—

contd

RuLEs UNDER INCOME Tax Act

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): I beg to lay on the Table a
copy each of the following Rules
under section 296 of the Income-tax
Act, 1961:

(i) The Income-tax (Amendment)
Rules, 1962, published in
Notification No. S.O. 2029
dated the 30th June, 1962.

(ii) The Income-tax (Second
Amendment)  Rules, 1962,
published in Notification
No. S.0. 2565, dateq the 10th
August 1962. ([Placed in Li-
brary. See No. LT-384/62].

32.13 hrs.

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND RESO-
LUTIONS
BEVENTH REPORT
Shri Krishnamoorthy Rao
(Shimoga): I beg to present the
‘Seventh Report of the Committee on
Private Members’ Bills and Reso-

Jutions.

12.13} hrs,

STATEMENT RE: DISTRIBUTION
OF G. C. SHEETS

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam):
During the half-an-hour discussion on
the distribution of G. C. Sheets in
the House on the 21st June, 1962, it
was mentioned by some Hon'’ble
Members that the despatches to States
were not on an equitable basis and
some States were unduly favoured by
despatch of disproportionately large
quantities of sheets. In this connee-
tion some criticism was also made
against the Iron and Steel Controller
personally.

2. I have looked into this matter
carefully. The main reason why the
despatches to certain States were
comparatively higher than to other
States was that these States were
carrying a much larger back logs of
outstanding orders for supply of G. C.
Sheets and of much longer duration.
Naturally, the despatches had to be
arranged by the Iron and Steel Con-
troller in proportion to the outstand-
ings. My enquiry has revealed that
there was nothing improper behind
these large despatches and there e
nothing which would cast a reflection
on the integrity of the Iron and Steel
Controller.

12.14 hrs.

RE: OMISSION OF ITEM FROM
ORDER PAPER—contd.

Mr. Speaker: Dr. L. M. Singhvi and
Shri S. M. Banerjee had raised a point
that there has been omission of an
item in today’s Order Paper.

The Minister of Parliameniary
Affairs (Shri Satya Narayan Sinha):
Perhaps you are aware that there was
some reference made to this motion
in the other House the other day.
Sulzsequently, a large number of
Members of both Houses met infor-
mally and they approached me and
suggested that this matter should be
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[Shri Satya Narayan Sinha]}
postponed till the differences between
the two Houses with regard to cer-
tain powers of the Members of the
other House are resolved.

Shri Hari Vishnu Kamath (Hoshan-
gabad): There are no differences
yet. It has not been discussed at all
in the House.

Shri Hem Barua (Gauhati): They
cannot settle the differences. It is for
you, the hon. Speaker, to decide.

Mr. Speaker: Let the Minister be
allowed to Pproceed.

Shri Hari Vishnu Kamath: Let him
continue.

Mr. Speaker: The hon. Law Minister
wishes to say something.

Shri Satya Narayan Sinha: In defer-
ence to their wishes, I got this item
removed from the agenda for the
time being.

Shri Frank Anthony (Nominated—
Anglo-Indians): Whose wishes?

Shri Satya Narayan Sinha: Wishes
of a large number of Members of both
Houses.

Shri Hari Vishon Kamath: Both
Houses? On a point of clarification.

Mr. Speaker: Order, order. The
hon. Law Minister.

Shri Hari Vishnu Kamath: Let him
furiher explain.

Thz Minister of T.av  (Shri A K.
Sen): May 1 submit that in fact it is
not right to ignore the very strong
feeling which was expressed in the
Rajya Sabha? The Chairman him-
self sent for me and I had a long dis-
cussion with him yesterday. I sub-
mit that it would have been most un-
seemly not only here but in the world
outside if the two Houses came to
a conflict on this issue with which
Parliament itself is very vitally con-
cerned. Therefore, for a very good
reason we have taken it out, to find
an area of agreement between the two
Houses.
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Shri Hari Vishnu Kamath: On a
point of clarification, Sir, may I ask
the Law Minister to throw some light
on this particular aspect of the matter,
as to what exactly the point at issue,
the point of conflict, in the other
place is.

Shri A. K. Sen: The hon. Member
was not here when the last Parlia-
ment was discussing this. You will
recall, Sir, that the original proposal
was for the setting up of a joint com-
mittee consisting of Members drawn
from both Houses. Objection was
raised by many Members here on the
ground that the functions of the Esti-
mates Committee were peculiar to
Members of this House, and it would
be wrong to associate Members of the
Rajya Sabha with that function; and
thereupon, we again had consultations
with that House, with the Chairman
our present President.

Mr. Speaker: 1 do not think the
hon. Minister of Law should go into
those details at this moment. The
hon. Members here in this House feel
perturbed, but this is not the occasion
that we should take up anything.
Let any proposal come. I will only
make enquiries whether that proposal
is intended to be brought here in the
near future or not. When the pro-
posal comes, then this House can look
into it, whether any Members....

Several Hon. Members rose—

Sarimaiu Renu Chakravar.ty (Bar-
rackpore): May I make a submission?
After all, even in the last session this
resolution came up, but for various
reasons it had to be shifted on to this
session. Now we are almost at the
end of the session, Does it mean
that this whole question of the public
undertakings is not going to be dis-
cussed even in this session, and will
it be postponed further, while we find’
from the papers that on attempt is
being made by the Government  to
modify the Industrial Policy Reso-
lution?



4785  Re: Omission

Mr. Speaker: That was the question
1 put, whether it was intended to
bring it here shortly or not.

Shrimati Renu Chakravartty: That
must be clearly stated here, because
things are being done without letting
us know.

Shri Daji (Indore): May I make a
statement?

Mr. Speaker: First let the answer
come.

Shri Daji: The whole thing may be
replied to jointly. Our submission
is..

Shri Iadrajit Gupta (Calcutta-South
West): Ona point of clarification,
Sir.

Mr. Speaker: Both of them cannot
stand simultaneously. One must sit
down.

Shri Indrajit Gupta: You decide.
Mr. Speaker: Shri Indrajit Gupta.

Shri Indrajit Gupta: Those of us
who had the good fortune to be in the
last Parliament recall as the hon.
Law Minister said, that a similar
motion—not exactly this motion—
was brought forward, and after an
inconclusive debate, it was with-
drawn, and we were not informed
what the future course would be.
Again, for the last three days it has
appeared on the Order Paper, and
suddenly again it is being withdrawn.
1 only want to know this: when an
importart motion of this type is in-
tended to be brought forward by the
Government, would it not be better
for them to decide whether they wish
to pursue a certain motion or not,
inctead of continually bringing it for-
ward on the Order Paper and then
taking it out again. How many
times is it going to be done?

Shri Daji: My submissien is this.
You were pleased to rule that this is
not the prijer occasion to raise it
and it should be discussed only when
a motion is brought but my difficulty
is this, and I think I am echoing the
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opinion of many Members of the
House, that when once a motion is
tabled and the Order Paper is read
out for the entire week and is ap-
proved if a particular item is to be
withdrawn, at least courtesy requires
that the whole House should be in-
formed. It is just withdrawn and
we are just left guessing. That is why
we had to raise it. We were not in-
formed whether it would come up or
not.

Shri Satya Narayan Sinha: Yester-
day, after the decision was taken,
1 had informed you, Sir, infcrmally.
There was no time time; otherwise, 1
would have informed the House.

Shri Hari Vishnu Kamath: The
matter is before the House, and it
cannot be withdrawn without the
censent of the House

Mr. Speaker: There is no question
of getting permission from the House
to withdraw only because one item
appears on the agenda. Certainly
by this change, some inconvenience is
caused. That is all right, but if
something is brought that causes sur-
prise, the hon. Members can have
objection that they were not prepar-
ed to take it up, or they did not pre-
parc themseives for that discussion,
but simply because one item is drop-
ped at the end, I do not think unless
the House is seized of the matter, any
permission is required. Of course, it
would be advisable that when once an
agenda is prepared, normally it
should be followed because the hon.
Members. ...

Shri S. M. Banerjee rose—

Mr. Speaker: Order, order. I do
not think there is anything that has
to be discussed just at this moment.
That is my difficulty.

Shri Daji: We wanted a clarifi-
cation.
Mr. Speaker: That question I put,

and the hon. Members did not allow
the answer to be given.

I have put that question myself
whether the Government propose to
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[Mr. Speaker]

bring that shortly in this House or
whether there is any proposal to
postpone it to the next Session or
some indefinite period. .

Dr. L. M. Singhvi: Before the hon.
Minister replies I want to raise a
point of order.

Shri P. K. Deo: May I know from
the Minister of Parliamentary Affairs
if it has been put before the Business
Advisory Committee?

Mr. Speaker: That is not the busi-
ness of the Business Advisory Com-
mittee,

Dr. L. M. Singhvi: Sir, on a point of
order. Rule 25 of the Rules of Pro-
cedure says:

“Provided that such order of
business shall not be varied on
the day that business is set down
for disposal unless the Speaker
is satisfied that there is sufficient
ground for such variation.”

This matter was shown on yester-
day’s list and the variation was made
vesterday to the best of my informa-
tion. Therefore, if this variation has
been made, we are entitled to know
whether, in the first place, the
Speaker has been fully satisfied that
such variation was calleq for. It is
only after that that we can make
further comment.

Mr. Speaker: I do not think this
proviso means what the hon. Mem-
ber tries to make out.

“Provided that such order of
business shall not be varied on
the day....".

It it is entered here and if it is
intended to vary that, it would be a
different thing. At that time cer-
tainly, the House would be consulted
and some explanation would be given
for the variation to be made in the
agenda if it has to be done that day.
This was put yesterday....

Dr. L. M. Singhvi: And varied yes-
terday.
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Mr. Speaker: Might have been

varied. 1 got that information. That

was also informal, but at the last

moment. I thought that the Govern-

ment had no intention to put it here

on the next day’s agenda. Advance
information is given. So far as the
business of the day is concerned,

there is no variation that has been
made. (Interruptions). I think the
only question is that the Members
want to know whether the matter is
coming at all for discussion or not.
And much is made of that. That is
all 1 wanted to know.

Shri P. K. Deo rose:

st weq Aeaw fag W N Fg
Bl

Shr;j P. K. Deo (Kalahandi): 1 just
wanted to find out....

TR WERT . AT SF FeA
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Shri Satya Narayan Sinha: I have
explained the circumstances in which
this postponement is made; and I am
afraid it will not be possible to bring
the motion in this Session at least.

Shri P. K. Deo: I just wanted to
find out if this withdrawal from the
List of Business has been done cuo
motu by the Minister of Parlia-
mentary Affairs or according to the
decision of the Business Advisory
Committee.

Mr. Speaker: The Business Ad-
visory Committee has nothing to do
with the Order of Business or the
priorities that are to be given to any
particular item. The Business Ad-
visory Committee only allots time te
the items that are brought by the
Government before it. The agenda
is put before the Committee by the
Government and the Committee’s job
is only to allot time and not to
arrange priorities or to prepare the
Order Paper.
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sShri Hem Barua: May 1 seek a
clarification from you, Sir? Is it be-
cause of the fact that objection has
been raised in the other House that
there has been the postponement of
this item? And now, the Minister
declares that it may not come at all
during this Session. May I know
from you whether the relationship of
this House with the other House in
certain matters, financial and things
like that, has later on been defined?
As far as I remember, it was defined
during the late Speaker Mavalankar’s
time and it. was well defined (Inter-
ruptions). I raise this because the
Law Minister has objected to my say-
ing like that. We are not here be-
cause of the precedents before us.
We are not here to bow down to the
objections the other House might
have.

Mr. Speaker: Order, order. The
hon. Member may kindly resume his
seat. As I said earlier, it is pre-
mature just at this moment to criti-
cise anything or to discuss anything
or to raise any controversy. When
the actual thing comes in, certainly
we shall say what we have to say. I
know hon. Members are very zealous
of guarding their own rights. If
they want to take any exception they
can take it when something concrete
comes before them. The only objec-
tion they can now take, as was taken
by Shrimati Renu Chakravartty, is
this. It was put in the last session;
then it was put for this session. Now
it is being postponed once again.
That is the only objection.... (Inter-
Tuptions).

Shrimati Renu Chakravartty: It is
a very important matter regarding
the public sector but I feel that this
matter is being pushed out and this
House is not permitted to consider it.
The hon. Minister of Parliamentary
Affairs knew it; we had a lot of dis-
cussion as to when this should be
prought forward. He had discus-
sions with me also about the difficult-
ies; he mentioned those points also.
Now just seven days before the
session ends, we are told that it will
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not be possible. Will not the country
surmise that the Government is not
serious about the question of the
public sector and its proper func-
tioning?" . .. (Interruptions).

Shri Satya Narayan Sinha: I may
say that the whole trouble has arisen
because of the Leader of the hon.
Members in the other House; other-
wise this question would not have
arisen.

Shrimati Renu Chakravartty: As if
you always listen to everything that
the Leader of the Opposition in the
Other House says? Why not you
settle it with him?.... (Interrup-
tions).

Dr. L. M. Singhvi: The proposal has
been before us for a long time. Now
some sort of a pill has been adminis-
tered and there is an abortion. I
want to know how this could be done
without taking the House into econ-
fidence? The opinion of the other
House has counted so much with the
Government.... (Interruptions).

Mr. Speaker: Order, order. That
is not the question at all. I do not
think any further discussion is re-
quired at this moment. The only
objection in which I could find some
substance is that the Government has
been giving the assurance that the
Committee was being constituted.
But so far the work is benig done by
the Estimates Committee and that is
going on. There is a sub-committee
of fifteen Members to look into the
public undertakings only, ... (Inter-
ruptions). Order, order. I do not
think there is anything to be discuss-
ed. It is not relevant here to say
that the Government has been sway-
ed by the other House or something
else.... (Interruptions).

Shri Hari Vishnu Kamath: There is
something pertaining to your own
exalted self and I would make a brief
submission. This morning, papers
carried the news that the Chairman
of the Council has told that Mouse,
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[Shri Hari Vishnu Kamath]
that is the Council that he will con-
sult you in this matter. Have you
been consulted so far by the Chair-
man?

Mr. Speaker: If I have any consul-
tations with the Chairman, I do not
think the Members should require me
to disclose all that.... (Interrup-
tions).

Shri Hari Vishnu Kamath: No, not
the content of the talk, but only
whether you have been consulted or
not.

Mr. Speaker: If he wants to know
only the fact whether I had any meet-
ing with him on this, I may say that
he has not consulted me.

Shrimati Renu Chakravartty: I may
submit that it is not a question of a
quarrel between this House and the
upper House.

Mr. Speaker: It is a quarrel among
ourselves.

Shrimati Renu Chakravartty: No,
Sir.  There has been a sort of an
inginuation by certain Members that
the Lok Sabha Members are against
giving equal rights to the Rajya
Sabha Members. That is not the
point. Our point is that the Govern-
ment can arrange a meeting between
some or a large number of Lok Sabha
Members and Rajya Sabha Members
.and thrash out these points even
within 24 hours so that we can have
this discussion by the end of this
session. Surely that spirit of co-
operation can be assured.

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): Sir, I do not know if the
hon. Member really intended to say
that the Government was trying to
. postpone this discussion. Govern-
ment has been trying to get it through;
It is Government’s proposition and it
is Government’s proposal. But the
fact of the matter is that a resolution,
or whatever it was, was carefully
drafted, but it did not meet with the
approval of the other House. I am
not going into that question now. The
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only question, therefore, is that it is
desirable for us to find some form of
words which is agreeable to this
House and agreeable to the other
House. Yesterday, an attempt was
made for sometime. It did not suec-
ceed and if it can succeed today or
tomorrow, well and good, and we
shall have those discussions. But if
it did not succeed vesterday, it is
doubtful whether it will succeed with-
in 24 hours’ time. That is our diffi-
culty. If it succeeds. it is good.

Some Hon. Members rose—-

Mr. Speaker: Order. order. There
should be some end to this. With all
respect, I have to make a submission
to this House and I would iike the
Government also to consider it. The
Government ought to have taken this
into account beforehand. It ought to
have been considered earlier before
the matter was brought before this
House. When a matter has been
brought before this House. thHen—I
am not raising any controversy—we
are seized of the matter. But it
should not be for the second House—
be it there or here—that they should
anticipate what would happen and
then raise obiection. This matter
could have gone there and they must
have discussed it there when the
opportunity arose. Before that could
be done, objections were taken,
and then, at once, somg cbser-
vations were made, and the Govern-
ment took some attitude. If the
was before this House, of course, it
would have been allowed to go on. and
then, when the opportunity was there,
certainly they could have discussed
it or taken any objection to that. If
the Government had any fears they
should have discussed that earlier and
come to a decision where all Mem-
bers should have agreed. I do not
say that there are any differences
between the two Houses or that any
controversy should be raised. There
ought not to exist any superiority of
one House over the other. Both are
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equal wings of the same Parliament
and we have to carry on harmonious-
ly and set down certain conventions.

Shri Frank Anthony (Nominated—
Anglo-Indian): I doubt that.

Shri Hari Vishna Kamath: Not quite
equal.

Shri Hem Barua: Their powers are
not the same.

Mr. Speaker: The Constitution it-
self has laid down the spheres and
certain powers, and they would be
respected always. That is there.
But now that the matter has come to
that stage, as has been suggested by
Shrimati Renu Chakravartty, the
Government might take early steps
just to have these mattgrs settleq as
soon as possible.

Shri Hari Vishnu Kamath: Can
they not do it within a week?

Mr. Speaker: I do not know. 1
cannot insist anything like that.

Shri Hari Vishnu Kamath: If they
have the will, they can. They have
no will in the matter.

Mr. Speaker: Order, order. We
now take up clause-by-clause con-
sideration of the State of Nagaland
Bill.

12.33 hrs.
STATE OF NAGALAND BILL—contd.

Mr. Speaker: We now take up
clause 2.

Shri Hari Vishnu Kamath (Hoshan-
gabad): I have amendment No. 6. I
beg to move:

Page 1 line 7 and wherever it
occurs—

for “Central” substitute

“Union”(6).

Under the Constitution, there is no
such entity as the ‘“Central” Gov-
ernment. We have only the ‘Union”
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Government in the Constitution and
therefore I wou!d ask the Law Minis-
ter to accept this simple amendment
to bring the Statute into conformity
with the Constitution.

The Minister of Law (Shri A. K.
Sen): In the General Clauses Act
which is the dictionary for the inter-
pretation of our statutes the word is
“Central” Government, and therefore,
all our statutes use the word
“Central” Government, and we should
not break that long tradition and
amend the General Clauses Act for
‘hat purpose.

Mr. Speaker: So, the hon. Member
does not press it, I believe.

Shri Hari Vishnu Kamath: I do not
press my amendment.

The amendment was, by leave,
withdrawn.

Mr. Speaker: The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Mr. Speaker: Then, I shall put
clauses 3 to 6 together.

Shri Hari Vishnu Kamath: I re-
quest you to take each clause sepa-
rately.

Mr. Speaker: There are no amend-
ments.

Shri Hari Vishnu Kamath: Under
Rule 88 they may be put separately.
I would make an earnest appeal to
you. I would like to speak on them,
though there may not be any amend-
ment.

Mr. Speaker If it is the desire that
any clause should be taken up sepa-
rately, certainly I shall do so. If the
hon. Member wants any clause to be
taken up separately and speak
on it, I shall take that clause sepa-
rately. Does he want want to speak
on clauses 3 to 6?
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Shri Hari Vishnu Kamath: I would
like to speak on clause 6.

Mr, Speaker: Then, I shall put
clauses 3 to 5 together.

The question is:

“That clauses 3 to 5 stand part
of the Bill”.

The motion was adopted.
Clauses 3 to 5 were added to the Bill.
Clauwse 6.- -(Representation in Council

of States)
Shri Hari Vishnu Kamath: I have
got an amendment....

Mr. Speaker: There is no amend-
ment from him to clause 6.

Shri Hari Vishnu Kamath: I am
sorry; it is to clause 7.
Mr. Speaker: The question is:

“That clause 6 stand part of
the Bill”.

The motion was adopted.

Clause 6 was added to the Bill.

Clause 7.— (Bye-election to fill

vacancy)

Shri Hari Vishnu Kamath: I beg to
move:

(i) Page 3, lines 9 and 10, for “a
bve-election”  substitute “an
election” (7).

(ii) Page 3, line
vacancy in” (8).

10, omit “the

The second amendment is a conse-
quential amendment to the first. If
the amendments are accepted, the
clause would read as follows:

“As soon as may be after the
appointed day, there shall be held
an election to fill the seat allott-
ed to the State of Nagaland in the
Council of States.”

May I invite your attention and the
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attention of the House to clause 10
of the Bill, where the language used
is similar to the language I have pro-
posed in my amendments? Clause 10
reads as follows:

“The sitting member of the
House of the People representing
immediately before the appointed
day, the Naga Hills-Tuensang
Area shall, as from that day, re-
present the State of Nagaland in
that House and shall continue to
do so until a person is elected in
accordance with law 1o fill the
seat allotted to the parliamentary
constituency of Nagaland”.

I do not know whether there is a seat
at present allotted to that region in
the Council of States, so that as a
consequence of this law being pas-
sed, it falls vacant. But if that is not
the position, it is, to use a very mild
word, laughable that there is a bye-
election. When there is no seat at
all, how can there be a vacancy?
‘When a seat has been filled once there
can be a vacancy caused by resigna-
tion, by death or otherwise. Bub
when a seat is being allotted to that
State, that is required to be filled by
an election and not a bye-election
Therefore, 1 hope the Minister wiil
accept my amendments.

The Prime Minister ang Minister of
External Affairs ang Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
I am told that in drafting matters,
the word “vacancy” was perhaps a
correct word, but looking from the
point of view of English, I think the
hon, Member’s amendments are desir-
able. Therefore, I am prepared to ac-
cept the amendments. That is, the
clause will read:

“,...there shall be held an
election to fill the seat allotted
to the State of Nagaland....”

Shri Hari Vishnu Kamath: Thank
you.
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Mr. Speaker: Amendments Nos, 7
end 8 have been accepted by the
Government. I shall now put them
%o the vote of the House.

The question is:

Page 3, lines 9 and 10, for “a
bye-election” substitute “an
election” (7).

The motion was adopted.

Mr. Speaker: The question is:

Page 3, line 10, omit “the vacancy
in” (8).

The motion was adopted.
Mr. Speaker: The question is:

“That clause 7, as
stand part of the Bill”.

amended,

The motion was adopted.
Clause 7. as amended, was added to
the Bill.

Clauses 8 to 10 were added to the Bill.
Clawse 11. —(Strength of Legislative
Assembly)

Mr. Speaker: Is any
going to be moved? No,

amendment

The question is:

“That clayse 11 stang part of
the Bill”.

The motion was adopted.
Clause 11 was added to the Bill.

Clause 12 —(Rules of Procedure)

Mr. Speaker: Is amendment No. 19
for the insertion of new clause 11A
going to be moved? No.

The question is:

“That clause 12 stand part of
the Bill.”

The motion was adopted,
Clause 12 was added to the Bill.

Shri Hari Vishnu Kamath: I would
request you to go a little more slowly.

Clause 18. —(Common High Court for
Assam ard Nagaland).

Shri Hari Vishnu Kamath: I want
to speak on that clause.

BHADRA 7, 1884 (SAKA)

of Nagaland Bill 4798

Mr. Speaker:: First let me find out
whether amendments Nos. 20 ang 21
are going to be moved. No,

Shri Hari Vishnu Kamath: A deep
study of clause 13 will yield certain
desirable results. I feel it is not quite
invulnerable on grounds of the Con-
stitution. I will invite, at the outset,
your attention and the attention of the
House to article 214 of the Constitu-
tion. Article 214 of the Constitution
is regarding the High Courts in the
States. I suppose that this clause
pertaing to High Courts in the States.
Article 214 reads as follows:

“There shall be a High Court
for each State”.

Mark the word, Sir, the word used is
“Shall”, Now, it is quite unexception-
able for the Government to constitute
a High Court for the State of Naga-
land. I do not dispute that point. But
the point at issue is whether by ad-
opting or passing this clause of the
Bill you will not violate article 214
of the Constitution as it has been ap-
plied to Assam, because Assam will be
deprived of a High Court for itself.
According to this article, there shall
be a High Court in each State. “A
High Court” means a separate High
Court for each State. Here you are
creating a common High Court. I
welcome the principle. I suggested
in 1956 during the debate on the
States Reorganisation Bill, that ttere
should be common High Courts for
zones in India I suggesteq then, but it
was not accepted, common High
Courts and common Governors for
five zones in India. I wish it had
been accepted; but it wag rejectad.
But today they are up against this
hurdle of the Constitution which
says: ‘“There shall be a High Court
for each State”. According to the in-
terpretation of the debates in the
Constituent Assembly, at that time, if
I remember a right, the trend and
the conclusion of the debates was that
every State in India shall have a se-
parate High Court.

Mr. Speaker: Where does he read
the worq “ separate”?
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Shri Hari Vishnu Kamath: That is
my interpretation of the article which
says: ‘“There shall be a Iigh

”

Mr. Speaker: He may read article
231 also.

Shri Hari Vishnu Kamath: Article
231 says:

‘“Notwithstanding anything con-
tained in the preceding provisions
of this Chapter, Parliament may
by law establish a common High
Court for two or more States or
for two or more States and a
Union territory.”

Dr. M, S. Aney (Nagpur): That was
on your suggestion.

An Hon. Member: Withdraw.

Shri Tyagi
bother now.

(Dehra Dun): Don’t

Shri Hari Vishnu Kamath: Aryway,
Sir, 1 will speak on other aspects of
the matter.

Dr. M, S, Aney: Do you remember
that this article was inserteq at your
request in the Contituent Assembly?

Shri Hari Vishnu Kamath: I pro-
posed that in the States Reorganisa-
tion Bill. It may be that my hon.
friend, the elder statesman, has bet-
ter memory than myself. I yielg on
that point.

May I ask, Sir, for more 1iight to
be thrown on certain other aspects of
this matter: In the first place, it is
said here in clause 13:

“(2) Expenditure in respect of
the salaries and allowances 5f the
Judges of the common High
Court shall be allocated between
the State of Assam and the State
of Nagaland in such proportion
as the President may by order
determine”.

I would like,—of course, I have not
given an amendment in this matter—
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as I said yesterday, to assert the sup-
remacy of Parliament, a very healthy
principle which has been upheld in
the Constitution in respect of various
articles, to request the Goverament to
provide for the orders of the Presi-
dent to be laid before Parliament.

Secondly, I would like to know
from the Government where exactly
this High Court will function; that is
to say, whether it will have two func-
tions from one seat or whether there
will be two separate seats, one in
Shillong and the other at Kohima or
somewhere else in Nagaland. I want
to know whether there wil]l be a
Bench in Kohima or whether the
High Court will be permanently at
Shillong. To satisty the demand that
will be created owing to the creation
of a separate State of Nagaland, to
satisfy the wishes and desires of the
people there, we should go a step fur-
ther and also provide for a efficient
Benich, a numericdlly strong Bench
of the High Court at Kohima or some
other place in Nagaland, I woulg ask
Government to go into this matter.

Shri A. K, Sen: So far as the allo-
cation of expenditure between the
Assam Government and the Nagaland
Government is concerned, that must
be left to the President. We cannot
give the details now. As to the
question of placing it before Parlia-
ment it is such a minor matter, that J
do not think anybody will be interest-
ed in it. Nobody will read it. The
expenditure on the High Court is
chargeq to the Consolidateq Fund. We
have to carry on the High Court.

With regarg to having a Bench at
Kohima, it cannot be dictated from
here. It is for the High Court to
determine where it will sit. If it is
feasible and if other conditions war-
arnt having a Bench in Kohima, I
have no doubt that the High Court
will listen to a demand in this behalf,
but we should not dictate to the High
Court where they should sit or where
they should not sit.
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Mr. Speaker: Anyhow, there is no
amendment. Now the questior is:

“That clause 13 stand part of
the Bill”.

The motion was adopted.
Clause 13 was added to the Bill.
Clauses 14 to 18 were added to the
Bill.

Clause 19 was added to the Bill.
Clause 20 to 22 were added to the
Bill,

Clause 28. —(Distribution of revenues)
Shri Jawaharlal Nehru: I beg to

move:
(i) Page 8, line 34,—cmit “(1)”.
(2).
(ii) Page 9,—omit
3).

lines 5 to 8.

In clause 23 the second paragraph
seems to be redundant. It is obvious-
ly correct but it is redundant. So, I
submit that sub-clause (2) of clause
23. should be deleted and the figure
“(1)” before sub-clause (1) should be
removed.

Shri Hari Vishnu Kamath: How is
it redundant?

Shri A. K. Sen: It is not necessary.
Mr. Speaker: The question is:
(i) Page 8, line 34,—omit “(1)”.
(2).
(ii) Page 9,—Omit lines 5 to &".
3).

The motion was adopted,
Mr. Speaker: The question is:
“That clause 23, as amended,
stand part of the Bill”.

The motion was adopted.
Clause 23. as amended, was added to
the Bill.

Clauses 24 to 27 were added to the
Bill,

Clause 28— (Provisions as to continu-
ance of courts and of officers etc.).
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Shri Hari Vishnu Kamath: I beg to
move:

Page 10, line 21,—

after “inconsistent with” insert
‘“or repugnant to” (23).

If the amendment is accepted, it
will read as follows:—

“All courts and tribunals and
all authorities discharging lawful
functions throughout the Naga
Hills-Tuensang Area or any part
thereof immediately before the
appointed day shall, unless their
continuance is inconsistent with
or repugnant to the provisions of
this Act or until other provision
is made by a competent Legis-
lature...... ”.

I want to make it, if I may use the
word, absolutely foolproof from the
legal point of view and I should think
that it will be acceptable to the hon.
Law Minister and the Prime Minister.

Shri Jawaharlal Nehru: The words
‘inconsistent with’ are much wider
They cover repugnant too. Therefore
it is just a redundancy and adding a
few more words. I submit that we
should not add words unnecessariiy.

Shri Hari Vishnu Kamath: May 1
submit that it has a different connota-
tion? I do not seek to replace or
substitute some words but add the
words ‘or repugnant to’.

Mr. Speaker: The Government’s
position js that what is inconsistent
must be repugnant also. So, I need
not put it. He may withdraw it.

Shri Hari Vishnu Kamath: That is
all right. I withdraw it.

The amendment was, by leave,
withdrawn.

Mr. Speaker: The question is:

“That clause 28 stand part of the
Bill.”

The motion was adopted.
Claus~ 23 was added to the Bill.
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Clauses 29 and 30 were added to the
Bill.

Clause 31— (Power to remove diffi-
culties)

Shri Hari Vishnu Kamath: Sir, by
your leave I beg to move:i—

Page 11,—
after line 6, insert—

“provided that every order
made under thig section shall be
laid before Parliament.” (25)

That is amendment No. 25, the last
amendment in this List. I submit
that this clause confers very exten-
sive powers. I do not dispute the
necessity or the desirability of such
conferral, but I would only like to
submit once again—I did it yester-
day; I did it just a few minutes ago
and 1 am reiterating my position—
that in such matters the supremacy
of Parliament must be upheld and
accepted by the Government as well
as by everybody else in this House.
Here it provides—will you please
read the language of this clause—
“If any difficulty arises in giving
effect to the provisions of ‘his
Act...... »,
There are too many ‘anys’ in this
clause; too often the word ‘any’ comes
in. It says:

“If any difficulty arises in
giving effect to the provisions of
this Act, the President may, by
order, do anything........ ”,

This is verv sweeping. I do not sug-
gest that there will be misuse by the
President of these powers, but it
says that the President may do any-
thing. Of course, there is a provi-
sion saying:—

“not inconsistent with such
provisions which  appears to
him...... ”,

to him, Sir, not to the House or the
Parliament—

“to be necessary or expedient
for the purpose of removing the
difficulty.”
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I have no doubt in my mind that
we will have a succession of wvery
able and wise Presidents in this land,
but you cannot guarantee that. God
alone knows what is in store for our
country. So, this amendment will do
good, I hope. in the future, in the
coming years and centuries. To con-
fer such a power and not to safeguard
that power by Parliamentary super-
vision over that is inconsistent with
the principles of parliamentary demo-
cracy that we have espoused and
enshrined in our Constitution. Parlia-
ment is supreme and any order made
by the President should be brought
before the Parliament, specially an
order made under a provision like
this. With all due respect to the
Treasury Benches and my hon. col-
leagues on the other side as well as
on this side of the House, I would say
before I close that any colleague of
mine in this House will only stultify
himself by not accepting the principle
of the sovereignty of Parliament
which I have sought to embody in
this amendment. With this I com-
mend this amendment tc the accept-
ance of the House.

Shri Tyagi: What is the amend-
ment?

Mr. Speaker: The amendment is
that every order made should be
placed before the House.

Shri Hari Vishnu Kamath: It reads:

“Provided that every order
made under this section shall be
laid before Parliament.”

The clause provides that you can
do anything.

Shri Tyagi: Sir, I have to say
something. I beg to support this
amendment. I think enough damage
has been done to the prestige of
Parliament yesterday by providing
that if the Governor issued some order
or took some action which was con-
trary to the law, even contrary to the
law enacted by Parliament, he was
free to do so and that was not to be
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brought either to the notice of P’arlia-
ment or for the assent of the Presi-
dent. In the Schedule to the Consti-
tution to which reference was made
by the hon. Law Minister there is a
provision already that no such law
shall be brought into effect unless it
has obtained the assent of ‘the Presi-
dent, that is at least of some elected
representative of the people. Now,
the Governor is not an elected repre-
sentative. Therefore a non-elected
representative should not have the
freedom to override the decisions
taken by the sovereign Parliament.
The House has agreed to it and I do
not want to criticise that. But in this
case it would be but fair that any
such order made by the President,
although the President’s order means
the order of the Government of India
—it is not the order of a single
individual as is the case with the
Governor; the President means
the Government of India—is
placed before this House. This
section must be there because situa-
dions might arise where the Govern-
ment has to act and cannot leave
things to themselves. If the provi-
sions of this Act are not really
brought into effect, it is the responsi-
bility of the Government to do the
needful. But then it would be but
fair that the orders which are in
contravention of this are placed
before this House.

Mr. Speaker: I would draw the
attention of the hon. Prime Minister
and the hon. Law Minister to article
392 of the Constitution in the Part
relating to temporary and transitional
provisions. Even under article 392
which says:—

“The President may, for the
purpose of removing any diffi-
culties, particularly in relation to
the transition from the provisions
of the Government of India Act,
1935...... 7.

it was provided, namely:—

“Every order made under
clause (1) shall be laid before
Parliament.”
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Is there any difficulty in providing
that here?

Shri Jawaharlal Nehru: There is
no particular difficulty. I would not
argue this matter. There are some
consideration because of which per-
haps it would have been better; but
I am prepared to accept it, that is, the
order to be laid before both the
Houses.

Shri Hari Vishnu Kamath: Parlia-
ment means both Houses. -

Shri A. K. Sen: The language that
we apply in all the statutes is “laid
before both Houses of Parliament”.

Shri Hari Vishnu Kamath: Article
392 says:—

“shall be laid before Parliament”.

Shri A. K. Sen: We have been
using that language in all the statutes.

Shri Hari Vishnu Kamath: I accept
his amendment to my amendment.

Mr. Speaker: I will put the amend-
ment of Shri Kamath (No. 25) with
the modification now suggested.

Shri A. K. Sen: May I also suggest
a slight alteration? Clause 32 does
not speak of an order but of rules
made by notification. So, in place of
the words “every order” the words
“every such notification” will be
better.

Shri Hari Vishnu Kamath: I am
sorry, Sir, I have to interrupt my
hon. friend, the hon. Law Minister.
We are on clause 31 and not on clause
32.

Shri A. K. Sen: Then it is all right.
Mr. Speaker: The question is:
Page 11,—

after line 6, insert—

“(2) Every order made under
this section shall be laid before
each House of  Parliament.
(25 as modified.).

The motion was adopted.
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Mr. Speaker: The question is:
“That clause 31, as amended,
stand part of the Bill”

The motion was adopted.
Clause 31, as amended. was added to
the Bill.

Clauses 32 and 33 and the Schedule
were added to the Bill.

13 hbrs.
Clause 1—( Short Title)

Shri Hari Vishnu Kamath: I have
given notice of an amendment to my
amendments this morning. I think it
is with you, Sir. Under the rules, 1
believe that it requires not one day’s
notice, but it can be given netice of..

Mr. Speaker: The hon. Member
might move it. I shall allow him.

Shri Tyagi: Is it permissible? I
just want a clarification.

Shri Hari Vishmu Kamath: I
shall enlighten my hon. friend on that
point.

Shri Tyagi: Can an hon. Member
amend his own amendment?

Mr. Speaker: While moving it, he
can amend it
Shri Hari Vishnu Kamath: I think
that under rule 80, it is permissible.
1 beg to move:
(i) Page 1, line 5 and wherever it
occurs—for ‘Nagaland’ substi-
tute ‘that is, Naga Lima’ (4).

(ii) Page 1, line 5 and wherever it
occurs,—for ‘Nagaland’ subs-
titute ‘that is, Naga Pradesh’.
(5).

I move, therefore, that clause 1 be
amended as follows. If the amend-
ments suggested by me are accepted,
clause 1 will read as follows:

“This Act may be called the
State of Nagaland, that is, Naga
Lima, Act, 1962”.

~—that js as in the Constitution—

Or, failing that, it will read thus:

“This Act may be called the
State of Nagaland, that is, Naga
Pradesh. Act, 1962.”
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May I invite your attention and the
attention of the Prime Minister and
my other colleagues in this House to
what happened in the Constituent
Assembly on the 18th September, 19487
1 have got here the proceedings of
the Constituent Assembly, of that
date, from the Library this morning.

The original draft Qf article 1 in the
Constitution, as my colleagues, that
is, former colleagues in the Assembly,
will remember, was to the effect that:

“India shall be a Union of
States.”

There was a very elaborate, very fine
and very extensive discussion on that
article to the effect that ‘India shall
be a Union of States’. Sir, you will
also recall thit debate in the Con-
stituent Assembly.

There was so much pressure, and
rightly so, exercised by Members, cut-
ting across party lines, to the effect
that it should read:

“India, that is, Bharat, shall be
a Unijon of States.”

Ultimately. in the final draft of the
Constitution Bill, Dr. Ambedkar him-
self moved this amendment, which,
therefore, 1 suppose, was acceptable
to the Prime Minister and his collea-
gues in the Constituent Assembly.
And the final draft which was moved
in the Constituent Assembly and
ultimately accepted by the Assembly
unanimously was to this effect,
namely:

“India, that is, Bharat, shall be
a Union of States.”

Yesterday, this point was argued
and pressed here that in order to
promote and to encourage the sense
of oneness and to dispel the sense of
separatism and estrangement between
Nagaland and India. which might arise
in either the rest of Indin nr else-
where in the country or even outside
the country, this amendment should
be accepted. I would again appeal
to the Prime Minister that it is not
too late for him to make up his mind
as he did, and very wisely too, on
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article 1 of the Constitution Bill. He
was, I suppose, first not in favour of
it, but ultimately he had to bow to
the will of the Constituent Assembly,
and I would appeal to him once again
to accept this amendment.

-If this is accepted, then Government

can bring forwansd one-line amending
Bill to the Constitution (Thirteenth
Amendment) Bill which we passed
yesterday, and make the consequen-
tial amendment accordingly therein
as well.

Shri Tyagi: On a point of order.
This is irrelevant because we have
already adopted clause 3 of the Bill
which reads thus:

“As from the appointed day,
there shall be formed a new State
to0 be known as the State of
Nagaland comprising the terri-

So. the State has already been named
by us as Nagaland. So, to bring about
some change in the title of the Bill
alone would not. in my opinion, be
proper.

Shri Hari Vishnu Kamath: I am
afraid that my hon. friend has not got
the list of amendments before him.
It is unfortunate that he has not seen
the list of amendments. My amend-
ment says ‘wherever it occurs in the
Bill’’ And clause 1 is taken up only
at the end.

Mr. Speaker: But we cannot amend
the Constitution (Thirteenth Amend-
ment) Bill by taking vote on this
amendment now.

Shri Hari Vishnu Kamath: What I
said was this. If this is accepted by
the House, an amending Bill can be
brought forward to that Bill which
we passed yesterday.

Shri Tyagi: I want your ruling,
8ir, on the point which I had raised.

Mr. Speaker: I shall give that ruling.
Let me hear the hon. Law Minister
atso
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Shri A. K. Sen: I must say that
Shri Tyagi is right. Rule 80(2) of
our Rules of Procedure and Conduct
of Business in [0k Sabha says:

“An amendment shall not be
inconsistent with any previous
decision of the House on the same
question.”

The previous decision of the House,
unfortunately for Shri Hari Vishou
Kamath, is embodied i nthe Constitu-
tion (Thirteenth Amendment) Bill
now.

Shri Hari Vishnu Kamath: That is
uvnfortunate for me; but it is also
true, unfortunately for me, that my
amendments Nos. 4 and 5 read as
follows:

“Page 1, line 5 and wherever it
occurs.”

Unfortunately for me, clause 1 was
put only at the end. If clause 1 had
come up at the beginning, then it
would have applied to the whole Bill.
But it is usually the practice that
clause 1 is taken up only at the end
of the Bill for voting. That is unfor-
tunate for me.

Mr. Speaker: That is how the rules
provide and that is how we have pro-
ceeded. I did not do anything extra-
ordinary.

Shri Hari Vishnu Kamath: I am
not biaming you, Sir, at all; far from
it.

Does it mean that henceforward,
whenever we table amendments to a
particular word or words occurring
several times in the Bill, we shall
have to repeat that amencment in
respect of every clause? That has
never been done so far. I have been-
in this House for nearly eight years,
and it has never been done; the same
amendment has never been moved to
every clause in respect of this kind
of thing.

Mr. Speaker: There is the difficulty
pointed out by the hon. Law Minister
also that an amendment shall not be



4811 State

[Shri Hari Vishnu Kamath]

inconsistent with any previous deci-
sion of the House on the same
.question.

I think that that is 30 far as a Bill
is concerned, so far as the clauses or
the Schedule to a Bill is concerned.
Now, we are on the second Bill....

Shri Tyagi: But we have already
adopted clause 3.

Mr. Speaker: ... . We took that deci-
sion yesterday in regard to another
Bill.

Shri Tyagi: But I submit that we
have already adopted clause 3 of the
present Bill, and the voting has
already been done.

Mr. Speaker: 1 agree; then, that
would bar these amendments certainly,

Shri Hari Vishnu Kamath: For
future guidance, I must know it. Does
it mean that if a word or term which
we propose to amend occurs several
times in a Bill, henceforth we should
-depart from the usual practice that
has prevailed in this House that the
Member may propose an amendment
to clause 1 if it occurs for the first
time, and then say ‘wherever it occurs
ir the Bill’> That has been the prac-
tice always. I have never seen any-
thing different before, and we have
done this before, and, therefore, there
should be no objection to this. Here,
1 have got an amendment only to
-clause 1. When clause 3 where also
the term ‘Nagaland’ occurs was taken
us, if I had said that I had an amend-
‘ment in respect of that also, then,
perhaps it would have been taken up
at that stage, but I could not, because
‘clause 1 comes only at the end for
voting.

Mr. Speaker: The hon. Member
knew the procedure that would be
adopted. When clause 3 was taken
up, he ought to have been cautious
and brought this to the notice of
the House at that time that this
amendment was also there, because
that was the first opportunity that
-arose. If he had moved this amend-
‘ment at that time and then said that
wherever the term occurred, this
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amendment should be made, that
would have been all right. But, now,
we have taken a decision already;
and the hon. Member did not object
to it at that time. My difficulty is
that the decision of the House is there
on a particular subject, and on the
same question, I cannot put it to the
House again to take a different view.

Shri Hari Vishny Kamath: Is it not
open to the House to review or revise
its decision?

Shri Tyagi: There is also another
point. Clause 1 cannot be operative
mn character. It only deals with
naming the Bill. Therefore, any
amendmerit to this clause which affecte
other clauses which are of an opera-
tive character is not possible.

Mr. Speaker: I have already said
that it would be out of order now.

Shri Hari Vishnu Kamath: May I
say this, again on a point of order?
Is it not open to the House to review
or revise its own decision on a motion
made by a Member?

Mr, Speaker: There is a regular
procedure for it. It cannot be done
as we proceed, and it cannot be said
that one clause might be dealt with
in a particular manner and another
in quite a different manner. That is
not done.

Shri Hari Vishnu Kamath: It is
only on a technical ground that you
have ruled it out.

Mr. Speaker: The question is:

“That clause 1 stand part of the
Bill.”

The motion was edopted.
Clause 1 was added to the Bill
The Enacting Formula and the Long
Title were added t» the Bill.

Shri Jawaharlal Nehru: I beg to
move:
“That the Bill, as amended, be
passed.”
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Mr. Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Two hon. Members, namely, Shri
Bishanchander Seth and Shri Buta
Singh had written to me that they
might be allowed to speak in the
third reading stage. But I find that
both of them are not here. So, I shall
put the motion to vote.

The question is:
“That the Bill. as amended, be
passed.”

The motion was adopted.

13.10 hrs.

LAND ACQUISITION (AMEND-
MENT) BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri S. K.
Patil on the 21st August, 1962, namely:

“That the Bill further to amend
the Land Acquisition Act, 1894,
and to validate certain acquisi-
tions under that Act. be taken into
consideration.”

together with amendments moved
thereon.

Shrimati Sarojini Mahishi was in
possession of the House.

The Minister of Food and Agrical-
ture (Shri S. K. Patil): Before the
discussion starts. may I just refresh
memory by a brief statement? You
had originally given 4 hours to this
Bill. Later on at the request of
Members, you made it 6 hours. The
discussion went on and amendments
were moved. Then I made an appeal
to you that if the discussion was post-
poned to a later date, I might possibly
meet the point of view of some of the
Members who had moved amendments
so that I could be as near as possible
to them without infringing the basic
principles embodieq in the Bill. You
very kindly consented to that and
there the matter ended.

BHADRA 7, 1884 (SAKA) Acquisition (Amend- 4814

ment) Bill

After that, I had an opportunity of
meeting some of the Members. I think
quite a change has been made in some
of the amendments; some amend-
ments have been dropped and new
ones have been added in order to
accommodate the views of hon. Mem-
bers as far as possible. There the
matter stands.

Shri S. M. Banerjee (Kanpur): You
very kindly increased the time allot-
ted to six hours. We have spent four
hours already.

Mr. Spénker: 4 hours and 3§
minutes; 1 hour and 25 minutes
remain.

Shri S. M. Banerjee: It is true that
the hon. Minister met some of the
Members of the Opposition as also of
the ruling Party. But there are 54
amendments.  Therefore, 1 submit
that the time should be extended.
This is a very controversial Bill. I
do not think there is any Bill which
has come up in this House which has
become so controversial. We have
gone through the latest amendments
tabled by the hon. Minister and Dr.
Ram Subhag Singh. We want that
every word should be discussed.

Mr. Speaker: We can spend more
time on clauses.

Shri S. M. Banerjee: The whole day
should be allotted for this.

Shri Hari Vishmu Kamath (Hoshan-
gabad): You may first be pleased to
extend the time, because the Minister
has put a new complexion to the Bill
by meeting the viewpoints of some
Members and bringing forward new
amendments. It is almost a new Bill.

The Minister of Law (Shri A K.
Sen): It was only at the stage of
clause by clause discussion that the

‘question of considering amendments

and the attitude of Government to
the various amendments came up and
then the hon. Minister in charge took
time. ...

Shri Daji (Indore): That is nmot
correct.
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Mr. Speaker: Hon. Members desire

that the time for clause by clause

consideration should be extended.

Shri A. K. Sen: That is entirely for
you to decide. I thought they wanted
more time for the first consideration
stage.

Shri Hari Vishnu Kamath: The
Minister cannot stand in your way.

Shri Tyagi (Dehra Dun): Accord-
ing to the amendments tabled by
Government themselves, I think the
wiole Bill has been overhauled, one
way or the other, and Members have
a lot to say on it. From the way in
which people are approaching us with
telegrams and representations, I feel
that the Bill has agitated the whole
rural area of India. It is an important
matter. I would suggest that you
give more time.

Shrimati Renuka Ray (Malda): I
would like to support what Shri Tyagi
has said.

Mr. Speaker:
extend the :time.

I am prepared to
It is for the House
to decide. 'We have 1 hour and 25
minutes. After Shrimati Sarojini
Mahishi concludes. the hon. Minister
will answer all the objections as well
as refer to the amendments that he
proposes. After the conclusion of the
fAirst reading, we will spend as much
time as the House desires on the
clauses very thoroughly, because I
agree there are new clauses.

Shri Hari Vishnu Kamath: That is
all right. Thank you.

Shri R. S. Pandey (Guna): I had
also given my name to speak on this
Bill at this stage.

Shri S. S. More (Poona): Does that
mean that the hon. lady Member will
be the last speaker during the first
consideration stage?

Mr. Speaker: 1 thought so. Does
the hon. Member want to speak?

Shri S. S, More: No.

Mr. Speaker: Thereafter I will call
wpon the hon. Minister who will reply
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hrimati Sarojini Mahishi (Dhar-
war North): Last time, I was refer-
ring to the particular clause that was
going to be inserted in section 40 of
the Land Acquisition Act and saying
that the remedy should not be worse
than the disease.

Article 19 of the Constitution con-
fers upon the citizen the right to
acquire property, the right to enjoy
« property and the right to dispose of
property. Article 31(1) at the same
time says that no person shall be
deprived of his property save by
authority of law. Article 31(2) says
that no person can be deprived of his
property save for a public purpose.
There cannot be any acquisition of
property except for a public purpose.
At the same time, we also find that
article 31 has been amended; 31A says
that any law existing cannot be con-
sidered void only on account of the
fact that it is inconsistent with the
provisions of article 31. Here in the
existing law, the Land Acquisition
Act, that is not inconsistent. There-
fore that stands as valid. But will
not any insertion or amendment
which goes to change the whole spirit
of the existing section of the Land
Acquisition Act be against the provi-
sions of article 31? Will it be within
our power to amend this particular
section?

We find that there is another clause
that is going to be substituted between
(a) and (b). Section 40(1)(a) runs
thus:

“that the purpose of the acqui-
sition is to obtain land for the
erection of dwelling houses for
workmen employed by the Com-
pany or for the provision of
amenities directly connected there-
with.”

Therefore, this is for acauiring site
for construction of dwelling houses
for the workmen employed by the
company or for the provision of ame-
nities or for giving better facilities to
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the workmen who are employed in a
company. This is for a public purpose
and it has been recognised accordingly.
The preamble to the Land Acquisi-
tion Act says that the property will be
acquired or requisitioned for a public
purpose or for a company. Here the
word ‘company’ does not indicate whe-
ther it is for a public purpose, but it
hag been explained further that the
words ‘acquired for a company’ must
be for a public utility.

Clauses (a) and (b) were put into
the Land Acquisition Act by the 16th
amending Act of 1933. It was inserted
on the recommendation of the Royal
Commission on Labour that suggested
that it should be done in view of the
encouragement that was to be given
to Indian industry and specially in
view of the fact that section 38A said
that any industrial concern wherein
not less than 100 people were employ-
ed or any association which employed
more than 100 people might for the
purpise of the Land Acquisition Act
be treated as a company, On account
of 38A, these clauses (a) and (b) of
section 40 were also made essential,
because if the property was adjacent
to a particular industrial concern or
company and if it was essential for

erecting dwelling houses for the wor-’

kers of the concern, it was a matter
of public concern,

Therefore, it was essential because
the land was held at ransom by some
of the landowners and it was sold at
exorbitant prices also. As a result, the
warkers in the company could not be
provided with proper accommodation.
Hence clauses (a) and (b) were also
to be inserted in section 40 on account
of the insertion of 38A in the particu-
lar Act.

I wish to draw the attention of the
House to the remarks made by the
hon. Mr. Blith at the time of introduc-
ing this particular Bill. He said that
the provisions of this Act could not be
put into operation for the purposes of
acquiring any land for any particular
company in which the public is having
a mere indirect interest. Therefore,
the site or any particular land belong-
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ing to any private person cannot be
acquired only for purposes of a parti-
cular company or a spinning mill or a
weaving mill, or an iron foundry, be-
cause it is very difficult to predicate
of them the terms in which the public
shall be entitled to make use of the
particular land. Therefore, this being
the reascm, the interests of the public
and the use which can be made of it
by the public being the main concern,
I think if the land is to be acquired,
the main consideration is to what

‘extent the public can make use of the

same.

Sections 6 to 37 of the Land Acqui-
sition Act cannot be put into operation
unless, of course, the pre-requisites as
mentioned in sections 40 and 41 are
carried out. They say that the con-
cerned or appropriate Government
must give permission, and the second
thing is the terms of the agreement
must be entered into by the Govern-
ment with the company, That is, sec-
tions 41 and 40 must be read together.
Section 40 does not convey any mean-
ing, or rather much meaning, unless
it is read with secticn 41, because sec-
tion 41 says under what circumstances,
within what time and according to
what terms the erection of the dwel-
ling house or any facility or amenity
that is going to be given to the wor-
kers of the particular industrial con-
cern are going to be constructed, and
if so, whether within a particular
period they are going to be construct-
ed. Therefore, without reference tc¢ the

- details of the agreement as mentioned

in section 41, section 40 does not carry
much meaning.

Of course, as has been mentioned
here, we find there is an insertion by
way of (aa) in between clause (a) and
clause (b). Clause (a) of section 40
states that there can be an erection of
a dwelling house for the workers in
the company. Clause (b) says such
acquisition is needed for the construc-
tion c¢f some kind of amenity and that
such work is likely to prove useful to
the public. What is meant by “likely
to be useful to the public” has not
been clearly defined, as is the case
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with “public purpose” which has also
not been clearly defined, but then
there are the words that such acquisi-
tion is needed for the construction of
some work. There is a reference to the
cxpression “some work” in clause 5 of
section 41, where the wording is that
the acquisition is for the construction
of any other work not mentioned in
clause (a) or (b) of section 40, Then
the time within which and the condi-
tions on which the work is to be exe-
cuted and maintained and the terms
on which the public shall be entitled
to use the work—this is most impor-
tant, the time within which the pub-
lic shall be entitled to make use of the
work. The provisionsg of this particu-
lar section cannot be made us of
for giving any undue advantage to
any particular company.

Secondly, he pointed out that the
public also must know that the sec-
tions of this particular Act should not
be used for the furtherance of any
private speculations, that is most im-
portant, . 4

And I can see here that clause (aa)
which has been inserted in between
" mentions this. Formerly it was:

“an industry which js essential
-to the life of the community or is
likely to promote the economic
development of the country.”

For the same, now another clause
has been substituted:

“any activity which js essential
to the life of the community or is
likely to promote the economic
development of the country or is
otherwise in the interests of the
general public.”

Therefore, I am sorry to see that
clause (aa) has been sandwiched in
between clause (a) and clause (b),
and I do not know how far that will
be giving us a very wider scope which
was never thought of by the original
makers of the Land Acquisition Act,
and whether it is going to defeat the
purpose as mentioned in clause (a) and
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clause (b). Any activity can be brought
under this term. The second thing is:
can there be any activity which will
not prove to be of some utility to the
public? We shall have to come to a
wider decision and say let it be the
work of any iron foundry or spinning
mill or weaving mill. If it is a private
concern Or a CONCern run on a propri-
etory basis or anything of the kind, in
the ultimate run that is also going to
serve the purpose, not directly but in-
directly but can the land be acquired
for it?

Shri S. K. Patil: May I point, out,
without interrupting the hon lady
Member,. ...

Mr. Speaker: How can he point out
without interrupting her?

Shri S. K, Patil: ....that this is all
changed. She has not read the latest
amendments, and therefore she is
speaking on something which is not
before the House.

Mr. Speaker: It would e better I
think if the hon. lady Member now
concludes and waits for the reply of
the Minister. Afterwards, I can give
her another chance when the clause
by clause consideration is taken up.

Shrimati Sarojini Mahishi: I hope
my suggestion that the Bill be referr-
ed to a Select Committee will be ac-
cepted. I shall wait for the reply of
the Minister and then avail of an
opportunity to speak.

Shri S. K. Patil: So far as the two
original amendments are concerned,
namely reference of this Bill to a
Select Committee and publishing it
for eliciting public opinion, I think I
would not accept them, and for that
reason I gave four or five days, so
that we could come together, at any
rate try to come together, and bridge
the differences if there were any.

As 1 reported to you, Sir, a little
while ago, we did meet and try to go
as near as possible and remove those
fears which were in the minds of the
hon. Members about the likely or pos-
sible misuse of thig legislation.
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Before coming to some of the chan-
ges, I shall mention the amendments
which the Government is moving, be-
cause there are many. First I had given
notice of some amendments, and later
on, my colleague, Dr. Ram Subhag
Singh, has given another list of amend-
ments. After all these discussions, we
think the Government would move
these amendments. The other amend-
ments will not be moved.

Shrimati Renu Chakravartty (Bar-

rackpore) The amendments are on
which page?

Shri 8. K. Patil: List No. 2. The first
amendments were Amendment Nos, 3
to 7 which stood in my name in the
original list.

So far as amendment No. 3 is con-
cerned, seeking to insert the words:

“or any other law relating to
co-operative societies for the time
being in force in any State,”

this was sought merely because every
State has a different law for the co-
operatives, they have got their own
laws, while we had only restricted it
to some laws, and in order to remove
that lacuna that amendment was
there. We shall stick to that amend-
ment.

Amendment No 4, seeking to subs-
titute “principal Act” for “Land Ac-
quisition Act, 1894 (hereinafter refer-
red to as the principal Act)”, is a
consequential amendment, on which
there was no controversy.

So far as amendments 5, 6 and 7 are
concerned, they are changed, and they
are substituted and some additions
have been made. Those amendments
stand in the name of my colleague Dr.
Ram Subhag Singh. Those are amend-
ments 42, 43 and 44 in List No. 11, I
shall read them:

Page 1,—

for lines 8 to 12, substitute—
‘“(aa) that such acquisition is

needed for the construction of some

building or work for a Company
which is engaged or is taking steps
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for engaging itself in any industry
or work which is in the interests
of the general public; or.”’ (42).

Page 2,—
for lines 4 to 10, substitute—

‘“(4A) where the acquisition is
for the construction of any building
or work for a Company which is
engaged or is taking steps for
engaging itself in any industry or
work which is in the interests of
the general public, the time with-
in which, and the conditions on
which, the building or work, shall
be constructed or executed; and”’
43)

Page 2,—
after line 10, insert—
Insertion of new sections 44A and
44B.

‘3A. In Part VII of the principal
Act, after section 44, the following
sections  shall be inserted,
namely: —

Restriction on transfer, etc.

“44A. No Company for which
any land is acquired under this
Part shall be entitled to transfer
the said land or any part thereof
by sale, mortgage, gift, lease or
otherwise except with the previ-
ous sanction of the appropriate
Government.

Land not to be acquired under this
Part for Private companies other
than Government companies.
44B. Notwithstanding anything
contained in this act, no land shall
be acquired under this Part for
a private company which is not a

Government company.
Explanation.—“Private com-
pany” and “Government company”
shal] have the meanings respec-
tively assigned to them in the
Companies Act, 1956.” (1 of 1956).

Amendment of section 55

3B. In section 55 of the principal
Act, in sub-section (1), for the
words “The appropriate Govern-
ment shall have power to make
rules consistent with this Act for
the guidance of officers,” the words
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“The Centra]l Government shall
have power to make rules consis-
tent with this Act for the guidance
of the State Governments and the
officers of the Central Govern-
ment and State Governments” shall
be substituted.” (44)

These are the amendments which
Government want to move.

Shrimati Renu Chakravartty: You
are not moving amendments 4, 5 and
6?

Shri S. K. Patil: No. 4, T think is
merely consequential.

Amendments 5, 6 and 7 are being
substituted by these amendments.

The main thing really is this. What
I have read is amendment No. 43. In
the Bill that was before the House
what was sought to be introduced was
this. On page 1, it is said:

“In sub-section (1) of section 40

of the Land Acquisition Act, 1894

(hereinafter referred to as the

principal Act), after clause (a),

the following clause shall be in-

serted, namely: —

(aa) that such acquisition is
needed for the construction of some
building or work for a Company
engaged or to be engaged in an
industry which is essential to the
life of the community or is likely
to promote the economic deve-
lopment of the country;”.

To that also some words were added

“or is otherwise in the interests
of the general public.”

A lot of apprehension was expressed
in this House by many hon. Members
who spoke that possibly those words
might give, perhaps, larger power and
wider scope and there may, perhaps,
be some likelihood of misuse. Whe-
ther they would do or not, I do not
know because it was subjected to very
close scrutiny both here and outside.
It was decided on legal opinion. But,
we thought that we could meet the
hon. Members as far as possible so far
as this particular amendment was con-
cerned. Therefore, we were in search
of phraseology. Legal opinion was
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taken and the Attorney-General was
consulted on that phraseology. We,
ultimately. came to this that we may
use some kind of phraseology which is
knzwn to law, so that, when the mat-
ter of interpretation comes, it would
not be very difficult to interpret it.
The guidance that we took was from
the Constitution of India, article 19.
It is only for the phraseology that we
have taken that and there is no other
analogy. That article deals with the
protection of certain rights regarding
freedom of speech etc. After giving
that protection, there are certain limi-
tations which are enumerated in arti-
cle 19 of the Comstitution, clause (5).
There, the phraseology used is—

“shall affect the operation of any
existing law in so far as it im-
poses, or prevent the State from
making any law imposing, reason-
able restrictions on the exercise
of any of the rights conferred by
the said sub-clauses either in the
interests of the general public or
for....”

We are not concerned with the other
part of it. This phraseology, ‘in the
interests of the general public’ is a
phraseslogy which has been fully dis-
cussed. There was a lot of discussion
in the Constituent Assembly when
this article 19 was aproved. It was
also in mv amendment but it was
with many other things. We have
removed all those things now and, it
reads. as it stands at present as
follows:—

“that such acquisition is needed
for the construction of some build-
ing or work for a Company”....
Up to that, it is common,

“Which is engaged or is likely to
be engaged,”.

We have made this more precise and
said-

“or is taking steps for engaging
itself.”

It is not merely that it would do it
in the distant future, but it must be
reasonably etsablished that it is on the
way of doing that or taking steps for
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engaging itself in an industry or work
which is in the interests of the general
public What we have said is a corol-
lary to that. Then, we come to new
section 44A.

“No company for which any land
is acquired under this Part shall
be entitled to transfer” etc,

Several Members expressed that it
is possible that a company might ac-
quire land and then sell it or do any-
thing with it and so on. Therefore, we
must have sufficient safeguards. These
safeguards have been taken in this
44A.

Then, it was said that this should
not be done for a private company. In
fact, experience has shown that land
has not been acquired for any private
company under this.Part. But, even
then, Members wanted that we should
really incorporate it in the Act itself;
and that is why it is now said:—

“Notwithstanding anything con-
tained in this Act, no land shall
be acquired under this Part for a
private company which is not a
Government company.”

Now, these words, ‘private company’
and ‘go>vernment company’ come in.
Therefore, the explanation comes in.

“Private company’ and ‘Govern-
ment company’ shall have the mea-
nings respectively assigned to them
in the Companies Act, 1956.”

It will be a matter of interpretation
and when the matter of interpretation
goes ty a court of law, we will have to
be precise. So, we have said that the
meanings shall be those in the Com-
panies Act of 1956,

Shrimati Renu Chakravartty: It
must be clearly defined as private
company and not public (Limited)
company of the private sector because
many of the Congress Members are
confused on this issue. The hon. Minis-
ter should make it clear. All that the
Explanation means is that it is only
in the case of private (limited) com-
pany that this bar is there but, in the
case of the public (limited) company.
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there is n> bar on the part of Gov-
ernment to acquire the land and give
over,

Shri S. K. Patil: We shall deal with
it when we come to the clauses. Other-
wise, we shall be discussing this end-
lessly.

Shri Tyagi: Could you also give us
the definition of a ‘private company’
and a ‘Government company?

Shri S. K. Patil: They shall have
the meanings given in the Companies
Act, 1956.

Shri Daji: What is the definition
under the Companies Act?

Shri S. K. Patil: I shall give you
that.

The rule-making powers were then
considered. The rule-making power
now exists in the appropriate Gov-
ernment, the appropriate Government
being, when the land js acquired by
the State, the State Government, and
when the land is being acquired by the
Central Government, the Union Gov-
ernment, Therefore, the power of
making the rules really vested in the
State and Central Governments, as
the case mav be. There was feeling
that there should be uniformity about
these things and, as far as possible, it
should be the Central Government
that should have these powers.

o TR AR (FAR) © AT
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Shri S. K. Patil: So, we have said:

“In section 55 of the principal
Act, in sub-section (1), for the
words ‘The appropriate Govern-
ment shall have power to make
rules consistent with this Act for
the guidance of officers’, the words
‘The Central Government shall
have power to make rules consis-
tent with this Act for the guidance
of the State Governments and the
officers of the Central Government
and State Governments’ shall be
substituted.”
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The present Bill, as the Bill itselt
says, is a very limited legislation. What
is sought to be done is not to overhaul
the whole Land Acquisition Act of
1894, because that will come later on
when several of the sections of the
Act will also be touched. Here there
is a limited purpose. Certain sections
were attacked by the Supreme Court
in its judgment, So, thig Bill is brought
mly to clarify the situation. There-
fore, so far as the other amendments
which have really concern with other
sections which are not sought to be
modified by this Bill, are concerned,
nothing can be done here.

Coming to the speeches and obser-
vations made here, I should say that
I have already explained that my
amendments 5 and 6 have been subs-
tituted. I said amendments Nos. 5 to
7: but really they are only amend-
ments 5 and 6 that have been subs-
tituted.

I would like to reply to one or two
points. 1 do not propose to reply to
those hon. Members who had some
reasonable doubts because we have
now come to some arrangement. It is
no use going about them now. That
would again open controversies which
it is my humble attempt to set at rest.
So, I will only reply to those obser-
vations which raised some sort of sus-
picion.

13.39 hrs.

[MR. DepUTY-SPEAKER in the Chairl
Hon. Members, Shri Krishna Pal

Singh, Shri Kashi Ram Gupta and

Shrimati Renuka Ray raised objections
on the ground that good agricultural
lands are likely to be taken I can
assure the House that my connection
with this Bill is a very direct and
vital connection and it is only with
reference to the land which is good
agricultural land. I am vitally con-
cerned about land being acquired for
industry and commerce and other
things, whether good agricultural land
can be acquired for those purposes. I
can assure the House that nothing
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would be done by Government to ac-
quire good agricultural land under
this. Every precaution was taken and
will be taken. Rules also will be made
to see that agricutural lands which are
capable of high agricultural produc-
tion will not be taken unless it is ab~
solutely necessary and it has got to
be proved and demonstrated, These
occasions, I hope, will be rare.. (Inter-
ruptions.) I would not be interrupted.
Members would have enough time
when the clauses are taken up. I have
patiently listened to every one of them
when they were making their observa-
tions. As far back as March 1958 we
had enjoined this upon the State Gov-
ernments. In some cases there may
be no alternative land suitable for the
specific purpose for which the agricul-
tural land is being acquired. However
there may be other cases where such
a thing could be avoided; alternative
land which is not so valuable from the
agricultural] point of view could be ac-
quired. We have said tha. .. will be
highly appreciated if the State Gov-
ernment intimated whether any pre-
cautions are taken to minimise the
acquisition of good agricultural land
for urban purposes. It wag also sug-
gested that a representative of the
State Agricultural Department might
be associated with the selection of site
for non-agricultural purposes so that
agricultural needs may be kept in view
and wherever possible acquisition of
good agricultural lands and their con-
version for non-agricultural uses was
avoided. We have been following it.
The State representative of the Agri-
cultural department is generally asso-
ciated when the land is selected. Such
occasions have been few and far bet-
ween. If anything is to be done in order
to strengthen this particular provision,
we shall make adequate rules to see
that agricultural land is not used for
non-agricultural purposes because it
will seriously affect agricultural pro-
duction. There were cases where lands
were acquired several years ago and
were still lying unused, For this the
other amendment wag there. Rules
will be made so that it would not be
possible,
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Several Members said that com-
pensation given was not adequate and
therefore something should be done
about that, Many Members have not
seen the whole Act. This Act has
several parts and acquisition of land
is done under two parts under part II
and part VII. Under part II the State
Government can acquire land when-
ever they want and in that case the
compensation provision is not even
justiciable. In a recent case, after
one case was very much discussed
here, that is the judgment of the
Supreme Court, the State Government
of Punjab acquired a land for air
conditioning unit or something of
that description under part II. When
the appeal went to the Supreme Court,
the Court held it intra vires and held
that there was nothing wrong about
it because it was done under part IL
That is a different matter. Part VII
of this Act has been specifically intro-
duced in the law so that there should
be some restrictions so far as acquisi-
tion of land for companies is con-
cerned. So many things have got to
be done; so many terms have got to
be fulfilled. We have now added
many more things so that ultimately
it will become as foolproof as it pos-
sibly could be.

The compensation that is going to
be given is market value plus fifteen
per cent as solatium. If the party is
not satisfied that this price is not all
right he can go to the court of law
and until the court judgment comes
the collector could not tix the price.
Therefore, sufficient safeguards have
been given. Market value of the land
is a commonly understood expression.
In big cities many people like that
Government should acquire the land.
I remember when I used to be the
Mavor of a big city where lands ussd
to be acaquired and people will come
to me and tell me: for God’s sake,
when our lands are to be acquired, let
Government acquire it instead of our
selling them because there is a possi-
bility of our getting fifteen per cent
more than the market value........
(Interruption.) There are any num-
ber of cases. The hon. ladv Member
may nod her head as she likes but
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that is a fact because market values
in the city are a demonstrable thing.
It is not a village or a rural area....
(Interruptions). There is agricultural
land in Bombay in 42 villages. The
hon. Member should pay a visit to
Bombay to know that there are agri-
cultural lands in the city of Bombay
and they used to be sold. Theretore,
market value is a known expression
that is, the value at which adjoining
lands or any lands are sold. Even if
there is a party going to buy the land
for a higher price, the market value
shall be determined by the offer.
That is the reason for the ‘plus fifteen
per cent’.

Shri Tyagi: It is rarely done.

Shri 8. K. Patil: It is always done
under chapter VII. If it should be
further tightened and if there is any-
thing more which the hon. Members
want me to do, I do not mind. Some-
times it so happens that the poor
agriculturist is brought in for discus-
sion for nothing because the poor
agriculturist has nothing to do with
that land that is re-sold because long
time back some other man has got it
and perhaps the sponsors of the
amenaments  equally dislike such
people. Whether it is A or B it is
the same thing. It will be a different
matter if the actual owner ot the land
13 a real agriculturist himself. There
may be some cases in which that can
happen and therefore this provision
has been made.

Having said that, I want to say one
thing. There are certain other real
difficulties in the original Act. In my
first speech I said that Government
intend to revise some of these and
if there are any amendments—there
seem to be quite a few amendments—
which are not pertinent or irrelevant
to this particular Bill, we shall con-
sider them when the bigger legisla-
tion is taken and I intend to do that
not in a distant future.

I think the hon. lady Member had
asked thg definition or it is perhaps
Shri Daji. It is given in the Com-
panies Act 1956. A private company
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means a company which by its articles
restricts the right to transfer iis shares
...... It is a long definition and I can
refer them to this Act. So also a
public company means a company
which is not a private company. Here
we have made ‘Government Com-
pany’ and therefore that word ‘public
company’ has been omitted.

Shri Narendra Singh Mahida
(Anand): Sir, I would like to have
one clarification. That is in respect
of refinery near Baroda and in respect
of the acquisition by ghe Govern-
ment, land which has been yielding an
annual excise revenue to the extent
of a crore of rupees. The land reve-
nue is to the extent of Rs. 25 lakhs
per annum. It involves nine villages.

Mr. Deputy-Speaker: What is your
question?

Shri Narendra Singh Mahida: My
question is: what is the policy of
the Government. The Minister has
stated that it is not the policy of the
Government to acquire lands, nor-
mally, from cultivators. These are
among the best lands in Gujarat and
we are losing a land revenue of
Rs. 1,25,000 per annum. The full
compensation that will have to  be
paid would come to Rs. 25 ciores to
Rs. 30 crores.

Shri S. K. Patil: Who is going to
acquire it?

Mr. Deputy-Speaker: It does not
deal with the general question;
deals with individuals.

Shri P. R. Patel (Patan): I want to
have one clarification from the hon.
Minister. I would like to know from
the hon. Minister one point regarding
one acquisition that is being dome in

Udyognagar by the Gujarat Govern-
ment.

Mr. Deputy-Speaker: That has
nothing to do with the Bill. We are
dealing with general principles and
not with individual cases. He may
table a separate question if he wants.
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Shri C. K. Bhattacharyya (Raiganj):
I want to put ame question to the hon.
Minister.

Mr. Deputy-Speaker: This cannot be
converted into a Question Hour. When
we come to the clauses, you may have
your doubt cleared.

Shri C. K. Bhattacharyya: My ques-
tion does not relate to clauses, but
to tne Statement of Objects and Rea-
sons. It is said in the Statement of
Objects and Reasons that some State
Governments have expressed their
apprehension at the judgment of the
Supreme Court. I am interested in
knowing what these State Govern-
ments are which have expresseda &«p-
prehension at the judgment.

Shri S. K. Patil: It would be repet:-
tion if I mention them. All of them
have expressed it. I had given the
names when I spoke last.

Shri Hari Vishnu Kamath: Sir, be-
fore the House proceeds to take up
the voting, I wish to raise a point of
order. I want to know  whether
amendment Nos. 3, 44 and 45—

Mr. Deputy-Speaker: When we come
to the clauses and the amendments
thereto, the hon. Member may raise
his point.” (Interruptions). Now, T
shal put amendment No. 20 of Shri
R. Barua to the vote. The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th November,
1962.”  (20)

The motion was negatived.

Mr. Deputy-Speaker: Amendment
No. 20 is the same as amendment No.
1. That is disposed of. Now, I shall
put amendment No. 32 to the vote.
The question 1s:

“That the Bill be referred to a
Select Committee consisting of
Dr. M. S. Aney, Shri Ramachandra
Vithal Bade, Shri S. M. Banerjee,
Shri Shree Narayan Das, Shri
Surendranath Dwivedy, Shri Ajit
Prasad Jain, Shrimati Subhadra
Joshi, Shri T. T. Krishnamachari,
Shri Inder J. Malhotra, Shri Harish
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Chandra Mathur, Shri R. R.
Morarka. Shrimati Sharda Muker-
jee, Shri S. K. Patil, Shri Indulail
Kanaiyalal Yajnik and  Shri
Homi F. Daji with instructions to
report by the first day of the
next session.” (32)

Those who are in  favour of the
motion wiil please say “Aye".

Some Hon. Members: Ave.

Mr. Deputy-Speaker: Those who are
against the motion will please  say
llNo."

Some Hon. Members: No.

Mr. Deputy-Speaker: The Noes have
it.

Shrimati Renu Chakravartty: The
Ayes have it.

Spari Tyagi: I want to have one
clarification. Are those amendments
taken to have been moved? The hon.
Members have not formalilv mwuved
them.

Shri Daji: I had alreadv moved mY-
amendment and I had spoken  the
other day.

Mr. Deputy-Speaker: Those who
are against the motion will please
stand in their seats.

Shri Hari Vishnu Kamath: The first
stage is, you will have to see that
the lobbies are cleared. At the next
stage, you may ask the Members to
stand in their seats. Rule 367 is very
clear on this point. It is only at the
second stage that you may ask the
Members to stand in their seats.

Shri S. M. Baneriee: It is now 1.50.
The vote may be taken at 2.30.

Mr. Deputy-Speaker: Then we will
have to adjourn the House till 2.30,
because we cannot take the motion
for consideration to the voting stage
pefore this amendment is disposed of.

Shri S. M. Banerjee: We are help-
1ess in the matter.
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Mr. Deputy-Speaker: Is it the
pleasure of the House that we should
adjourn now?

Shri Hari Vishnu Kamath: Yes; till
2:30. You have established a conven-
tion yourself,

Mr. Deputy-Speaker: The conven-
tion is that only when there is no
quorum we adjourn.

Shrimati Renu Chakravartty: We
have been here since the past 12
years and we have followed this cun-
vention, namely, between 1 and 2.30
there will be no voting.

Shri S. K. Patil: While 1 am not
disputing the right of Members, I
would like to make one point clear.
When I said the other day that we
should consider the Bill after three
or four days, I had made it abundant-
ly clear that I was not going to accept
the motion for eliciting public opinion
and the motion for reference to the
Select Committee. I said I would
wait for three or four gavs. It was
understood, I think, that these amena-
ments were not to be moved.

Shrimati Renu Chakravartty: No,
no. They have been moved.

Shri S, K. Patil: If they have been
moved, surely, no division should be
claimed. No division should be sought
on the operative part of it.

Shri Hari Vishnu Kamath: The Min-
ister cannot stand in our way. From
what he said, that may be a private
understanding or arrangement.

Mr, Deputy-Speaker: So, the con-
vention is not to take the vote bet-
ween 1 and 2.30?

Some Hon. Members: Yes, yes.

Mr. Deputy-Speaker: The House
shall stand adjourned till 2.30.

13.55 hrs.

The Lok Sabha then adjourned till
Half Past Two of the Clock.
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The Lok Sabha reassembled at Half
Past Two of the Clock.

[MR, DEPURY-SPEARER in the Chair]

Mr, Deputy-Speaker: The question
is:

“That the Bill be referred to a
Select Committee consisting of Dr.
M. S. Aney, Shri Ramchandra
Vithal Bade, Shri S. M. Banerjee,
Shri Shree Narayan Das, Shri
Surendranath Dwivedy, Shri Ajit
Prasad Jain, Shrimati Subhadra
Joshi, Shri T. T. Krishnamachari,
Shri Inder J. Malhotra, Shri Harish
Chandra Mathur, Shri R. R.
Morarka, Shrimati Sharda Muker-
jee, Shri S. K. PRatil, Shri Indulal
Kanaiyalal Yajnik, and Shri Homi
F. Daji with instructions to report
by the first day of the next session.”
(32)

Those who are in favour may please
say ‘Aye’.
Some Hon. Members: Aye.

Mr. Deputy-Speaker: Those who are
against may please say ‘No’.

Some Hon, Members: No.

Mr, Deputy-Speaker:
have it.

Some Hon, Members: The ‘Ayes’
have it.

Mr. Deputy-Speaker: Those in fav-
our of the amendment will please
stand in their seats.

Shri Daji: Let there be division.
Shrimati Renu Chakravartty: Divi-
sion.

Mr, Deputy-Speaker: All right, Divi-
sion. Let the lobbies be cleared.

Shri Indrajit Gupta (Calcutta South
West): Sir, in the Central Hall the
bell is not being heard.

Mr. Deputy-Speaker: Members are
coming in.

Shri Mohammad Elias
The bell is not ringing.

The ‘Noes’

(Howrah):
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Mr, Deputy-Speaker: I am told the
bell is not ringing. Hon. Members
can bring their friends.

Shri Hari Vishnu Kamath: It will
take some time.

Mr. Deputy-Speaker: I will put the
question again to the House. The ques-
tion is:

“That the Bill be referred to a
Select Committee consisting of Dr.
M. S. Aney, Shri Ramchandra
Vithal Bade, Shri S. M. Banerjee,
Shri  Shree Narayan Das, Shri
Surendranath Dwivedy, Shri Ajit
Prasad Jain, Shrimati Subhadra
Joshi, Shri T. T. Krishnamachari,
Shri Inder J. Malhotra, Shri Harish
Chandra  Mathur, Shri R. R
Morarka, Shrimati Sharda Muker«
jee, Shri S. K. Patil, Shri Indulal
Kanaiyalal Yajnik, and Shri Homi
F. Daji with instructions to report
by the first day of the next session.”
(32)

The Lok Sabha divided.

An Hon, Member: Many Members
were not ready.

st qew (wfest) &5 o Ay
qr AfFT war A8 |
Mr, Deputy-Speaker: What is your
division number?
Shri Gulshan: 508.

Mr. Deputy-Speaker: You are for
‘Ayes’? All right.

Shri Brlj Raj Singh (Bareilly):
Division No. 443. I am for ‘Ayes’.

Shri Biren Dutta (Tripura West):
Division No. 525. I am for ‘Ayes’.

Shri Sarkar Murmu (Balurghat):
Division No. 513. I am for ‘Ayes’.

Shri V. B, Gandhi (Bombay Central
South): Division No. 283. I am for
‘Noes'.

Shri M. Ismail (Manjeri): Division
No. 386. I am for ‘Ayes’.
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Shri Gaurl Shanker Kakkar (Fateh-
pur): Division No. 399. I am for
‘Ayes’,

Shri Muzaffar Husain (Moradabad):
Division No. 387. Iam for ‘Ayes’.

Shrimati Kamala Chaudhuri
(Hapur): Division No. 210. I am for
‘Noes’.

Shri Tulshidas Jadhav (Nanded):
Division No. 232, ‘Noes'.

Mr. Deputy-Speaker: What have
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Mr. Deputy-Speaker: I see, you have
voted wrongly. You are for ‘Noes’,
all right.

Dr. Gaitonde
Daman and Diu):
am for Noes’

Shri Hanmanth Rao (Medak): Divi-
sion No. 87. I am for ‘Noes’

Mr. Deputy-Speaker: Mr. Sarkar
Murmu, you are for ‘Ayes’, is it not?

Shri Sarkar Murmu: Yes, Sir.
Mr, Deputy-Speaker: It has been

(Nominated—Goa,
Division No. 72, 1

you done?
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Division No. 7]

Banerjee, Shri S.M.

Berwa, (Kotah) Shri
Bhattacharya, Shri Dinen
Biren Dutta, Shri

Brij Raj Singh, Shri

Buta Singh, Shri
Chakravartty, Shrimati Renu
Chaudhuri, Shri Tridib Kumar
Dajl, Shri

Dasarath  Deb, Shri

properly recorded, I am told.

Shri Sarkar Murmu: The light
here but it is not recorded, Sir.

is

Mr. Deputy-Speaker, Yes, it is re-
corded.
[ 14-37 hrs.

Gulshan, Shri Pillai, Shri Nataraja
Gupta, Shri Indrajit Rameshwaranand, Shri
Ismail, Shri M. Reddy, Shri Eswara
Jha, Shri M. Shastri, Shri Prakash Vir
Kamath, Shri Hari Vishnu Singh, Shri B, J.

Karjee, Shri

Kunhan, Shri P.

Mahato, Shri Bhajshari
Mahida, Shri Narendra Singh
Marandi, Shri

Murmu, Shri Sarkar

Dwivedy, Shri S d h
Blias, Shri Mohmmad
Gsuri Shanker, Shri

Abdul Wahid, Shri

Alva, Shri A S.

Aney, Dr. M. S.

Azad, Shri Bhagwat Jha
Basapa, Shri

Basumatari, Shri

Baswant, Shri

Bhatkar, Shri

Bhattacharya, Shri C. K.
Bhawani, Shri Lakhmau
Bist, Shri J. B. S.

Brij Rej Singh (Kotah), Shri
Chandrasekhar, Shrimati
Chattar Singh Shri
Chaudhuri, Shrimati Kamals

Soy, Shri H. C.

Tan Singh, Shri
Utiya, Shri

Vimala Devi, Shrimati
Vishram Prasad, Shri

Muzaffar Hussin, Shri ‘Wanor, Shri
Nair, Shri N. Sreekantan Yadav, Shri Ram Sewak
Pattnayak, Srhi Kisan Yajoik, Shri
Chettiar, Shri Ramanathan Gaitonde. Dr.

Dafle, Shri

Daljit Singh, Shri
Das, Shri B. K.

Das, Shri S. B.

Dasappa, Shri

Datar, Shri

Desai, Shri Morarji
Deshmukh, Dr. P. S.
Deshmukh, Shri B. D.
Deshpande, Shri
Dhuleshwar Meena, Shri
Dighe, Shri

Dube, Shri Mulchand
Dwivedi Shri M, L

Gandhj, Shri V. B.
Gangs Devi, Shrimati
Ghosh, Shri N. R.
Gupta, Shri Ram Ratan
Hansda, Shri Subodh
Haq, Shri M. M.
Jedhav, Shri M. L.
Jadhav, Shri Tulshidas
Jamunadevi, Shrimati
Jehde, Shri
Joshi, Shrimati Subhadrs
Kamble, Shri

Shri

Karuthiruman,
Kedaria, Shr{ C. M.
Kindar Lal, Shri
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Kisan Veer, Shri

Kripa Shankar, S
Kureel, Shri B. N.
Lakshmikanthammai, Shrimati
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Laxmi Das, Shri
Mahtab, Shri

Mailaviya, Shri K.D.
Malhotra, Shri Inder J.

Mandal, Dr.
Mandal, Shri Yamuna Prasad
Mantri, Shri

Maruthiah, Shri
Masuriya Din, Shri
Mathur, Shri Harish Chandra
Mchrotra, Shri B. B
Mishra, Shri Bibhuti
Mohanty, Shri G.
Mohsin, Shri

Moraka, Shri

More, Shri K. L.
More, Shri S. S.
Mukherjee, Shrimati Sharda
Munzni, Shri David
Muthia, Shri

Naidu, Shri V. G.

Naik, Shri D. J.

Naik, Shri Maheswar
Nesamony, Shri
Pandey, Shri R. S.
Pandey, Shri Vishwa Nath
Pant, Shri K. C.
Patel, Shri N. N.

Patel, Shri P. R.

Mr, Deputy-Speaker: The result of

the division is:
Ayes 40; Noes 150.
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Patil, Shri J. S.
Fatil, Shri S. K.

Paratap Singh. Shri
Kaghunath Singh, Shri
Raa, Shri C. R.
Ram Sewak, Shri

Ram Subhag Singh, Dr
Ram Swarup, Shri
Ramaswamy, Shri V. K
Rananjai Singh, Shri
Rane, Shri

Ranga Rao, Shri

Rao, Shri K. L.
Rao, Shri Hanmath
Rao, Shri Jagnatha
Rao, Shri E. Madhusudan
Reo, Shri Muthyal
Rao, Shri Rameshwar
Rattan Lal, Shri

Ray, Shrimati Renuka
Reddiar, Shri

Reddy, Shri K. C.
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Sahu, Shri Rameshwar
Samanta, Shri S. C.
Saraf, Shri Sham Lal
Sarma, Shri A. T.
Satyabhama Devi, Shrimati
gityanarayana, Shri

Sen, Shri A. K.

Sen, P. G.

Shah, Shri Manabendra
Sahastri, Shri Lal Bhadur

that.
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Sheo Nerain, Shri

Shinde, Shri

Shree Narayan Das, Shri

Shukla, Shri Vidya Charan

Siddiah, Shri

Sidheshwar Prasad, Shri

Singh, Shri R.P,

Singh Shri S. T.

Sinha, Shri Satya Narayan

Sinha, Shrimati Ramduleri

Sonavane, Shri

Subramanyam, Shri T.

Sumat Prasad, Shri

Surya Prasad, Shri

Swamy, Shri M. P.

Swaran Singh, Shri

Tahir, Shri Mohammad

Thimmaiah, Shri

Tiwary, Shri K. N

Tiwary, Shri R.

Tyagi, Shri

Uikey, Shri

Valvi, Shri

Varma Shri M. L

Varma Shri Ravindra)

Veerappa, Shri

Venkatasubbaiah, Shri ;

Verma , $Shri K. K.

Vidyalankar, Shri A. N.

Vayas, Shri Radhelal

Wadiwa, Shri

‘Wasnik, Shri Balkrishna

Yadav, Shri Ram Harak
Yadava, Shri B. P.

Shri S. K, Patil: I am not moving

Shri S. M, Banerjee: I am moving

The motion was negatived.

" Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Land Acquisition Act, 1894 and
to validate certain acquisitions under
that Act, be taken into considera-
tion.”

The motion was adopted.
Mr. Deputy-Speaker: We shall now

take up the clause-by-clause con-
sideration of the Bill.
Clause 2.—(Amendment of section

40).

Shri S, K. Patil: I am moving
amendments Nos. 4 and 42.

Mr. Deputy-Speaker: What about
amendment No. 5?

amendment No. 47.

Shri Hari Vishnu Kamath: I am
moving amendments Nos. 24, 25, 26,
36 and 37.

Shrimati Renu Chakravartty: I am
moving amendment No. 46.

Shri H. C. Soy (Singbhum): I move
amendment No. 35.

Shri Daji: I am moving amendment
No. 46.

Shri K. L. More (Hatakanangle): 1
am moving amendments Nos. 23 and
27,

Mr, Deputy-Speaker:
No. 27 is not for clause 2.

Amendment

Shri Tyagi: 1 am moving amend-
mont No. 41.
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Shri Tridib Kumar Chauhuri (Ber-
hampur): I am moving amendment
No. 31.

Mr. Deputy-Speaker: That is not for
clause 2,

Shri Jedhe (Baramati): I am mov-
ing amendment No. 9.

Shri S. K. Patil: I beg to move:
(i) Page 1, lines 5 and 6,—

for “Land Acquisition Act, 1894

(hereinafter referred to as

the principal Act)”, sub-

stitute “principal Act” (4)

(ii) Page 1,—
for lines 8 to 12, gubstitute—

‘“(aa) that such acquisition is
needed for the construction
of some building or work
for a Company which is en-
gaged or is taking steps for
engaging itself in any in-
dustry or work which is in
the interests of the general
public; or”.” (42)

Shri Tyagi: I beg to move:
(i) Page 1,—

for lines 8 to 12, substitute—

‘”(aa) that such acquition is
needed for the construction
of scme building or work
for a Company or a cor-
poration, wholly or par-
tially owned or controlled
by the State, or a Co-
operative Society registered
under the Co-operative So-
cieties Act, 1912, or under
any other law correspond-
ing to that Act for the time
being in force in any part
of India. or a duly register-
ed caritable society or trust,
engaged or to be engaged
in an industry or work
which is in the interests of
the general public; or”’
(41)

Page 1, line 9,—
Shri Jedhe: I beg to move:
after ‘for’ insert—

“a society registered under the
Societies Registration Act,

ment) Bill
1860 and a registeréd society
within the meaning of the
Co-operative Societies Act,
1912 or for” (9)

Shri Hari Vishnu Kamath: I beg to

(i) Page 1, lines 10 and 11,—

for “an industry which is essen-

tial to the life of the com-
munity or is likely to pro-
mote the economic develop-

ment of the country” substi-
tute—

“any activity which is essential

to the life of the community
and is directly useful and
beneficial to the general
public, or is designed to pro-
mote the economic develop-
ment of the country in ac-
cordance with the socialist
pattern” (24)

(ii) That in the amendment pro-
posed by Shri S. K. Patil, printed as
No. 5 in List No. 2 of Amendments,—

for “is otherwise in the interesis

of the general public” sub-
stitute—

“is directly useful and beneficial

to the general public”
(26)

Shri H. C. Soy: I beg t move:
Page 1, lines 10 and 11—
for “an industry which is essen-

tial to the life of the com-
munity or is likely to pro-
mote the economic develop-
ment of the country” sub-
stitute—

“any activity which is essential

to the life of the community
and is useful and beneficial
to the general public and
not directly detrimental to
the well-being of the local
public directly affected by
such land acquisition, or is
designed to promote the
economic development of
the country in accordance
with  socialistic  pattern”
(35)
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Shrimati Renu Chakravartty: I beg
to move:

Page 1, line 11,—
after “country” insert—

“and the Company is owned by
the Central or State Gov-
ernment or is a Public Cor-
poration” (46)

Shrimati Renuka Ray: I beg to
move:

Page 1, line 12,—
for “or” substitute—

“provided a majority of shares
of such a Company are own-
ed by the State or it is in
the Co-operative Sector or”
(33)

Shri Hari Vishnu Kamath: I beg to
move:

(i) That in the amendment pro-
posed by Shri S. K. Patil,
printed as No. 5 in List No. 2
of Amendments,—

after ‘“development of the coun-
try” insert—

“in accordance with the socialist
pattern” (25)

(ii) That in the amendment pro-
posed by Shri S. K. Patil, printed as
No. 5 in List No. 2 of Amendments—

after “development of the coun-
try” insert “in consonance
with the socialist pattern”
(36)

(iii) That in the amendment pro-
posed by Shri S. K. Patil, printed as
No. 5 in List No. 2 of Amendments,—

for “is otherwise in the interests
of the general public” sub-
stitute—

“is for a specific public purpose”
3.

Shri K. L. More: I beg to move:

Page 1, lines 10 and 11,—

for “an industry which is essen-
tial to the life of the com-
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munity or s likely to pro-
‘mote the economic develop-
ment of the country” sub-
stitute-—

“any activity which is essential
to the life of the community
or is likely to promote the
economic development of
the country or is otherwise
in the interest of the mem-
bers of a co-operative hous-
ing society registered under
any law relating to co-
operative societies for the
time being in force in any
State or in the interest of
the general public”. (23)

Shri S. M. Banerjee: I beg to move:
Page 1,—
after line 12, insert—

“Provided that the land shall
not be acquired under this clause
unless the Government owns
more than fifty per cent. of the
shares in the Company and ade-
quate compensation equal to
market price plus twenty-five per
cent thereon has been given to
the land.” (47)

Sir, T am speaking on amendment
No. 47, which I have moved. I must
mention here that I am not basically
opposed to land being acquired, but
the question is under what conditions
it should be acquired. I have very
carefully gone through the various
amendments moved by my hon. friend
Shri S. K. Patil. I am not still satis-
fieq that the amendments are to the
satisfaction of this House. I am not
mentioning that these amendments do
not satisfy me, but I submit that I am
sure all Members either on this side
or that side of the House will not be
satisfled, because amendment No. 42
moved by the hon. Minister says:

“(aa) that such acquisition is
needed for the construction of some
building or work for a Company
which is engaged or is taking steps
for engaging itself in any industry
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or work which is in the interests of
the general public.”

The hon, Minister read out the defini-
tion of ‘company’— private company
or public company—according to the
definition given in the company law.
I submit that where any person is
having more than 100 shares, it can
be termed as a public limited com-
pany or a company which comes undes
the definition of the particular amend-
ing Bill

In my opinion, the old Act of 1894
should have been amended long ago.
While amending this Act, I submit
that we should show proper respect to
two Supreme Court judgments, one
delivered on 15th December, 1961 in
the case State of U.P. versus a parti-
cular gentleman and in another case
where the Punjab Government wanted
to acquire land. These two judgments,
in my opinion—I express my inability
in regard to legal matters—are not
conflicting or contradictory. In the
first place, I feel that this legisla-
tion was not at all necessary. But if
it was necessary, certain safeguards
should have been given,

The Minister said that when land is
acquired, they would be given ade-
quate compensation i.e, market value
plus 15 per cent or something like
that. What is the market price? So
far as Kanpur is concerned, I am
not opposed to the proprietor of that
particular firm which has been refer-
red to in the Supreme Court judg-
ment. I have got a telegram from the
villagers of Nauraiyakhera, in Kanpur
District. Nauraiyakhera actually
comes within the jurisdiction of the
Kanpur Corporation. There are also
certain areas which may not be with-
in the Corporation limits, but they
come under the definition of areas
continguous to the Corporation area.
The telegram reads thus:

“Nagarmahapalika acquiring agri-
cultural land. Kindly withhold
orders if unable payment of land be
given at market value.”
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We have been told in this House
that every man has been paid the
market value. Unfortunately, the
market value has not been paid at all.
This particular piece of land in Nau-
raiyakhera, where this factory has
been constructed—I am not opposed
to this, but many other industrialists
are acquiring land; even Singh En-
gineering Works have acquired land—
this land of the small villagers, widows
etc.,, which is lying vacant, is being
acquired in various ways by the Nagar
Mahapalika with the help of the UP.
Government. Unfortunately, this
land has become a sort of Somnath
Temple where all Mohammed Ghaznis
are coming and acquiring land with
the help of the U.P. Government and
giving a very scanty compensation,
What I feel is, unless the Government
has a share in the particular con-
cern it should not acquire land for it.
Further, I wish to say that the
Supreme Court has correctly pointed
out that this Government cannot be-
come the chief agent of acquiring land
for industrialists. If the industrialists
want land, let them negotiate. g
they do not negotiate and have a
settlement, the Government should
not go to their rescue.

Sir, I will conclude in another two
or three minutes.

Mr. Deputy-Speaker: You have
spoken at length during the considera-
tion stage. I think any further re-
marks will not be necessary.

Shri S. M. Banerjee: With your per-
mission, Sir, I will have only two
minutes,

Mr. Deputy-Speaker: You have
already taken five minutes.

Shri Daji: We have got the whole
day, Sir, for this Bill.

Shrimati Rena Chakravartty: The
Speaker said so.

Shri Hari Vishnu Kamath: You were
not here at that time, I think.

Shri Daji: The time has been ex-
tended.
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Shri Harj Vishnu Kamath: If you
refer to the proceedings, Sir, it will
be clear.

Shri Tyagi: It is a matter where on
each clause we have to give full
thought.

Shri Hari Vishnu Kamath: Each
phrase of every clause,

Shri Daji: Each word.

Shri Hari Vishnu Kamath: We will
fight every inch and every millimetre.
(Interruption).

Mr. Deputy-Speaker: You should
try to conclude as early as possible.

Shrimati Renuka Ray: We do not
fight but we want to improve it.

Shrimati Renu Chakravartty: You
cannot improve it without fighting.

Shri S, M. Banerjee: Sir, there is
another case. I am sure copies of this
have been circulated to scme Mem-
bers of Parliament. Land was acquir-
ed from one Bishan Lal, son of Pt.
Chandu Lal. This is a typical case.
The land was acquired by the Delhi
Corporation or the D.D.A. or, I may
say, the Government or even a statu-
tory corporation for a particular work
concerning the Government. They
said that the Small Industries Ser-
vices Institute, New Delhi was to be
established here. But what happened?
About 2000 square yards of land was
acquired by Government, and  ulti-
mately this was sought to be given to
a private concern. This land was
sought to be given to a private con-
cern company known as Messrs. Ran-
baxy Laboratories (Private) Limited.

Shri Tyagi: This was in Delhi?

Shri S. M, Banerjee: This was in
Delhi. An injunction order is going
on, There will be a third judgment by
the Supreme Court and a Bill will
again be necessary.

Sir, my submission is only this, that
these  things should be looked into.
Let us not rush with the whole thing.
When we could patiently wait, even
after the Supreme Court judgment
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which was passed in December 1961,

for the “lame duck” session, when we

could patiently wait for another 92

days. . . .

Mr. Deputy-Speaker: You have said
all this during the consideration
stage.

Shri S. M. Banerjee: Sir, my amend-
ment says that adequate compensa-
tion should be given (Interruption).
If the hon. Minister feels that this is
a two-fold one—one is that the Gov-
ernment should have shares and the
other is about compensation—and
this is not acceptable to him, I hope
the amendment '‘moved by my respect-
ed sister Shrimati Renuka Ray and
my hon, friend Shri Sinhasan Singh
should be accepted. This is a harmless
one. If Government want to pay ade-
quate compensation to those people, I
do not know why it should be denied.

Then there is this question of vali-
dating. 1 am opposed to this. Suppos-
ing a land has been acquired for a
specific purpose, Government should
find other ways to see that that parti-
cular industry is not disturbed. To
validate right from the beginning,
with retrospective effect is some-
thing unimaginable. Sir, I could have
quoted many things. I could have
quoted from the Property Act and
other things—I have full facts with
me. Unfortunately, the time at my
disposal is less.

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): That concerns the
next clause.

Shri S. M. Banerjee: I will come to
that clause also. Sir, my amend-
ment is harmless. It does not stand
in the way of our industrial expan-
sion. I do not want any subversion
of our industrial policy resolution.
But we want that Government should
not act as an agent. That is all my
submission and I hope the hon. Min-
ister will accept my amendment.

Shri Hari Vishnu Kamath: Sir, I°
have moved amendments Nos. 24, 25,
26, 36 and 37.
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Mr, Deputy-Speaker: You have mov-
ed them. Let us have your remarks
on them.

Shri Hari Vishnu Kamath: You will
have them in plenty, Sir. I did not
take part in the consideration stage,
and so I shall crave your indulgence
if T take a little more time than you
‘would like me to.

Mr. Deputy-Speaker: Not more time

Shri Hari Vishnu Kamath: There is
no time fixed for moving amendments.

Mr. Deputy-Speaker: Tota]l time is
‘fixed. . v

Shri Hari Vishnu Kamath: This will
‘be cantrary to practice, Sir, if even
at the stage of moving amendments
you block us. That way we will be-
come funchionless, defunct, here
{(Interruptions).

Shrimati Renu Chakravartty: This
is one of the most obnoxious Bills
‘that we have.

Shri Hari Vishnu Kamath: The
Minister of State has today moved an
amendment, Amendment No. 42. I
suppose that is a substitute amend-
ment for the amendment of his se-
mnior colleague of an earlier date.

Dr, M. S. Aney (Nagpur): You
must read out the amendment. Un-
Yess you read it, how are we to know?

‘Shri Hari Vishnu Kamath: T
thought you had the list before you.

Mr. Deputy Speaker: Before you
read the amendment, I would like
to tell you that your amendments
Nos. 25, 26, 36 and 37 are amend-
ments to Government amendment
No. 5 which the Government has not
moved. Therefore, those amendments
are out of order.

Shri Hari Vishnu Kamath: I am
surprised. They have given notice of
it. Which of them survive now, Sir?

Mr. Deputy-Speaker: Amendments
‘Nos. 25, 26, 36 and 37 are out of or-
oer.
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Shri Hari Vishnu Kamath: So, at
least two have survived the on-

slaught of the Treasury Benches.

Shrimati Renu Chakravarity: What
about 287

Shri Hari Vishnu Kamath: Yes, I
would like to move, Sir, amend-
ment No. 28 also. So ]I have amend-
ments Nos. 24 and 28 (Interruption).
It is the Minister who is responsible
for all this. He introduced the Bill,
more or less withdrew it and again
brought it back. They have created
all this mess, which we have got to
clear for them.

Now, the Minister of State has
sought to introduce a new amend-
ment as a substitute to the original
amendment of his senior colleague,
which says:

“that such acquisition is needed for
the construction of some building
or work for a company which is
engaged or is taking steps for en-
gaging itself. .. .”

Mark the words, Sir. The words
are: “is engaged or is taking steps
for engaging itself”. It is so very
indefinite and vague. It further
says:

G or is taking steps for
engaging itself in any industry or
work which is in the interests of
the general public; or”.

The other day, when [ raised a con-
stitutional objection at the considera-
tion stage I suggested that the words
used in article 31 of the Constitution
are “public purpose”. Clause 2 of
article 31,reads as follows:

“No property shall be compul-
sorily acquired or requisitioned
save for a public purpose and save
by authority of a law which pro-
vides. . . ."”

Now, Sir, this “public purpose” is
to my mind neither synonymous nor
coterminous with “public interest”.
There what is sought to be introduc-
ed in the parent Act is that it satis-
fies the criterion of public interest so
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[Shri Hari Vishnu Kamath]

that it will be valid and will be
constitutional. I have got very grave
doubts on this point and I hope the
Law Minister—I am sure since he
became the Law Minister he has not
forgotten the law—will throw ade-
quate light on this subject.

15 hrs.

Shri A. K. Sen: When ] stand be-
fore the hon. Member I forget a
everything.

Shri Hari Vishnu Kamath: But now
you are sitting; not standing. You
are being seated now.

My amendments which have finally
survived are Nos. 24, 28 and 37. 1
will read out my amendment No. 24
because my hon. friend, the elder
statesman, Dr. Aney, requested me
to read it. It reads:

for “an industry which is essen-
tial to the life of the community
or is ltkely to promote the econo-
mic development of the country”
substitute—

“any activity which is essential
to the life of the community and is
directly useful and beneficial to the
general public, or is designed to
promote the economic development
of the country in accordance with
the socialist pattern”.’

The Supreme Court judgment, which
has been referred to in the Statement
of Objects and Reasons, has been
referred to in the House on the pre-
vious occassion; so, I wil not read it
out again. Here, therefore, I would
like to suggest to the Minister that
the amendment suggested by Dr.
Ram Subhag Singh, who, till some
time ago, was a very active member
of this side of the House, rather near
this side of the House, seeks practi-
cally to modify the Constitution,
to amend the Constitution. So, my
first objection is on the ground that
this cannot be done unless the Con-
stitution itself is amended for which
they have to bring a Bill to amend
article 81 of the Constitution. With-
out that this amendment should be
held to be out of order.
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I will briefly refer to one of the
aspects of the matter and then close.
In this judgment under reference,
the Supreme Court judgment, the
wise judges, the eminent judges of
the court, held that a land which is
acquired by a company. . . .

Shri A. K, Sen: Five judges held
it. .

Shri Hari Vishnu Kamath: I said
“wise and eminent judges”. I did not
say 5, 6 or 7. 1 did not mention the
number. I am sorry, you have mis-
heard 'me. It is not my fault.

The Supreme Court held that
under the Land Acquisition Act, as
it stands, land can be acquired for
a company for a ‘public purpose' or
for a purpose akin to such purpose.
It was held by the Supreme Court in
this case that the purpose must be
something like a  hospital, reading
room, library or an educational in-
stitution open to the public. It must
be for a specific public purpose as
mentioned in the Statement of Ob-
jects and Reasons.

I submit that the amendment mov-.
ed by my hon. friend, Dr. Rame
Subhag Singh, does not comply
with the provisions of the Constitu-
tion and the meaning, the specific
meaning, the import, the signifi-
cance of the phrase “public purpose’
as embodied in article 31. “public in-
terest” is something very much
vaguer or obscursr than what is meant.
by “public purpose”. I would suggest,
therefore, that the amendment.
might be further amended, as fol-
lows:

for “in the interests of the general

public” substitute ‘“for a specific

public purpose”
so as to incorporate my amendment
No. 27 which, unfortunately, be-
cause of the tactics, wholly uncalled
for, of the senior Minister, could
not be moved today.

One word more and I have done.

Mr. M. S. Aney: If you say “a speci-
fic purpose”, suppose there are more
than one public purpose?
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Shri Hari Vishnu Kamath: So long
as at Jeast one is there it does not
matter whether there are two or
three. It is pure arithmetic. =~ When
there are two, three or four one is
there,

The amendment moved by my hon.
friend, the Minister of State, reads as
follows:

“..which is engaged or s
taking steps for engaging itself
in any industry or work....”

I do not know why the legal advisers
of the Food and Agriculture Ministry
have advised them to word it in this
manner. It is extremely vague.

Shrimati Renu Chakravartty: That
is why it has been so put.

Shri Hari Vishnu Kamath: That
should be the’r purpose; no doubt,
that should be the purpose of the
treasury benches. As has been stated
by my hon. friend, Shrimati Renu
Chakravartty, just now, it has been
deliberately done. I hope that the
Law Minister, if he does participate
in the d'scussion at this stage, will at
least try to exonerate himself, his
Ministry, from this charrz that it was
not at his instance, and for Shri

Patil’s convenience, that this has been

embodied in the amendment moved
by my hon. friend, Dr. Ram Subhag
S‘ngh..

Shrimati Renu Chakravartty: Mr.
Deputy-Speaker, Sir, I find no words
really to oppose this Bill. It is the
most shock'ng, shameless and most
obnoxious Bill that we have ever dis-
cused in this House. I would not at all
have m'nded it if we have gone into
the entire Land Acquisit'on Act of
1894 and had tried to make some
changes in it for the better, that is
in order to see that the poorer sections
of the people, the less wealthy sec-
tions of the people really get a fair
deal in cases where Government-
controlled companjes or public cor-
porations try to get hold of land in
order to bu’'ld factories and other in-
dustries. As a matter of fact, when
we have seen the way in which this
law has really functioned in the rural
areas, and even in areas round about
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cities, we have found that it is really
in the computation of the compensa-
tion, which my hon. friend, Shri
Banerjee has just now raised, that
needed amendment. Actually, this
computation is done in various ways,
sometimes on the crop yield, some-
times on the land revenue etc. with
the result that the amount of money
that is paid for an acre of land does
not buy another acre of land of equal
quality. That is what is happening.

If we go into this deeply, we are
going to pay compensation to the
richer section, those who own more
than two or three acres of land, not
to the poor people, and that is where
I join issue with the Minister of Food
and Agriculture. He says he wants
to protect only those people who have
got very rich lands. A person in
Krishna district of Andhra Pradesh
owning three acres of land is really
a rich  man. For him, the
Minister is prepared to see that
lands is not acquired. But in the
case of an Adivasi who is living in
Singhbhum, who is hardly scrapng
some subsistence from his land, it can
be acquired because it is for a public
good, because the land is required by
Tatas, Birlas or somebody else. So,
we are not able to understand what
is meant by a “public good”. There-
fore, my view is that if he really
wanted to amend the Land Acquisi-
tion Act, he should have gone into all
these things. But, instead of doing
that, we are now being told that this
is being brought forward for a public
good, for the planned development, for
the industrialisation of the country, in
order to prevent land speculation and
so on. One friend was trying to tell
me “We want to stop land specula-
tion; you have no idea how come
people buy land cheap, at very low
prices and then sell it at very high
rates, that is what we want to stop”.
If that had been the real intention, we
could have brought forward a Rill
for preventing speculation on land in
which case, we would have all wel-
comed and supported it. Why this
machinery of acquisiton for that? As
a matter of fact, if some amendment
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had been brought forward to Part II
in order to see that no Government
acquires langd under Part II without
pay:ng proper compensation—under
Part II they can acquire land with-
out paying compensation, as the hon.
Minister has stated—we would have
supported it. But now there is
nothing to prevent the State from
acquiring a land even for a private in-
dividual under Part II. I will give
you one or two examples to show
how it has been done.

The hon, Min'ster said in his speech
that for 68 years we have had no
difficulty and this law has actually
functioned so well. Actually, it has
functioned but who has heard the
voice of that poor Adivasi whose land
has been taken away by the riches in
the land?

As regards th's question of interests
of the genera] public in the amend-
ment which has been moved by my
hon. friend, Dr. Ram Subhag Singh, it
is a tragedy that I see the name of
Dr. Ram Subhag Singh being mixed
up with this amendment,

Dr. Ram Subhag Singh: Why? There
should not be any surprise.

Shrimati Renu Chakravartty: He is
the person whom in the past we saw
talking so often about the poor
peasant! I can understand Shri Patil
doing it because he is one who
always backs the capitalists. We know
it. But this comes in the name of Dr.
Ram Subhag Singh who always spoke
for the poor peasantry and who used
to jibe at us because we lived in the
urban area. Now Dr. Ram Subhag
Sngh has  brought forward this
amendment saying that if the words
‘in the interest off the general
public’ are ‘ncluded everything will
be covered.

What is happen'ng actually in the
interests of the general public— 1
want to ask the hon. Minister—in the
case of an iron and steel company, like
‘the Ind'an Iron and Steel Company,
which is owned by Martin Burns and
the richest in the land, like, Sir Biren
Mukerjee? They go and take over
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the land of the poor Adivasi, an iron
ore mine worker, who does not even
bave a minimum wage, in an area
called Gua which is in the same State
as my hon. friend, Dr, Ram Subhag
Singh, comes from. That poor Adi-
vasi has very little arable land and he
takes it over. For what purpose?
Because the burra sahibs want to have
a land in ground. For three years I
tried. I went to the Commiss oner
for Scheduleq Castes and Scheduled

Tribes. I wrote to the late Pandit
Pant, I d'd everything possible.
The  Commissioner for Scheduled

Castes and Scheduled Tribes saw
with his own eyes how the bulldozers
actually razed that village to the
ground.

Now, is it not in the interests of
the genera] public if it is argued that
here is this campany which is pro-
ducing iron ore which is going to go
to the steel companies which are going
to produce steel which is the bas s for
our heavy industries and for the
economic development of our country?
Of course, it can be argued in that
manner.

Why is it that you are bringng for-
ward this thing? It is because just by
~saying ‘in the interest of the gene-
ral public’ which is vague you are
going to allow loopholes for the big-
gest in the land to go from the lowest
court right upto the Supreme Court
to fight this out and because you know
that the poor Adivasi will not, in any
case, be able to do that, He has not
been able to do that w'th the result
that today he has no land. That is
why we are totally opposed to amend-
ment No_ 42 being brought forward.

I know that Shri S, K. Patil 's a
very determined person and he has
been able to win over a large section
of friends who very rightly opposed
this and felt that there was someth'ng
very wrong being done. He told me
yesterday with great bravado, ‘“You
have come too late; everyone else has
succumbed.” I say they may have
succumbed but the people outs'de
have voted into power Shri Ranga to
this very House defeating the powers
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that be today and, if you are going
to allow the capitalists with these
concessions that is what is going to
happen again tomorow. That is why
with the strongest words which I can
utilise and with very great feeling I
say that by bringing in this Bill you
are not improving what we should
have improved. We are not really
going to stop land speculation at all. If
there was any attempt at stopping
lang speculation, I would be one with
you. I would even go to that extent
though. I do not like that. But in the
case of the private sector we should
not permit it. In the case of the
public sector let us allow it because
in the ase of the public sector we
do not put forward the philosophy
which Shri S. K. Patil has of free
profit.

Shri Narendra Singh Mahida: You
helped them against Shri Ranga’s
election.

Shrimati Renu Chakravartty:
Because we say that you are worse.
We do not want you to come here in
greater number. That is why we are
supporting their policy. We are ask-
ing them to wake up before it is too
late and before they are submerged
in the pholosophy of Swatantra Party.
That is why we supported them
against you.

But I only say that actually there
is much which should have been done
by bringing forward a new amend-
ment to the original Act. Actually,
what,is the Government doing? In my
State, do you now, what actually has
happened? You have now actually
said that the land of co-operative
societies may not be taken over. But
I can give you the example—here it
is the case of the public sector— of the
Bandal therma] power station where
we have acquired 155 acres of land
belonging to the Trlveni Trifasali
Co-operative Society which won the
Dr. B. C. Roy Shield for the best pro-
duce. The price computed for that
land was Rs. 1,000 per acre This is
the amount of compensation, but the
District Magistrate told them once in
private that actually it should have
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been Rs. 3,000 per bigha because it is
three-crop land. It produces three
crops. Therefore when we are pre-
pared to allow the Government to
acquire land for those who do not put
forwarg the philosophy of free enter-
prise, that is, the public sector. In
the new amendment are told that only
private companies will be exempted
but public limited companies will coine
within the purview of this Act.
Shri Ram Rattan Gupta is correct. I
do not know whether he is big or the
biggest, but the biggest industrialists
and the biggest monopolists will escdbe
because they are not “private limited
companies”. So. I say, let there be
some logic. If the private sector wants
that there should be free enterprise,
let it be free enterprise all
the way, for the small landowner
as well as for those whose pro-
fits the Goernment is not permitted to
control and to know their cost of
production. If that is done, that would
be fair. Therefore I completely op-
pose this amendment, that is, amend-
ment No. 42. As a matter of fact, I
totally oppose this whole Bill.

Shrimati Renuka Ray: Mr. Deputy-
Speaker, Sir, I have moved an amend-
ment to this clause which says that
companies in which the State has
majority of shares as also cooperative
societies should be included in it. I
did this because I felt that it would
be the quickest and the best way of
getting over the fact that Govern-
ment might, on some occasion, be
acting as a land agent for a private
company as suggested by the judg-
ment of the Supreme Court.

I realise that we have a mixed
economy and it may be ngcessary on
some rare occasions to help companies
selected by the Government in getting
land. But there must be some very ade-
quate checks also. The amendment
moved by hon. friend, Dr. Ram
Subhag Singh is certainly some im-
provement over the original amend-
ing clause in the Bill. Nevertheless,
there is one point to which I would
like to draw the atention of the hon.
Minister.
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I must say here that the hon.
Min'ster has shown that he does take
into consideration, to some extent, the
feelings in this House. He did dis-
cuss this matter with all parties and
to some extent some improvements
have been made. It is because he has
been accommodating that I will still
request him, at this late hour, to bring
in the words ‘public purpose’ in place
of ‘in the interests of the general
public’.  Shri Patil has quite rightly
said that in clause 19 (f) the words
smtorests of the general public’ are
included—that is the clause allowing
private property. But in clause 31
which is quite a different clause—it
is the clause through which compen-
sation is pa'd and for certain pur-
poses you can acquire land also—the
words ‘public purpose’ are used and
not the words ‘interest of the general
public’. Therefore I would request
him even now to use the words
‘public purpose’ in place of the words
‘interests of the general public’. If
that is done, that in itself will be
somewhat of a safeguard.

We must realise that while on some
occasions it may be necessary for the
Government, when it is not able to do
something in the public sector which
is essential, to ask some private firm
to do that work for them. Surely
that cannot he so in the case of textile
machinesry and things like that. It
could only be in regard to major and
key industuries where Government
are unable to expand rapidly in the
public sector. While we may leave
it to the private sector freely to put
up factories for textile machinery and
the like, surely, it is not for Govern.
ment to «g0 to their help to acquire
the land. Why can they not acquire
the land in the usual manner and buy
it in the open market without any
help or any particular assistance from
Government?

As it is, in the case of public
sector companies or public sector
projects—and some of them are very
vital projects—such as the Farrakka
barrage or other big irrigation pro-
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dects, we do have to take over the
lands belonging to some agricultur-
ists, who may be very poor persons.
When we take over those lands, do
we have adeqauate safeguards that
compensation will be paiq in proper
time? I know from personal experi-
ence what has been done in my own
constituency, when the railway line
was built there. The compensation
in some cases, is still pending in that
connection. This took place about
two or three years ago. Aga'n, where
the Farrakka barrage is being cons-
tructed, the people are natrally very
worried and anxious, because it is
just across the river. They also want
to know if compensation will be paid
in time. I have brought up this point
merely to show even where acquisi-
tion is made for public sector com-
panies or some very essential public
sector projec'ts, we must be very care-
ful and very vigilant, and when we
take the land, we must see to it that
the persons whose lands are taken
away from them are not made
refugees. It is our duty to see to it,
angd it is Government’s duty to see to
it that they are not made refugees.

Even where land is acquired for
private compan'es, that should be very
rarely done, and it should be done
only for some very definite public
purpose,

I have decided not to move my
amendment to this clause not only
because there is improvement on the
present clause, but I hope my further
suggestion will be accepted. I hope
that the rules that will be framed by
the Central Government will be laid
on the Table of the House, and we
shall be in a position to suggest
amendments. to the rules when they
are so laid. So, if the Bill, along
with Dr, Ram Subhag Singh’s amend-
ment is accepted, then it will be
possible to have adequate safeguards.
and therefore, it is not necessary to
use as Shrimati Renu Chakravartty
has done, invectives and adjectives
such as “obnoxious”. I was rather
surprised to hear her say that she
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supported the election of Shri Ranga,
but, of course, she qualified it later
by saying that she was opposed to
the policy of his party.

Shrimati Renu Chakravartty: The
mad woman is thinking that we sup-
ported Shri Ranga!

Shrimati Renuka Ray: There is
one other point also. I do not know
whether it is the creed of the com-
munists not only to say that com-
pensation should be paid but to say
that larger amounts of compensa-
tion should be paid when land is ac-
quired by Government; and she also
said that even where land is acquired
by Government, not for the private
sector, not only the compensation
that is now given should be paid but
-even more should be paid.

Shrimati Renu Chakravartty: Our
policy is that the smaller man or the
smaller peasant should be given much
more, For my hon. friend’s edu-
cation, I may inform her of our
party’s policy.

Shrimati Renuka Ray: I do not
‘know. I am always subject to cor-
rection by the hon. Member. But I
cannot understand whether, if this is
the policy, it is in line with the com-
Tmunist creed, because we have been
‘told all along that private property
should be taken over by the State
without compensation,

. Mr. Deputy-Speaker: Now, Shri
Tyagi.

Shri A. K. Sen: 1 wanted to ask
one thing. I thought that the hon.
Member Shrimati Renu Chakravartty
said ‘magd woman’. May I ask her
whether she said so?

Shrimati Renu Chakravartty: Shall
1 say ‘insane’ ?

Shrimati Renuka Ray: I do not
know whether that is parliamentary.
Is that not unparliamentary?

Shrimati Renu Chakravartty: In
that case, I withdraw that expression,
and say Do not be insane’.

BHADRA 7, 1884 (SAKA) Acquisition (Amend- 4862

ment) Bill

Mr. Deputy-Speaker: Order, order.
Now, Shri Tyagi.

Shri Tyagi: The subject actually
circles round the two words used in
the Constitution, namely ‘public pur-
pose’. It is quite clear that the whole
controversy from beginning to end has
gone round the interpretation of these
two words. Let us, therefore, be quite
clear about what we are going to
enact today. My fears are, that the
Bill if it is passed along with the
amendments proposed today may again
perhaps have a bad fate when it goes
to the Supreme Court. Therefore,
the idea has not been well conceived
or duly considered from that angle.

But I talk with a sense of inferiority
and diffidence because I do not know
law and I am dabbling in matters
which are highly legal. The Consti-
tution had enacted, and that has been
repeated very often, that “no property
shall be compulsorily acquired or re-
quisitioned save for a public purpose,
and save by authority of a law which
provides for compensation for the pro-
perties so acquired etc.”

So, there are only two saving pro-
visions. One is that the property is
essentially to be acquired for a public
purpose. There is no dispute about it.
The other is that it should be done by
authority of a law. And what is that
law? It is not a law for acquisition
of land, or the principles of Acquisi-
tion, but a Jaw which provides for due
compensation. That ]Jaw cannot be the
present legislation which we are enact-
ing. The term ‘law’ here means a law
which provides for compensation for
the property so acquired. This is the
requirement of the Constitution,

Then again, according to the terms
of the Constitution, the Land Acquisi-
tion Act of 1894 were also ultra vires,
had we provided further in the same
article of the Constitution in Clause 8,
that:

“Nothing in clause (2) shail
affect—

(a) the prayisions of any existing
law other than a law to which
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the provisions of clause (6)

apply...... "
The Land Acquisition Act of 1894 was
already existing. Therefore, that is
the only one law which could override
the interpretation of Article 31(2) of
the Constitution, After emphasising
the words ‘for a public purpose’, it is
mentioned in clause 5 that this Article
can only be read in the light of the
old or existing acquisition Acts. And
this Land Acquisition Act of 1894 was
the only one which was existing then.
Therefore, if we amend that Act now,
we shall Jose the balance again, I am
afraid, because this law. is the only
security before Government; the Cons-
titution had permitteq only the inde-
pendence of the existing Act and no
other Act. So, if we amend the old
Act in any manner, that amendment
shal] not be within the meaning of the
term ‘existing law’. Therefore, we
shall again take the risk of facing an
interpretation from the Supreme Court
or the other courts. Exemption was
given only for this existing Act.

Moreover, the preamble of the Actl
which we are amending also says:

“Whereas it is expedient to
amend the law for the acquisition
of land nteded for public purpos-
es and for companies and for
determining the amount of com-
pensation to be made on account
of such compensation, it is hereby
enacted:....”.

So, according to the preamble of the
Act also, the objecitve was to acquire
land only for ‘public purposes’. We
cannot therefore get over the term
‘public purposes’. That term is there
in the Constitution. That term is
there also in the Act. So, even if
you say ‘public interest’ or ‘public
utility’ etc., all those safeguards will
not give you any safety valve. Again,
all those phrases will be tested on the
touchstone of the term ‘public pur-
poses’. That is what I would like to
submit,

The Law Commission also has re-
ported on this matter. I am afraid of
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Shri A. K. Sen when I am referring to-
this, because he is an eminent lawyer
and knows law very well, and I am
only a layman. So, when I have to
talk to him, I have tried to find autho-
rities of some other eminent lawyers.
For instance, there is the report of the
Law Commission of India, where Mr.
Setalvad has signed it. At page 9, it
has been mentioned that:

“The determination that a pur-
pose is a public purpose is no long-
er a matter for the subjective
satisfaction of the appropriate
Government. ...The existence of a
purpose is a necessary condition
to the acquisition or requisition of
property....".

Further on, it is said:

“That the existence of a purpoese
must be established objectively
has been settled by the decisions
of the Supreme Court in Bela
Banerjee’s case, and still holds
good.”.

This is what eminent lawyers of the
country say. So this cannot be get
over in any manner. Then they say:

“If the Land Acquisition Act,
1894, and other existing laws
are allowed to continue in
force without alteration, the pro-
vision in these Acts to the effect
that declaration by Government
that the land was required for
public purposes shall be conclu-
sive evidence. This cannot be
challenged. The position would,
however, be different if a consoli~
dating Act is now enacted. The
decision of the Government that
a land is needed for a public pur-
pose will not have the finality
which it would have had if Act I
of 1894 and the other Acts were
left untouched”,

Because you are bringing in new
amendments now, therefore you are
losing your old sanctions, the sanctions
which the Central and State Govern-
ments have been enjoying so far be-
cause this Act had not been amended.
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1t is the opinion of the Law Com-
mission that you lose that sanction and
“the decision of Government will not
have that finality which it would have
had 1f Act I of 1894 and the other
Acts were left untouched.” I am glad
to speak in the interest of the smail
man. I think you are committing an
error, a blunder, in amending this,
because as it is it will useful to the
cultivator because it will not be pos-
sible to exercise so much freedom of
land acquisition as you have been
doing so far if you amend this Act.

15.32 hrs.

[SErt MULcHAND DUBE in the Chair.]

Then there is the question of ‘public
purpose’. It will have to undergo the
test of ‘public purpose’. Article 31
says that no new law can be made in
contravention thereof. According to
article 35, the new law cannot be in
contravention of this article; only the
old laws will hold good. That is
quite clear. Then article 141 says
that the decision on law of the Sup-
reme Court is binding on all courts.
It is difficult to get round the deci-
sions of the Supreme Court. They
will remain final. Whatever you do,
the interpretation of the Supreme
Court shall be final.

Shri Hari Vishnu Kamath: For all
courts, not for the Governmnet,

Shri Tyagi: Government are sub-
ordinate to the courts in the matter
of interpretation of law.

Shrimati Renu Chakravartty: They
will bring forward another amend-
ment,

Shri Tyagi: Coming to the Supreme
Court rulings, in Babu Barkaya Tha-
kur vs State of Bombay (A.LR. 1960
S.C. 1203), the Court had clearly
laid down that the ‘purpose must be
something like a hospital, reading
room, library or an educational ins-
titution open to the public’. These
are public purposes according to the
view of the Supreme Court. In Arora
vs State of UP, they say that ‘merely
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because a company is going to produce
something which is likely to be used
by the public does not justify acquisi-
tion of land for the company because
it is not a public purpose’. How snall
you get over that? So that it is not
possible to think that all the lacunae
will be regularised. I am afraid we
cannot do that by one stroke of the
pen,

Then take the question of sovereign
power. There is a ruling of the Sup-
reme Court there also. They say tnat
‘sovereign power to acquire prope:ty
compulsorily is a power to acquire it
only for public purpose. There is no
power in the sovereign to acquire
private property in order to give it to-
private persons. Public purpose 1s a
content of the power itself’. This was
said by the Court in 1952.

So my fear is that the Bill that
Government has brought in amending
the Act shall be challenged. It would.
be challenged on these grounds and
then you will again have to face the
same music.

Shri Hari Vishnu Kamath: Sweet
music.

Shri Tyagi: As my hon. friends
have already pointed out, there are
quite a number of spots here even in
Delhi which were acquired from per-
sons who were going to start indus-
tries. They were acquired; they were
not given to those industries but given
to other industries at higher prices.
Is this justice? Such things are hap-
pening even in other States.

I am grateful to the hon., Minister,
for he has laid down a policy which
wi]l sustain me. Otherwise, people
wil] be carried away by sentimental
speeches delivered by Communist
Members like my hon. friend, Shii-
mati Renu Chakravartty. I was simp-
ly carried away altogether because
she spoke out my sentiments, she
spoke out the sentiments, of the poor,
the sentiments of the people; therefore,
people will naturally recognise those
representatives who represemt them-
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really, truthfully. She has really
done a service to those people by
saying that. We have no business to
acquire property for private interests.
"Why should we do so? We say, mar-
ket price plus 15 per cent. If that
‘were actually the price calculated, let
any capitalist come to any town and
pay the market price plus 15 per cent.
"Hundreds will come and give their
lands because there is no harm; they
are selling at a profit of 15 per cent.
If that calculation were there, people
‘would not resent their lands being
sold. Why acquire them? Why do
you put these capitalist friends into a
loss by saying ‘market price plus 15
‘per cent?” This is a penalty to those
capitalists wha are supporting you.
"Why do you want to force them to
pay market price plus 15 per cent?
Why not give them the freedom to
"buy freely? They wil] pay market
-price plus something or minus some-
‘thing for the commission agents.

Shri Hari Vishnu Kamath: It is a
‘new angle,

Shri Tyagi: In fact, that is better.
“They are moneyed people. Let the
poor man have the free market to sell
‘his land. What else has he? If he
needs money and wants to sell the
land, let him get a good price. I do
not think there is any harm in that.

Of course, we cannot do away with
-acquisition for public purposes. We
need it. Therefore, we may be con-
tent with the amendment I have
‘moved. There are better amendments,
of course. I will change my position
as soon as those amendments come. I
have no objection to better wording.
"My amendment reads:

“that such acquisition is need-
ed for the construction of some
building or work for a company
or a corporation, wholly or par-
tially owned or controlled by the
‘State, or a co-operative society re-
gistered under the “Co-operative
"Societies Act, 1912, or under any
other law corresponding to that
-Act for the time being in force in
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any part of India, or a duly
registered charitable society or
trust, engaged or to be engaged ‘n
an industry of work which is in
the interests of the general pub-
lic....”

I can well understand the bringing in
of the word ‘interests’. If it is accep-
table to Government, that will be very
good. I am glad my hon. friend the
Minister has made an announcement
that in the rules he will incorporate
a provision that fertile lands will not
be acquired and no permis¥ion will be
given for such acquisition. That is a
very good undertaking he has given.
I am thankful for this assurance to
the people at large.

Since the time we have started con-
sidering this Bill, people came to know
that I was supporting their cé\use and
I have received a number of telegramg
saying that so many thousands of
acres of land have been acquired for
industries in Ahmedabad, Bombay and
other places. Now people will have
less fear after the announcement made
by the hon. Minister that the interests
of the rural population will be looked
after.

As regards ‘public purpose’, there is
a big list given by the Law Commis-
sion. It is not an exhaustive list
defining what a ‘public purpose’ should
be. I do not want to read the whole
of it but just a sample.

15.38 hrs.
[Mr. SPEAKER in the Chair]

“Provision of villate sites in dis-
tricts in which the appropriate
Government shall have declared
by notification in the offiical
gazette; provision of land for plan-
ned dcvelopment  from public
funds, and subsequent disposal
thereof in whole or in part by
lease assigned or outright sale
with the “object of securing fur-
ther development as planned”.

This is what the Law Commission have
recommended. Why not act upto it?
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“Provision of land for town or
rural ,planning under a law relat-
ing to such planning; provision of
land for carrying out any housing
schemes or health schemes spon-
sored by the Union Government
or any State Government or local
authority for clearing slum areas,
for relieving congestion, for hous-
ing the poor, landless, displaced
persons...."”

There are a number of details. I do
not want to go through each of them.
The considered view of the eminent
lawyers, experts in law, is that public
purpose would be like that. Allowing
a big man to start a factory for profit-
earning purposes is not a public
purpose,

Again, a question arises. In this
latest case, the Supreme Court have
clearly laid down that “merely because
a company is going to produce some-
thing which is likely to be used by the
public, it is not a justification to ac-
quire the land for the company, be-
cause it is not a public purpose”. A
factory may produce textiles, the most
important thing, but according to the
judgment of the Supreme Court, this
is not a public purpose, because pub-
lic purpose means that it must be ap-
plied to the building that is made,
that must be for the public purpose,
or the work that is done, not the
produce or whatever comes out of
that factory that is used by the pub-
lic. That is not a public purpose
according to the verdict of the Sup-
reme Court.

In the matter of interpretations, I
am afraid Parliament is divested of
power. We cannot give interpreta-
tions. We can only enact laws, and
laws within the Constitution, we can-
not go beyond the Constitution. In-
terpretation ultimately will have to
be by the Supreme Court, and this is
the interpretation of the Supreme
Court. Knowingly, with open eyes,
why are we going to go beyond these
interpretations? Ultimately again we
have to come to the very same point.
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The amendment of my hon. friend
Dr. Ram Subhag Singh says:

“Notwithstanding anything con-
tained in this Act, no ]and shall
be acquired under this Part for a
private company, which is not a
Government company.” .
This is beyond the purview of the
present clause that we are discussing.

Shri Hari Vishnu Kamath: It has
not been moved.

Shri Tyagi: Not moved. But this
is again something which I cannot
understand. People are accusing me
as a Member of the Party, they are
putting questions to me: how are you
supporting these capitalists, bigger
people'.'

Mr. Speaker: We are not concern-
ed with his membership of the party.
Here he can speak as a Member of
the House.

Shri Tyagi: I am sorry, but my
party affiliation has been so great that
sometimeg I betray it.

Shri Hari Vishnu Kamath: It can-
not be divorced.

Shri Tyagi: Now the question would
be, I feel, the question of supporting
the big man, the capitalist. Among

the capitalists also, the smaller men

are chucked off. Suppose I want to
start a small factory in the public
interest for the production of medi-
cines or something else, whatever I"
think is in the interests of the public,
my friend would not acquire land for
me, because I am a small man, I am
a private company, I am a firm or I
am even a co-operative society. It is
only those persons who have got big
public limited companies who shall
be benefited. Up til now everybody
could be benefited, but now we are
reformists, we have accommodated the
wishes of the people, and now the
smaller man shall not be accommodat-
ed. The smaller man will be deprived
of his land. It is all right. But the
smaller man will also not be accom-



4871 Land

[Shri Tyagi]

modated any longer. It is only the
bigger man, a man who can float a
public limited company who will be
accommodated according to the new
amendments my hon. friends have
givefi. If you are giving a benefit to
people who are coming into industry.
why unnecessarily deny it to the
small man? Give it to everybody. Or,
be frank, and say that according to
the principles of the socialist pattern,
all those concerns only which enjoy
a Government share or State share or
a share by municipal or co-operative
societies, will be accommodated; for
the rest, there is the open market,
they can go and buy. If they cannot
have it in Bombay, let them come to
my town. They can start a factory
there. Why should you stick to Bom-
bay alone?

With these words, I commend my
amendments.

st wgd feg (Traw) &
qTea , S AAHE o I FY T, I A
F AR AT Afera qar F AT g T A
T TG GTTF &7 T G qg9 A |
S TF T gEw FT AT &,
“That such acquisition is need-
ed for the construction of some

building. ...which is essential to
the life of the community”.

A ATIET X T THE
TG A1 T g @ F7 GAFH FQ G
qEH T IO & T fged 9T o,

‘“or is likely to promote the eco-
nomic development of the coun-
try”.

R =S #T aOH § @ 3 e e
ST S8t AT 7y a9 args mfaww 3
5w g e aree 7 vad 51 F19e
4 ¥ (WF argw g | 98 FAgeeTa
® w1 QArge AT W W/ o w,
g q AN A, e A AeHe
9q 9@ T g,
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it made the confusion more confound-
2d and the corruption more corrupt.

I aR fem?  swgia “cdaw
gk ae A% fr wghd” &
o Y geT fud W)z Smre &
THAIES  SqOuRe W6 7 #ar
#1 7 ot gor 7 & 1 IR fevafes
Fa ¥ T weww W@ @, ‘s fe
g ang  fr s afeas”
& TR @A ¥ WA Al qg g 1
ar gL ol ARG § @S @ W g
T BT gid @ | IR FE T A
Srore | “afeqs oXaw AT FEI4AT )
oo “gafas aXew’ @ O, q9 ar
F F1 GFAT 91 T T a9 WA F
T g 4v | e Cofeas awast”
& TewI WI TG AR g g fr aew
o fr FfTer” & sewe T T3 )
oG &1 37 e F7 9gT a15S F f7aAr
R

TR qgE T wewE 9T oY, ‘g
AT € WA & TFHiAF STeie
s fg w4

I BT SOQ T AT I TR FT
wimmm g ‘AR aw
qACH afswd’ | FH FT HAa@d dqv
ag & T W s AT OF SR e,
@ T Y srieew WS fT FAw afews
e @t | 9w Y ¥ &y A
o A & e & fag w e,
D AR T g 7 qEiwd § ug wwwar
i e & weE A ke
qfeets”’ & HeGIST TqF BT AT fqaT
fafoiaa &1 |R W w9 "1
ofse® B AHAT 37 & FF 7GT S |
WR IH T F TG AG § SHEA
F< fear o, Sfafes awowr F71 fos
< foar o, &y 9F g | wfET
fafrex s 7 FiEETW ¥ &
Fg o @ g 7 | Faa 77 Fora
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wrsw W T F faarger ¥ G raw
o1 | F W FTAT g § 5 9 fawnaer
¥ e 5 1 “gw 7 ogeiew
T X T ofsas’ § wewm &
F gaarsaT F qrad ¥ g A4
§ar o gFaT 10

Ffad 7g e & 5 ‘T R iwa
% % A gfeww” w1 SwET (T
aig AR ag “vfews axgw” & fag
{11 W I § “afors qeos” T@T 61
qt au gre9 &fTawgT gR T

TS HATITT T STATT 9T e
RE AT IHT & | IT HT TAA 15T I
197 7 T, TR AR OFT ¥ wgEy
WA 1 ATAT IT F T AR AT
HAT ATEAT @ MR I3 € A5H1 77 fe
BT T JAT A2 1 F AW 7T TE
g e AT T T T F @ §
TR AT T ATAR G T I gU E
T w2y § 05 waiT 9y wEAHe &
HAT T 0T AT T€T & | I AT A
TG g5 I99 L & q FF HYA[ T
FL 7w wiwa o R T agT frs
g g er g Flaam s
FHasT gt 79 {r g7 anr F 107
ARETIT 9 SART AR gi@T & 1 9= ¥
@A T OFF0G T ], T AT 98T
qearT § 1 ga 3aY & 7F a0 v A€
93 ©F (gl ST TG ——FAT TF q99
forg 23 § O 9T 33, I°FT AT
W@, gAT FiiziEew w1 96
s 9@ 39 v g FES § 909 Ae-
faqi w1, 3 F7 grg wgA §r agT AT
g T 8, A w7 ad fgw I9r
FTE 9T A &I W Y

wgi a% TEA gfew w #
e §, F A oW AR F R AR,
fax & o7 o N T § |
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faw o w97 & 1 3F H 19 9 wae
2 ? wR F wwE SAET AR
aF gt 7, qF T foor ar 7
m.waw«mgfﬁm

¥ wfere gR | SEiE F -
ifa' W%Tﬁaﬂ'ﬁﬁﬂﬁﬁﬂ

frdy awg & g T )

fow TQa wEHEr &r we W
a7 @ oA, 98 s o F fag iy
T, AR AT, gTE &E AT, AfEd
IT ET FIE qW@RE TG AT T | I
ag g7 AT @9 FT & ghe w1
T, |1 agt 39 F1 aeed fwer oo
7T gAA FE F oW TAHz F R
foar @1 <@ & T 9w The wes
® I¥ w7 gHA ¥ S fwar er
w g & fas ow 7 g9 T
as fwF |

Tw a@ ar ag & 5 “ofeaw
R’ ) e fFar s o g
7g et § 5 fo @ o g el
¥ SureE @ 91 | & T A o
FE GireiT § 97 ¥ {9 g7 T Aoz
Afeq F7 TET , 9 ST gF [T AFM
& | 9@ 9F T F1 qHe Fog A
& g §, & 59 T AgAT g fF
&R 8 sfaefta #1 3T F7 T
¥ 2WTEd FT F-——F AT TG §
§ A w0 § WX F% g% e
F@ g wem WEd & 5 o&w
A * A deg T | A ATHE I
e WA g AT @y € F
gged ¥ ag s st § F oI
9= qW FT W3 fwe, qg G
&g ¢ 1 9 g9 AT fara-fe vl
At o & & A werwat F qonfaw
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[ ey e
AHE I & AN 97 QI HT G
2 fF g9 o T owmar @ 1 W
Tade wow fedr am & foa @
TFEER &R, ot fw g, e @i
% sfgefae w@m & for o
THRMR 3 & G99 §, S § o097
oo ¥ @R FTF o gfed @
T gF3, @ ¥ ¥ Fq qg wifawA
fear wmd 5 fas ofeets @9 &
ferq S TETER &7 99 | 99 I
¥ 92 gu wivh & fou oF &w
AT HTHE 979 & | 99 F @™
FIOAATA 3 9 N fwar o 1 s
#% wl wx Hi @ e
WE 9T UF R AT R, I AR
@ o T aga @r fedaadiz &1 w7
g STaT § 1 agl 9% 9eF & §hh g,
g 9T IFE g« FMT g, A W
Y &9 ST € 1 T T gFA aF oy
& T% =g AT qgg 9xg A% fa7 «@
AT 1ot g7 A €, 9T w7 7 fRn
W @ § afFT 99 T Se el &
T aTewE TG AT E 1 T gEM Y
Y FHIT 92 a7y & 576 AT g
FCF I9 31 fean @aT & 1 F@T
9§ g@r g v o & 9w &
g Sw N gAY g feww
faer, 3w & fg o 3w °H 3y oA
T ¥ T e afe 9g W ZEe
g FT A X TG FH T G|
FT A X FE TW A@ F M
W@ g fmsT g T wr wa 99.s
1 a1 o fagrd fewar 9w &t frenm
@fF g W §Y FT g, q§ W AT
I T FT & | AW F1 Afed
T 39 o ag Y 9g ST Teaf e g,
Iq ¥ fgeqar &, I & GAAG FL |
FfRT 7 AR & T w1 gE frenm
WX A ¥ AT 99 F I Y
Iq &HT F w1 AW & At A
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g TF A I JIA AT fHam,
IW A THT AT FE AL FEU AT
IW FY AL g a7 I F A
A & | AT ¥ Y faw agt 9% s
gfedee 7 /@ & & oK 39 S
WA # A T AW FE ST #@
IAE T | ST 9K HT GH W) AT
WS A @ & 3T F FE gIwd
T & 1 @ W AT g g i oA
T wEEy AT AT e, fafsne
F HAM HX IS @ |

FH OFE AR A 9E T AR
FeX @ fr 97 ¥ faqy oA g
fear w7 1 4% 37 § wy fF 2w
# AT [T FA FF R LQ@AT
T TR T GEETY FHIA AT AT
AR g9 FIET g ATHE | T &I
T AT AT wIR AT gAY, ATEE X
#& W g, FTEW At gAT Hi
¥ TG G HIT T qF &1 o ag
g fF g &7 "ol ST ¥ gy oA
a3, X W & grerd adfT ¥
ST W gH AR W RN |

e F A@n ofr 513y ¥ oS
T @ &, 9aF foo w@r e
TRaT F wl fE gEd F fag wRa
Fr T &, SAF 9 WY IaAr AT av
Fw ¥ w7 g fam # ¥ F goAr 1Y
T FLTE | SFA AT AT GT
2 fe s o oft difen s & T
faar wifes ST <&t A& o aFH
g, faad afes &0d 8 @ g=d &
AT F O IOY SFRT A AG ST &
g o € g 1T g A oawl A
aga TEALr ST F A & 1 AW wC
7 fagr T § ) wiger ;WA
ag ¥ FT a5y & 5 o e #
TEHT AIA T FT FTHT F WA gIT
a1 §@e ¥ @Y F fqu AW T
I wrafafes ez § faa & Frafat
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# for oY zaT 77 fFa S <@ & S
T T St e R, sw fam
F3 ot 78 fFar w1 @y & AR 99w
FER I I T W g IR A
wrafaat w14 o W g 1 e wvafEh
Y sAM a7 F& qfews e T @
T FHA 9 "e d@fer oy
ft o FdrT 9% ] fF g Y g
% 3 o 78 gvq € &% A W §
w® T §FT & T W AWGK A
M OWE | ST T A el
®W A g7 S ¥ GleT ggT FAMT g,
IEHT THIF T T X A s
T 47 #7 fedomie AW & A 1@
FAT FIA FRT FEE T EMAT & | T
Y FEE 9T TGN g TEF | S
77w #1 fewrzg & 4 e @
7z 7 A9 4E | mesfeg ¥ Sy
w21 2, 97 & @ g 9= aw
FELIAE 44 AT & W | WR A9
qar fear @t 7 st fafed & fao
S FW F & fqU fAw @ T, T
qfem & fam wweft fae o570 #@te
e g § 3 afast § 92 @,
AIG FIA T ITHT TATT AT IS 1
o W1 #fgefare ¥ gAwr @9
e @iy A W F, o a4
T # ozF & W9 w9 T aer
FA A FAT T GHA ST FHT WSS
T T FFY § AT T T T &
& AT T AT T G w7 E )
w7 & e, fagar mfs & o ahd
O & M F@E WG § 7 a9
¥ fqU 0 A § A TEETER
FTF A W A & ;AT Ry
TR A TEW AR G &
@ 2 1 # o 9 faw & @ s
Lacil
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At the cost of the poor person
whose son is serving in Kashmir, at
the cost of a poor person who is work--
ing hard, at the cost of a poor person
who is starving, His land has been
taken and everything has been acquir--
ed.

= g ¥ & fagew uzg%
T ¥ feEawe wEw fFoag =T
|0 # <@ FX AR fegEm § |-
TR 7 g G2 N Fr Avaw 7 ;A
2\ OHY g AT T AL G&T FRT
afed fomy se [WeE & W
oS AT F AR AW 95 faa
REAMRTA AW smfa deT I Er g
TR AW T qg AT & q1 AN o
AT T® FY G AR @ R g
ERit TEET W9 HET AT qHT §
T AT WA IAF TG F A G
ST SR AT @ A1 g AT Hqefertes
TaRiE & g€ UF a<F gri W g
FETH 9 7 € WA W I A9
UF 8 FHA | TEEET FE AGG
¥ a9 7 @y, g8 o ofew e
Tz A A A, Wa s 9@ ¥ T
gar | afe sow oar fEar v s
e g, a2 fag w1 71T AeET a9
1 Srfafes Ged & ART §, T®
U FT IT W WA | IF AT
FHT 9T & A FEAT LT AR S
TEt & fau ofi g #Y, AR @A
T ¥ FI@T A FL |

&t go Wo W : AT ML . . .

wegw WEEA - frar @ ouw

TH | TG ¥ AN G G @Y
@&

st awarw fag (F3MT) WA
Heg, e el R Gaw 9w faqe
ftoadt o faw oF £
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" weaw w@am ;W wwaw @ o
WGT 9T w7 gFAar & awg faar §

&t @ o gew fagAar @ A
Efetez F Tqr &, IaH @Y gU A A
JF7 937 § fF Trw @weAr &
q3r

\

Shri Hari Vishnu Kamath: The dis-
cussion on public undertakings has
‘been dropped and that much time has
‘been saved. So, the time for this can
‘be extended.

Shri Ram Ratamn Gupta (Gonda):
If I am allowed 5 minutes, I am sure,
‘the discussion can be cut down very
much because most of the discussion
is proceeding on the basis of certain
facts which are far from the facts of
the situation.

Mr. Speaker: Shri Kamath says
that if he is allowed some time the
‘whole time can be saved.

Shri Hari Vishnu Kamath: No, Sir.
I said that the discussion on public
-undertakings has been dropped and
the whole of that time has been sav-
.ed; and so some more time can be
taken by this.

FEW WERY . AEAT G TG
qefas a1 1 i aiw frae #
F YA AW qACT FT K

=Y go Wo &Y : 7g ITT A% Y
“E® FTLA F A TATAT GATT AT A [
FITA &, TaH TAEIAT FIAT gHIT | WR
TAR ATHT @1 73 § f mfex ofsas
T § FAT | Sar f&F A i
&Y it F1 5 78 N T AT
@ &, T At 2 A0 § IO & AT
BT, 34FT &Y AT R AT ST e
AT 9T FTH FQ@ &, ST AT §,
3% T F15 AT T ITAT AL T
qE WG AT A Y | N FF @nfr oy
3 %37 §, § TaF GOE FWIE |
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Y A FITT 8 I IAIH F AT
a1 57 fFgw A ag arar o ad) ar
BAR I F A a9 W o) I
wifag g 9 v Afas dA T
T F TAT &7 T&IT G | gHF T
T a9 fawme Aad e TEl g
AT o Tl ox =T @ § oag
Il &g § fva &7 geraT S @’
2 a1 f77 %1 ger foay AT {1 g ATA
TTE ¥, fagre ¥ qoiRe o & gfear
(T=) & R uF AT @Eer |
oY F1 A7 far | 9 ¥ aga dras
&ATY % YT & A Fr ogerr g
=T geraT o Y 7T | |ware dar giar
t &F s Fgfafade &% o st
IaF1 FRfafadz 77 ay &8 srgear
T F1T F &1, TN FIX AL 7147 2 |
TEIT I a19 FY & fF I9F qata Ay
F1% I oxaeaT A AW | TAH 48 Y
fear T & f& mifFde a7 § 2y o=de
g FIF I X frmr g . o o
F ford gw 9ftq A4, s |Ar g ar
F & T AT AATHT SHY FAMGT FiF T
ST Sy FEAfAat F A7 g7 Y Arget
FT AT TH AT ¥ T Fq & ar @y
T Tl wiiwe 37 ¥ wfrw gw 3w
WY § | W AT IG A HTIRT T4T
FH i I =T G g °F I
# FrwF fFTy € g A A | o
T § o TRdT wfuw 2 ¥ A«
T AT T8 G YT a1 ST I
aiffe de7 MY, Sa% fgama ¥ pavaan
&, q9 O 91T T g9F F AT aFd § )
A ¥ § aaaar § a8 9 0w
qTHE F AT @ W § ag faeg
TAF § W FERT qgAqT T1fgd | Sfaa
YT IV FT TIH AGEHT A &
o st =fEd

qw & arg groer 7@ A WYy
wifed fs g1 Fdfaferde fiew e
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F fFar or G677 81 W AT FAAA
d37 91, SUT UF FeqT TAQAT R | T4
gmr g fr 9@t agt qiwamn ¥ fod
frafy &fadra &0 aaArq Fear s
o fEId FO¥A7 ITET A
& A 29 AT ¥ 2w fradAy g ag £
397 w41 F 5 d4ia 39§ FQ9 A9
EAT AT F1 2207 TH AR SAH
F T Eg FIA WY R E TAT AT
ALY 37 H 3¢ o0 HiwATT F1 FITAT
qq7 T SAN  FIT UF A fadry
&1 qfeFT ¥ arar A1 757§ 1 Ay T
grrgoe €a F A & qar @l i
FAH | qaT 7z T37 Gir B BF oF
TE A7 Z0 I 491§ 23 F, Al
19 F fguma ¥ g7 39% 918 24 34T
FE Y7 AL AT &, WI T IHT F AR
IR F4T AT G &, THAT 2H I
qAT FEF 21T & 1 A | oAy I
Y Y g, A @i feper A G A
2, T 4 F9% F qrAA A8 § foad
QAFT FITAAT § A fAq ¥F, a7
ITET AFTT TZAT TIAT & | 0T T qF
§ 319 o7 &1 437 &, $A87 qur Y 1T
fao 17 @eq g1 FET & 1 AT 77 GidT
2 {5 gor<y &) weEAr 7 F A9HE F T9-
g% A wiF § R oF WAE FE
g Aaifrs g § 9o 998 1 T
ITT HT ] FTT 1 0 AN ATAT € |
THAT § frq i &7 e & g
Iq D FOHR g ShET TS F
AT F TG, I8 T TC A & TAF
7 Ha gx g faan mar @ A7 sAw
=TFAT § w09 Tl Far 1 3g A aw
7 ®@ar ¥ Aafewes AIgT FT w19
&7 § T I9 g7 R FEFRAT @A &
ST § &1 9 gfear § =9 9 § ) Ade
wz ZraT & i oIT S A A Il @ 9w
F 39T AIgT TET F A@ F ARl &
i =X W E AR I JEREY A
2
1661 (Ai) LSD—8.
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zafad A geeard § fr aoma
F ATAT ¥ W gz 9 9 fF o9 qfs
F3 397 ¢ AfeF a3 giwar feT fr 73z
ar 4rq 73f 717 I Az deq AT
BT | AR Y FETATAT AT & qIHA A
ag sqazar W1 AT Arfzd B v seT
¥ A3 srqta A Frf & AT F1 oS
&1 sas & fox o sy & @1 A
S3FLT WY FET TTZNAY AT 1 R 3y
IATATGHEZ FFT AT T g1 0F feeur
39 & fRI T 7909 7177 Afyqr3 anfaa
g 1 39T FETT Y W 77 fawrfoa
g

Shri Gajraj Singh Rao (Gurgaon):
Sir, I would submit that this enact-
ment has been brought against all
laws, against the Constitution and
against the interpretation of the law.
Even if this amendment is passed what
would be the effect? We can see the
ruling that is given. Only one point
was pressed that the provisions of
chapter VII were not applied, that the
enquiry was not held, etc. I will stress
only one point. If the other points
are again raised in the Supreme
Court and if this also is set aside,
what is the position? The U.P. Gov-
ernment went out of the way: they
did things even when the writ was
pending. They tried to do something
like an enquiry under section 5(a) or
6(a).

Leaving out the point stressed by
Shri Tyagi, we shall now come to pub-
lic purpose; it is well-defined term in
the Constitution and it has been in-
terpreted over and over again. Now,
there is the genera] interest of the
public. Now, different High Courts
may give different meanings and the
burden of the whole of it will be this.
The peasant proprietor, the small
landowner has to bear the litigation.
They are poor people and they can-
not go to the High Court or the Sup-
reme Court even if they sell all their
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property. Leaving aside the old en-
actment and the socialist pattern of
society, let us consider this. I can
only say: o

“f @ Faw, fraw TAw A

Mr. Speaker: Hon. Member may
resume his seat.  Apparently hon.
Member is not feeling well. If he
wants he may be helped, some hon.
Members may help him. I will allow
him to lie down. I am calling Shri K.
L. More.

Shri K. L. More: Sir, I have moved
amendment No. 23 which reads:

Page 1, lines 10 ang 11,

for “an industry which is essen-
tia] to the life of the community
or is likely to promote the eco-
nomic development of the coun-
try”, substitute—

Shri Daji: That has gone; that has
been withdrawn.

Shri K. L. More:

“any activity which is essential
to the life of the community or is
likely to promote the economic
development of the country or is
otherwise in the interest of the
members of a co-operative housing
society registered under any law
relating to co-operative societies
for the time being in force in any
State or in the interest of the
general public”.

An Hon. Member: That amendment
has been withdrawn.

Mr. Speaker: Shri Patil has with-
drawn his amendment. The hon.
Member says that he has his own
amendment.

Shri S. K. Patil: Co-operative societ-
ies are covered under the Bill; he is
under a wrong .impression.
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Shri A. K. Sen: It has now been de-
fined so as to cover co-operative
society also.

Shri K. L. More: In order to clarify
the position of the societies I have
moved this amendment. The discus-
sion shows that acquisition has to be
made for public purpose. I will in
this connection refer to seetion (6).
“Subject to the provisions cf Part VII
of this Act, when the appropriate Gov-
ernment is satisfied after considering
the report made under section 5A *2)

...” etc. Now. the Bill has been
brought to save the position of the
companies, but if we see the whole
Act. we will find that the position with
regard to Chapter VII is not saved.
The company has to pay the compen-
sation. In the case of a public com-
pany, the compensation will have to be
paid to the public revenues or some
fund managed or controlled by some
authority, but in the case of a private
company, the company has o pay the
compensation. Tf the company has to
pay the compensation. then that posi-
tion is not saved. Bv this Bill, the
position of the company is not saved
or fettered in anyway, because it has
to pay compensation. and the com-
panies have to conform to the con-
ditions laid down in Chanter VII. That
means thev have to make an agree-
ment with the Government. They
have to conform to other things also.
They have to show that the work is
indirectlv useful to the public and the
public will be entitled to use it for its
own benefit in accordance with the
terms of the agreement. So. many
hon. Members have blamed the Gov-
ernment for bringing this measure,
but they have not given good thought
to it.

The Government is not going to im-
prove the position of the company im
any way. Only, this measure will
bring some benefit. That is, if -the
vurpose is widened. then. indirectly
at least, some company will be hene-
fited. But it will have to pay com-
vensation and will have to conform to
the agreement. The Government's
position with regard to the determin-
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ation of compensation or other condi-
tions has remained intact. In this way,
the measure will be a sort of iron
cage to bring in companies to  pay
more. Some hon. Members have ac-
cused the Government: I am not with
them. I want to say that the Supreme
Court has made the position very
clear with regard to co-operative soc-
ieties. The position has been very
clearlv laid down. Therefote. I will
not press my amendment.

Shri Ram Rattan Gupta: Mr. Speaker,
Sir. I am sorry that I was 1ot present
during the discussion which was held
on this Bill on the 21st August. I
understand that a lof of insinuations
was made, wrong facts were brought
before the House and that the facts
were misinterpreted to mislead the
action of the Government in bringing
forward this Bill. (Interruption).

Mr. Speaker: They can be misunder-
stood by him also.

Shri Sinhasan Singh (Gorakhpur):
This is insinuation, Sir. What the hon.
Member says is insinuation.

Shri Ram Ratan Gupta: Now, I
would like to correct those impres-
sions. (Interruptions).

Mr. Speaker: Order, order. This is
not fair. Every hon. Member might
honestly construe according to his own
notion and understanding and then
give his sincere and honest opinions.
But. at the same time, points of view
can differ. Why should the hon.
Member say that hon. Members have
misunderstood or did something? He
might have held a different opinion.
It can also be true that what one hon.
Member understands may be under-
stood differently by another hon.
Member.

Shri Ram Ratan Gupta: I shall now
endeavour to prove that position.

Mr. Speaker: I will not allow him to
do so. T will advise him to withdraw
those words if he still persists.
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Shri Ram Ratan Gupta: I did not
mean any disrespect to anybody, and
if that was any disrespect I with-
draw.

Mr. Speaker: I would request him to
withdraw those words and then con-

tinue his speech.

Shri Ram Ratan Gupta: If you think
that they in anyway carry that iden,
I have no objection in withdraving
them. But I never made—and I did
not mean—any disrespectful remark.
All that I wanted to say was this: that
the posotion or the fact that had ex-
1sted in Uttar Pradesh, which was res-
ponsible to bring about this Biil for
acquisition of land for the industries
there, has not been brought to the
notice of the House.

Mr. Speaker; That is all right. He
might bring those facts.

Shri Ram Ratan Gupta: Under
the law in Uttar Pradesh, no agricul-
tural land which is Boomidari land
can be sold by the agriculturist. That
is point No. 1 Point No. 2 is, that
land which is under kismi agriculture
cannot be sold for any other purpose
but for agriculture. These are very
important facts that must be taken
into consideration, in considering the
action which has been taken by the
Uttar Government in acquiring the
land for industries.

Shri Tyagi: Under what law pro-
hibited? (Interruptions).

Mr. Speaker: Order, order. Tt
the hon. Member proceed.

Shri Ram Ratam Gupta: Agricul-
tural land cannot be sold for any
other purpose.

Shri Tyagi: Under what law?

Shri Ram Ratam Gupta: Under the
agricultural law of Uttar Pradesh. The
third important fact which I want to
bring to the notice of the House is
this. In the area of the land in ques-
tion, for which the Supreme Court
order has been passed, there, even
one week before, land could be ac-
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[Shri Ram Ratan Gupta]l

guired at the rate of Rs. 200 per biga.
Only four days ago, one of my own
concerns has acquired 40 bigas at the
rate of Rs. 200 per acre which is
350 per acre adjoining that very
area. As a matter of fact, if there was
freedom to purchase land directly
there, this land can be purchased at a
much lesser price because most of that
land was barren and it comprised
mostly of brick kilns. I am surprised
when my hon. friend Shri S. M.
Banerjee claims that he comes from
Kanpur and he enumerated the
case. ...

Shri S. M. Banerjee: Sir, I raise a
point of order. \

Shri Ram Ratan Gupta: Let me be
allowed to proceed. He has had two
occasions to speak.

Mr. Speaker: He says it is a point
of order, and so I must give him
preference.

Shri S. M. Banerjee: The hon.
Member also belongs to Kanpur. He
says, “my hon. friend Shri S. M.
Banerjee claims that he comes from
Kanpur.” Can he say so, Sir? He also
belongs to Kanpur but he fought from
Gonda ang I fought from Kanpur and
got the highest number of votes.

Shri Ram Ratam Gupta: I do not
want to enter into personalities, but
the person who went to the Supreme
Court belongs to one of the industrial
concerns of Calcutta. Kanpur is a
very international place. Shri S. M.
Banerjee himself is a representative
from Kanpur and that indicates that
we do not bother about ihese things.
What 1 wanted to say is that actual-
ly....

Shri Indrajit Gupta: Is he speak-
ing on any amendment? Lect us know
on which amendment he is speaking.

Mr. Speaker: He can speak on
others amendments also.

Shri S. K. Patil: Why should he
be so jittery about it? He is speaking
on the clauses.
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Shri Ram Ratan Gupta: Shri S. M.
Banerjee knows that when this land
was acquired, two more pieces of
land, one of 150 acres and another of
300 acres, were also acquired at the
same ‘time for other industries. He did
not make any reference to those cases.
Anyway, I will not go into the ques-
tion of personalities. I would go only
into the merits of the case or the
facts of the case. The other party
who actually filed the writ petition
was -invited by the Uttar Pradesh
Government continuously for three
months to sit down and settle the
question so that more land could be
given to him.

Mr. Speaker: I am very much
interested in all this history, but he
may refer to the clauses in question.

Shri Ram Ratan Gupta: All these
facts have been enumerated here
during the last discussion and there-
fore I wanted to make clear what the
actual facts are.

Mr. Speaker: Only the clauses are
being taken and therefore he should
be brief. He can say those things, and
I have allowed him to say them, be-
cause, as he said, nobody else knew
them. But he must confine himself
to the clause before us.

Shri Ram Ratan Gupta: I will
come to that. Another thing which
1 wanted to say is that some of our
hon. friends perhaps do not appreciate
the difficulties of the various Govern-
ments in acquiring land. I have been
the Mayor of the town for two years.
When our Prime Minister visited that
place 10 years ago, he said, “I would
like to see that the slums are burnt”.
Since then, the Government and the
Corporation have been busy 1o get
these slums cleared, but because of
the liberal law of land acquisition, the
proceedings are delayed by the inter-
ested parties. The award of prices is
not given by the Government, but
by the judicial officer who is appoint-
ed and an appeal against the award
is allowed right up to the Supreme
Court. Therefore, to say that the
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right of the parties whose land fis
acquired is not fully safeguarded is in
fact not correct.

So far as the particular Act is con-
cerned, nobody will deny the fact that
the industrial development of India
since the last 90 years and many types
of public activities like construction of
schools and hospitals have all been
made possible due to this Act. No-
body will deny the fact that the ap-
plication of this Act has so far never
been a point of agitation by anybody
in this country. That clearly shows
that there is nothing fundamentally
wrong so far as this particular Act
is concerned.

This amending Bill has been
brought before the House not because
the Government wanted to bring it
at this time. So far the courts have
held continuously that Government
are the final arbiter to determine the
necessity of acquisition. While quot-
ing the Supreme Court ruling, the
hon. Members have conveniently
ignored the opinion of the dissenting
Judge. He did not agree with the
majority judgment. There can be
always two opinions in matters of
interpretation of law. So, that deci-
sion cannot be made an exclusive
ground for attacking the Bill which
has been brought before the House.

So far as the U.P. Government is
concerned, it was in 1955 when our
revered. ... (Interruptions). 1 think
it is the duty of those who know the
facts to correct the wrong impression
which seems to have been created in
the House against any particular Gov.
ernment. It was in 1955 that our then
revered Chief Minister, Shri Pantji
invited some of the industrialists and
asked what was the reason why U.P.
was not progressing industrially.
Naturally, it was pointed out that
since independence, every State has
been nmizking a sort of race to attract
the industry by giving all sorts of
benefits and facilities of land, power
etc., and also by giving exemptions
from certain taxes and so on. In 1955
it was decided that U.P. Government
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would also allow these facilities and
accordingly in 1956, the then Chief
Minister, Dr. Sampurnanand, invited
the U.P. industrialists. ...

Mr. Speaker: Order, order. He
can make a brief reference to the his-
tory of the case, but the whole defence
that he is putting up is not very rele-
vant here. We have to see generally
what is the effect of this clause or
amendment.

Shri Ram Ratan Gupta: I was going
to say that this factory was already
decided to be put up in Patiala. The
land was acquired and the founda-
tion-stone ‘was laid. But according to
the new policy decided by the U.P.
Government, a few of us decided to
come back to U.P. to put up these
factories. )

I am not going into the details of the
various amendments, but one thing
stands out clearly. So long as the
policy of the Government of India
continues to be to link up the indus-
trial development with general policy
of the Government and so long as the
country goes on feeling that the pro-
blem of solving the unemployment
question and raising the standards of
the people is linked up with the
development of industry, I do not
think the position of industry stands
on a different ground as it might have
been sometime in the past. In con-
clusion, I would say that it will not
be correct to say that the purpose of
acquirine land for development of
these industries which have been
licensed by the Government of India
after a lot of scrutiny, which fall
under the Five Year Plan of, the Gov-
ernment of India is not in public inter-
est. The House has already given fts
consent to all these arrangements and
I do not think it will be correct to
come forward and say that this parti-
cular interpretation should be changed
for this purpose.

o fag - owmomw wEm,
AR @ 7Y qeraw 7 99 39 faq a1
¥, ¥ {7 FT a0 A0 A7 37 a9 gH
qqT AG AT AT WIT @ B 9T &
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[5fr Farrafag)
12 war A 5 o AE faw A A
F F7C AT AT I 7AT ¥ fAg
7g ¥,Y, {57 %1 qag IFE A AEW 91 )
AFT TG R & 5 7z o gR aresT
<@ &Y QT AT Y AT Y T6< TFATAL
F Iq T AHA G BN @A F AT
feri § | 3 937 & TTe 9T AT -
“that such acquisition is needed
for the construction of some build-
ing or work for a Company which
is engaged or is taking steps for
engaging itself in any industry or
work which is in the interests of
the general public; or".
SET TF THAL DI FIAS FT AEAF
g T qF USFAT FT qIoF § 9T F
fag @ g f9a O 90w Tz T
¥ e §a € 1 AN FRATgEr
T3 A fad Lo Y1 AL ETY mTAANE
g HAY AAlGA W A CF g% TFT
FHA T AR Friwet & faq qew
fraarar g | T vy &1 & fraaman
§ AfFT @ AR FIfaEl F W g,
e, St & aewa § 39 &
AT FT HIFT 3T 7T qOERE 9
! FH qGT FT WIHT 9T GATL FiEeT-
ZgaT F a9 fakig FEATR 1 g0 o OF
JAgT & afex § 43 ged fw oy
oY TEY fFarl & Al ¥ FT W I AT
§Vﬁcxmﬁ7ﬂﬁﬁﬁ% Y 00
T F g H@a & fHT 97 24 oo
TR F A §9 a%e e faar
w9 fF AR F amw A
@17 for ST ¥ w8 faw e )
@ TR & oew & fag anmrm g
TR A #T IS g, R afas
F HER FY A1T &1, TA! AR TEEAT
Y ara €Y, @ ST 7 H0E FAT A G
o Y 9fed g7 TIT B I TFe
i frerame & fad dae € afe ax-
AT ¥ GeY 7 99 7 F fod 5@
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a0F § Y a8 faer avar @ g 2q Sy w1
g qETARd F@ § ) Qe aw ¥
qaet & a1 @) @A Ofd, s g
qodY qrEf § F=d F Hrew o6 qQe
ffad @ =9 G 7 T8 w@F T F
Wl Ffaaw it 1T @ FeF
F ate 7g & 1 aret fefacra & qw %
1T 98 ITE & fF o4 B S7aT F:7
TAT AT AT T A T FQIeT TG A
I AR R | AT WA 9 agET A
wfad T A AfF fF g d o
wEET AT F fAeyg Ay I afew
THT T AT 7Y FW F o T
FMFZ 1 §7 ¥ waTar g g SgAd
= Y HEN € | §H RTT AT & B e
fadz N7 am=i A aIg AR §, g
7 Tt A arE sova &, Frfast A
IfRfET & a9 T § as
fefiwad N qme warEr 0 AfEa
37 =% fedtwad F1 Qefafre aa
FTHTH TET AT AT Gy B 1 T F g
dt 9 9T SEE J3gEE A9 =T A7
freamgs €\ ag @7 %1 fmg &
o =T <@ famr gy seamR & AT et
5 Y IS SATT FT TAT FieT ST @ &
7z fa=r frawi & afeaa &1 @ ¥
srem & fod o) 39 &7 frend & ol
AR T T

T OF T ar fFEra g 1 & ghweTT
s & fa@ o7 g B QY egaaw
3T, 919 & T Y O 341 E A7 A
TR {= W ¥ R gfae FRmm
TS FT G =, g A ey g F
A TH I 2T § SR fod g § wEwE
ts T &Y ufq gfae 9 sl € fEw
39 & farda  fasar ame #1 figk
& Y faorelt Ny g Y Ty a2 A
& wafre @ 7% ) 7= foger aww
o fF a9 T a2 gmrE § S ¥ ar
or gfe ¥ foF 3 73 9% fod o §
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Afer frar #1 d21 oF gfe & fod
s 77 GF 29T & | TAT ITT TEHTETA
HiyaT 7t Sac aqF fFar qmr @
oMYA R TGAT WK TSI F AT
X 38 fad &7 qgt ¥ @ A F o
AT A AT HY 5 L B et 5 g2
qrad & fad AR ag .. ...

HWR WHIW . AAT YW ALY
TF FqA T |

St o fag ST MR L W

F A FT AYFT AT, T 97 FAR

fad AR Far @A g sdr
g

wewe wgiEm ¢ AfF AT FT o
AW MT 7 G FT U AT § @i
T SHTET F7aT & AT AT &

=it ama fag . “fa 3T wEER
g |R wwHeE & JAE
ar F AN q g —

‘Law is nothing but the wil] of
the people expressed in terms of
law”.

HIT TgT qX AT &F ARTER 48
gd & T TOTES @ F1 WITH AR
ANz T T 1 F A 3 faw ¥ faars
|tz &1

Y T, F9 71 & 39 g fF sFarer
9 faw w1 wifas oF G ¥ w9ge w1
SHTA AT AT & | F T e gy
oY T o7 A A FdF AT ¥ w2
& oF aagz &, g Fqm fas =)
s uft §, uF wdeafa faer mfew
FETAT ATEAT § | FATRX ulEd 7 6
s et f a8 @ ofsdw e o
FET TIAT | FASU(T H1 e Qv
qfserer &7 $eX6 §, AT TF A9gL FT
e ufetd  FT fewe A 7
§ syrefeat o o9 T8 a7 awhad
a8t R ST aE |
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T oA & AT ¥ S gu § )
W A oam O A A @ oW
AfT & fawTs &, IR FEETRE &
fams &Y, gard 3@ w9Aa ¥ faars
g, FifF gAR FEITTTT F T59,
AR T 9TeT FY I gAY TN
¢ fea & wg W g fF o
RAgY faer AT ¥ 9gS T TR I A
o § 1 R Ry e & s
agt aX 3% g5 gifY, WR T qG&_R
qiw ugt 9 4% gC gn, ar @g faw
g 7 AT @ aFar v | &w]
qEs, & ¥ F g7 fafeT age ¥
JTEATET FAT AR § 5@ Aagw
faet #1 amw faar §@ |

T AR F AEA—FdT FIA aTAL
F g™, Uifeaiee @ & qY—
AT FASAT A FT GAF ST G | F WA
Feafaee Wil § ot FFm fF F AR
qAfeaT a8 @At A T 5 & 1 ag0
TR § | § OF aga ALl A IR
g @9 THY FT FRIER F 1 TATE
grga ¥, st 5 fagre & ofrex & oAy
g FIAR THT THIA TFT THRAT € 1
MR @ A TwS THA 2, F S99 FT
¥ 3 & fag da g 1 Fvafre wrg
TgEaE g a # fF 3 g5 samar
SN &7 TFT & | 87 ST J SFT&T AW
T F fore A & 1 e T T
77 & fF o= fFame o) gearer TR,
v g AR FgfTe 0@ ared § @3
g 1 “ad qefE, e —Iw aw
W T & °iF g

T R G et 1 fyag
T FY FAAT F TG | TFRA
fafre # g s s w@T 8 fF wa
T ASHT, TG, fa@ v =@ F
TSFT, BT § 9l g ¥ g, I
& fog, o §, A ey v @ fF oS
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FT F2 99 Wi g 3T gET AET,
sfea s dx-faa, 4% usga oK 4
WIE FT ASH AT g, q7 OF B AR
39 7 g 9T A1 for war § 1 3R
faw a8 FFA & 5 g7 g o=
BT G 39 g I & foray o, o fw
ALFRTTR F fAu a8 & & 5 v #7
AIH[ I B TR 29 39 9T forar
W13 | gR F37 E {5 T g9 Ha-arn
AT T4, R FHA G TS, 7w A
A FHT @S FT F AT GIET H1ATAT
AR, AR T% U9 99 B G g9
% TEl a¢ 997 | 39 fAU g w1 $F
TTH I AT T HIT T[EHT T IHA
TAT T qH |
# 7 it sFaeg F F@ F77 fo=
T € 1 agl % ¥Ag FT [T FAv
st Wi g, B = fou fF cwEege
& fra & wifas =1, o7 5 Feafa &
=gl Q1 31 S | W FEAT 48
fo “greeft U3 qEHT” Ter®IS &1 fAehraT
AE | UF ®AT F FT ACHIAETE T
TEAHE F FE HER 99 § fEEw
g STAM | F AuT wgEm ¥ wgm
=9 e %1 oI &1 gw=r 574, waar
F1 feafee #1 qwar @ HI GgHT &
AT H A A7 FT 27 faw & ST AR
AT & 1 ST AEHT FO%9iA §, 98
FE w1 F THA AR gHAT E | q
FUS I @F F gFAT § | S(FF
T F FITH oy FrAEr ST 7 a0
wie FT FIm FAT R o afee &
Sfea 4 & 1
I WX TFEH F FG AGAT @I
g % uF T FRET qEIAE FT AT
I @I 41 | HegA a9 a9 19 H 0F
§fear @1 e & Higer W @ 9
gfegar 1 Ty ™ fF a5 wiasT e A
34 gfen 7 e F 7, ag e g7
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HES § AT AT § | T 9T ATar
JITAE T FT {5 o A1, g9 o o7,
FUT A | fear T 7471 F faar 5k
g1 5 ag ¥ afcaa &1 79@ ¢ )
ARfat aewE 7 a8 g faan fF aga
1 231 7 foaa o, ¥fea afear &
fet 1 qFe® T A |

# o9 $T TEa g fF s afear
# faq Fhiat amang § FEngE
FA@T 41, IJHA TG I 5Y BEET
AT FT AT GieT &1 @7 & 77 {453
7g ¥ s § fF owegel #1oaw g,
ot &7 s 1 3 fam 5 qmard
2 % qER &1 A< & s & feafe
F1 ARAT TH AT I A AANGTF T
faor #1 g fawr s@ | W w56
HERT g faer 1 o &40, q1 GHa
IT F1 AEETE AT, AT IT FI T
[, S9ET 9 FT AW YN FT b
ofea o ag @ faa F1 arw T @f
S, q1 79 LT FT oY ST SHAT 5T FT

s

ATE FA AT AT E

st queiae (feost) o owwEer
wEEY, 9gd FH FAWL O¥ ;A g,
w T gad & M1 AT & At F
feft famm oX A W T O
fiam o @@ fadaw & T & &1
oIS qeq ¥ 3@ fq9us & i § W@y
TEHA T WA g 1 39 fadww &
Y A T R 8, 99 9% 98 faT ofr
e & @i AR ¥ TI7 AHAW THE
foRaT AT 97 W W= AGRT T I
N THE 7T F 3 og A a1 fw

ag weEl ¥ AEd@ FT F I9 A

WEAT F1 GHA FT Q@7 9f@ET &
F o T &1 AW A ¥ e
g1 9F &g £ 7 99 e & A
FT AT ATAT, ST FF FAT, g A
forer mieie §, mifdfoee a9 8,
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ST AT HEAT | FAT AT IH FA7A
i dfeal w1 36, @Y facger s @
s f& @y wfawa faaar aww
gfafma a1, 79 3 § #fyw sffEg
g mar &, 3§ ¥ faaen aofaar gg
g oFadr o, ww 9w ¥ ] wfas
gufaar g1 Fodr § | Gger Fearasy
T T

“that such acquisition is needed
for the construction of some build-
ing or work for a Company engag-
ed or to be engaged in an indus-

try which is essential to the life
of the community....”.

™ W FY AT T A g A I
fifmar @ Ao 1@ Fa a
M

“....or is likely to promote the
economic  development of the
country;”

Frfed T 1 AR § AT S Feqrawy
arg &, 77 T UFR F ¢

“that such acquisition is needed
for the construction of some
building or work for a Company
which is engaged or is taking
steps for engaging itself in any
industry or work which is in the
interests of the general public;”

‘g7 fr T2er W fr s afes”,
3T 59 U a0 AT T/ | 3H FT oF
ot ares § fF e swnfesw
TSR FTF AT 1 GFT HT G-
S AR a1 98 W 39§ W7 T
2, i wreAfea FT SIS WY T
afeq & TIEe & fauw g1 qwar g,
Fifs aferw FT ©F qgT a9 FREA
W AT 4T FIT § WL I F AR
¥ FET AW ATl qET & F=d &Y
FFAT & | ZF A FE A AT T

g
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e 70 faeT ag g fv 7 A
qa feT @ FT AT FT FE THT
T frargrn, afer 3@ #1 5 sara
IwEd § 3 fgar w@w &0 A fam,
= @wl, ok § ¥ affaa swqow
o faar & 1 w6 AERT ¥ WRe
@I I I Sexd Famn A1 f& g
FE F A F ®AT § T FaA qEae
Feafaat &1 & qwen gfafmg s F
o7 T g, afer wamHe &1 qfedw
Aeifas & fad ot aer @aw gar
& T=ar g, wafag 9w feafy &1 fAa-
O F ¥ foq ag faa @mar @
g\ & I T S feAr g, 9w
ag et 1 0% § fE i gEe
e, Ffere T gfeas FrgaT
], fom % s wor mawde 7 ),
TR FT foaT 19 | W AT AT
N ouT WY A R g, at & aEY
FAHAT fF 57 daEA &Y SR FH
¥ IT &7 @7 CAAT &1 gFAT g |

AT & oF FTH oAm 9@ g
# 53 AT &1 TR FT g 6 A
9T &1 AT A F OF FAET 74T 8,
fom &1 sfiwdt o St T A -
FASA ¥ @ g, g AL @AW q gER
W AT & A §ogw &1, wik
AT maTE 2 AR weq a5y, wfuw
TRl g awar g )

=t @ o FA FRfTeET @
aIT qE AT TF )

off qeitaTe - 9T fF & ¥ oa
feam g, aga #W FEET 4§ u §
safE 7 agT # ) fawg q% s@am
afirE 7aH &1 | w7 a% 5 faags v
g g, TIfTeC 9aEd, wE9A qrEl
F e @ g fF wmAm
e, s warw fag ey qEl &
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[ areiraa]
faorr 7@ & 9 & a § wgr sran
g —ag & W—Fr a8 uw® efee
et §— . . . ..

= omarw fag - T R avel

&

= qEEe L L 0R @ AR
AR TET & weew wulq
I F A AR T3 T TIEG 39
fadas § sqe § | & wow 9 F
gt F AR F FgAT AA § 1w W
1 TH agT q9T qgNa = fadaw ¥
TET FGTE § | 7@ Y <y far @
f& & & of o @@ aX ¥ iFaE
& fad a3 w1aF g T & 1 7 aE
o WA qEEw g R oS G
€, 99 &1 & Qg A Argar | AfFT
T § 7 F AEA § 5 oA
RIS e - TR i )
919% T @™ aR ¥ el &
faq | ag w7 T @ fF feam & @Y
ST gk A ¥ 7 § W) e
Ig FH F SART AT 9T a9 §,
afaa fram & S am faar smar
R, 98 a4 & foar 9mar &1 www §
fFem &1 A @ T FT a9y e frery
qrem & # A & grfa @ At @ 0w
frae 7 & fF F1 wrasle g7 oNRA
1 wER FW F fay Fax @
frstdaET A L@ € 37 ¥ g
fafemg &< frar 9@ fF fram @
feara & qfn =€ @ sEdr 0 we
a5 faewdq &1 Aavg g, Tigoed
FT @ & IT T gAIQ A AT
gt & ) dfFw @ A9 w1 @ 9w
AT &7 IFaeY g, T FX faar s
fr 3T Y T T A IITT | wWR
qaT % far stra @ W @ww @ R
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T WA FT qgHT 39 F ZF | g TFA
g

AT WA S A w9 § R g
™ ST ¥ geT F F g #
TR AR s @ & ) ok ag @=
& o s wEtew qR A FIRO AAH
g g fr o fam wra @ =
fFpar s T &, ¥ os@ ® SeqETS
femms o1 W 2 WA S AT
T WA ST T F& § 59 § O AT
¢ 5 gaqw 3@ qR uxe ¥ F agq
ast @elt § #ifs o g7 S A
FAET & fF g 93 I F T 4§
a9 W Fwm & g wT ae
THEMET T Fr a1 33 SfF fafea
& ¥ qfserd 9IT &1 AFAT §, ST &
fag a &£ e o 14, TEE] Ay
g |FT AL AU WR A 9T T qF
FT T AT &, I TF H THIT THFEAT
FTT F IFAT T AG A, ITAT TAG
T T | 39 AT K wEAT g

There must be something very seri-
ously wrong with this Act.

= FHA # A Wi anfaat
g, =t sqrar wfwar £ 5 93 ¥ aq
TFE F H|MAA FIA FT ATAATAT &
Mg I@laafameea ¥
T G_FAT ALY A | Fawear g 5
TTHTT & AT ST 989 SATAT WA
GRRET I E ) A A CA - T Tt S
fordas #1 TIT F T F R TR FT
Tifag w3, O sieefas faw
AR AT A | W I g7 W&
2, 39 &1 3% qgATEAT TfEd | qGT F
et dama ¥ W gg wATT A WS
t fr 3w =1 wifa &1 AF faon 9.,
I ¥ A fawra ® F famn
ST AT 9 ©F S | g9 99 Jgr AR
§ fr 3w = AT AW, [ A AT
FET T | AT 5 F 9 AT X
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gz i 9y € fr 99 wwfa &Y Fha
F a7 10T ATEH F1 THIA F o Ao
T fam st 1 Y gt €, s 9T
oft &, &t a1 9w, asT T, &ST
FATHT FHI qTAT §, I FT T AR
¥ 8, 9 & ag St 9T &, 9 ST
Y 29T 9% FET § TG qRHAT A7 AT
FE agT A F99 G FTAT TG
St Iavmaty §, 7 @1 % dTRT WY
e I T AN § | T IRV g B
@ ¥ qaAdz #T q@T Ay § 7
At AgY 4 W TEETER FGE 7
BEH ATEA, 9% A gwA { T8 7w
&

TF ST AT FE T T qATH
FLAT 31 T3 A AE TR qaqde
F & &, 99 ¥ qrag 78 w1 A fF
wHIwRE g mEg @ H
7 foar mr 3 & wrEe FAw
gfafgafes g 5 | F37 T -

“noiwithstanding anything con-
tained in this Act, no land shall
be acquired@ under this power for

a private company which is not
a Government company”.

Shri Tyagi: It is out of order.

s QT . T T WA & fF
TEE gEAE FFENS  feferse
B TIAEE FAT F aR ¥ A4 §
qF AR FEAT &7 HIE qiATST
& A & Fe e ¥ wfd
W A ¥ g

“private company as distin-

guished from public limited com-
pany.”

A T[T TF AR § 1 e
oz ¥ 499 3c ¥ 77 Warss fRar
™ R E v FoFTaTE F fA fF
a2 ot affy 5t @ ar & & wfaw
gl F T FTTE, T A
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FTGAT ATAT ATGAT | AR AIGS TG
g {5 wrede il #1 A1 gEET
T ag faermr Afee ofsers fafafes
FArT St § T WA FT, IAD!
AT e, g% g Sfefasme Sy @Y &
SARET Tl # TUAE FQTE, I
N T FT AT AT | A gIFET
fafafee st sy &Y 87 fsm
FaimAgTagfiawgfs IO
wTRae fafese ot a & 9 3fe-
faepsrer FAGST H 79T FI & AT TEAR-
T #7 H9YEY F uqT FAT F A F
AT A F AR AYAT FTH AT A | IH
TE § FTH I ST | ST ATH G
[ AT § A8 WX S @ e
S

Mr. Speaker: I want to know the
pleasure of the House. We have spent
so much time on this. I want to know

whether the desire is that we should
continue still further.

Shri Tyagi: We have so far discus-
sed only one clause. We are anxious
to discuss each clause like this.

Mr. Speaker: But there should be
some end to the discussion, How long
does the House desire to sit?

Shri Tyagi: Whatever be the tfme,
we have to discuss this in detail.

Shri Hari Vishnu Kamath: I would
suggest to the Minister that he with-
draw this Bill and allow the Ordi-
nance to lapse. A new Bill can be
introduced in the next session.

Mr. Speaker: That is for the Minis-
ter to decide according to what he
likes. I can only ascertain the pleas-
ure of the House.

Shri Hari Vishnu Kamath: We can
continue this tomorrow.

Mr. Speaker: We have already
exceeded the time very much. We
have spent practically the whole of
today. I am prepared to sit up to
6, 7 or even 8.
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Some hon, Members: No, no.

Mr. Speaker: We ought to finish it
somehow. If the House is prepared
to sit late, I am agreeable. I will sit
as long as the House sits.

Shrimati Renu Chakravartty: We
have got so much of time at our dis-
posal because there is no business.

Shri S. M. Banerjee: We can take
it up for tomorrow the whole day.

Mr. Speaker: The Minister of Par-
liamentary Affairs would tell us whe-
ther we have got enough work.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
For tomorrow?

Mr. Speaker: The suggestion is that
the whole of tomorrow should be
devoted for this,

Some hon. Members: Yes, yes.

Shrimati Renu Chakravartty: There
is no urgency about it.

An hon. Member: We require at
least two more days.

Shri Hari Vishnu Kamath: Shri
K. C. Reddy’s Resolution has been
withdrawn. So, that much time has
been saved.

Shri Satya Narayan Sinha: What
has been withdrawn?

Shri Hari Vishnu Kamath: Shri
K. C. Reddy’s Resolution,

Mr. Speaker: That has nothing to
do with this.

Shrimati Renu Chakravartty: It is
a very contentious Bill,

Mr. Speaker: If we want more time
for this then we should sit at least
till 6 O’ Clock today.

Shri Satya Narayan Sinha: We
need not decide it just at present.
You can judge it yourself tomorrow.
If you are satisfied that the discus-
sion has been sufficient, you can stop
it,
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Shri Tyagi: Sir, you can well under-

stand the wishes of the House. So,

surely, we should not be guided only

by what Government feels in the
matter,
Mr. Speaker: Would the Minister

or the Government be influenced by
the number of speeches delivered
here? It must have been very clear
to the hon. Minister by now as to
what the House or Members feel.
What is the use of prolonging the
discussion endlessly?

Shri Daji: Let us discuss it till the
end.

Shrimati Renu Chakravartty: The
feelings on this Bill are on all sides
of the House. This is no party issue
at all. It is very necessary that the
Government understands that there is
a feeling of unanimity in this matter.
Let each one express himself strongly
on this. We are now discussing only
clause 2. When we come to clause
3, which is one of the most important
clauses, we want to give expression
to our views in more strong terms

Shri Narendra Singh Mahida: I have
been able to speak on State of Guje-
rat. I have not been eiven =+ oppor-
tunity to speak on thi=. thoush we
are affected by this most.

Shri Hari Vishnu Kamath:
draw the Bill. ¢

With-

Mr. Speaker: How many more
Members want to speak on this clause
alone? Well, I find so many Mem-
bers want to speak. If I have to
accommodate all of them, the whole
of tomorrow would not be sufficient
to discuss this clause alone.

Shri Tyagi: It does not matter.

Shrimati Renuka Ray:
would not be enough.

Tomorrow

Shri Daji: Let us have a limit on
the duration of speeches.

Mr. Speaker: We have to finish it
at some time or the other. Hon.
Members should realise that it cannot
be continued endlessly. Now we will
sit till 6 O’clock and devote the whole
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of tomorrow. That is all. There
ought to be some limit (Interruptions).
What else can I do? I am givirg two
hours tomorrow and one hour today.

Shrimati Renu Chakravartty: You
vyi]l recollect, Sir, that during the
course of the whole of the last two
Lok Sabha we had never requested
that a Bill should not be guillotined.
But because it is a Bill which is of
the utmost importance, we are making
this request.

Mr. Speaker: We had four hours in
the beginning and then four hours

today. Still, I am giving another
three hours.
Shrimati Renuka Ray: That will

not do.

Shrimati Renu Chakravartty: We
will leave it to ycu, if you like, but
we would like you to feel the pulse
of the House. Many hon. Members in
the back benches as also in the front
benches want to express themselves
about this.

Shrimati Renuka Ray: There are
some hon. Members who want to
send it to the Select Committee.

Shri Tyagi: That has been defeat-
ed

Shrimati Renuka Ray: Some of
the amendments are most important.
Please give us sufficient time.

Mr. Speaker: 1 am not shutting
out any amendment,

Shri Satya Narayanp Sinha: All
that I submit is that it has not
assumed any importance subsequent
to our deciding in the Business
Advisory Committee with the con-
sent of all that four hours would be
quite sufficient. It was said that you
had one hour up your sleeve. Even
after that, I do not know the feeling
of the House but we must know how
much time they want.

Some Hon. Members: The whole of
tomorrow.

Shri Daji: Only one whole day we
want. Give us a chance to express
ourselves,
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Shri Hari Vishnu Kamath: We
might sit upto six o‘clock today and
the whole of tomorrow.

Shri Satya Narayan Sinha: Some
time limit should be fixed. Tomorrow
means the whole night. Should we
sit the whole day and night?

Shri Hari Vishnu Kamath: Let
there be a whole night session pro-
vided you serve us dinner.

Mr, Speaker: We ought to be defi-
nite now. It is demanded that upto
5 O’ clock tomorrow, time should be
given for this.

Some Hon. Members: Yes.

Mr. Speaker: I will allow that, but
at 5 O’ clock tomorrow, whatever be
the stage, I will guillotine it. Is that
agreed ?

Several Hon, Members: Yes.

Shri Hari Vishnu Kamath: Upto 6
O’ clock tomorrow.

Mr. Speaker: No, not upto 6
O’ clock, but upto 5 O’ clock tomor-
row. Whatever be the stage then, I
will have the right to guillotine it.
That is agreed.

Shri Paliwal: Give five
MOrrow,

hours to-

Shri Hari Vishnu Kamath: And one
hour more today.

wTaw W9 ) gwar g fw
fraafre e 7 @@, 95 faee
M O, S¥ X T BF TRAT & 7
We sit upto 6 O’ clock today.
Some Hon. Members: Yes.
Some Hon. Members: No.

Shri Hari Vishnu Kamath: We sit
upto 6 O’ clock today.

Mr., Speaker: Shri K. C. Sharma
should not go away because I am go-
ing to call him. Tomorrow I will
have no time for him., Hon. Mem-
bers should not run away in the hope
that they would get an opportunity
tomorrow because there are so #hany
hours more. We are going to sit up
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[Mr. Speaker]

to 6 O’ clock today and those who are
absent during this interval will not
be entitled to be called tomorrow.
Now, Shri Sumat Prasad.

Shri Sumat Prasad (Muzaffarnagar):
Sir, the scope of section 40, sub-sec-
tion (1) of the Land Acquisition Act
is a limited one. It does not include
the acquisition of land for economic
development or for any  industrial
concern. The only object was to pro-
vide better amenities for the work-
men under clause (a) and such other
works of a charitable nature as
schools, colleges, hospitals etc. under
clause (b). That was confirmed by
the judgment of the Supreme Court
also.

Mr., Speaker: The hon. Member is
not audible. He might move forward.
There is another speech also going
on in the House.

Shri Daji: It is the hon. lady Mem-
ber’s speech and it is very distrub-
ing.

Mr. Speaker: Let us hear that first.
She would not listen even now.
So, I thought that we might hear her.

Shri Hari Vishnu Kamath: She is
engaging herself in conversation with
the Minister of Parliamentary Affairs.

Mr. Speaker: Order, order. The
whole House has stopped its proceed-
ings just to listen to her, because her
voice was louder than the voice of
the hon, Member whom I had called
upon to speak.

Shrimati Renuka Ray: I am sorry.

Shri S. M. Banerjee: May I rise to
a point of order? I have been notic-
ing a feeling that the Minister of
Parliamentary Affairs is just trying to
induce her not to speak and so on.
That is not fair.

Shrimati Renuka Ray: He is not
trying to induce me, but I am trying
to induce him to accept my sugges-
tions.
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Shri Satya Narayan Sinha: Neither
of us is trying to induce each other.

Shri Sumat Prasad: I was refer-
ring to section 40 of the Land Acqui-
sition Act. Its scope was limited.
Clause (a) of section 40 (1) provided
for acquisition of land for the erec-
tion of dwelling houses for workmen
or for the provision of better ameni-
ties directly connected therewith.
And clause (b) of section 40 (1) pro-
vided for work of general benefit, and
it reads thus:

“That such acquisition is needed
for the construction of some work,
and that such work is likely to
prove useful to the public.”.

Now, both these clauses are being
retained. The original amendment
proposed was.

“that such acquisition is needed
for the construction of some build-
ing or work for a Company
engaged or to be engaged in an
industry which is essential to the
life of the community or is likely
to promote the economic deve-
lopment of the country;”.

So, the first criterion is that the land
should be acquired for these indus-
tries which are essential to the life
of the community; and the other
criterion is that they should be likely
to promote the economic develop-
ment of the country.

Now, this is a period of planning,
and our Plans provide for the setting
up of industries which are essential
for the economic development of the
country. Therefore, there can be no
difficulty in interpreting the term
‘economic development of the
country’. We have accepted the
policy embodied in the Industrial
Policy Resolution, and it has been
accepted by the House and by the
nation as a whole. Nobody would
object if land is to be acquired for
an industry included in the Five Year
Plan, or if it is otherwise necessary.
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There can be no objection in such a
case. That was the only object of
bringing forward this amending Bill.

The scope of the clause which is
proposed to be substituted in place of
clause (aa) of the original amend-
ment is:

“that such acquisition is needed
for the construction of some
building or work for a company
which is engaged or is taking
steps for engaging itself in any
industry or work which is in the
interests of the general public.”*

The scope of the new amendment
which is in substitution of the pre-
vious amendment is very wide.

Since clause (b) of the parent Act
already provides for acquisitions
needed for the construction of some
work etc., I do not see any necessity
for including these words in the new
clause which is going to be substituted
in place of the original clause (aa) in
the Bill. The proposed clause makes
the scope of the original clause (aa)
of the amending Bill much wider
and more general.

17 hrs.

[SHRI SURENDRANATH DWIVEDY in the
Chair]

I think most of the criticisms in this
House can be met if the language is
so changed that only industries with-
in the scope of the Third or Fourth
Five Year Plan, which the commu-
nity considers essential for economic
development, will get the benefit of
acquisition of land. At present, it
is very wide and vague and there-
fore lang can be acquired for various
types of industries which may come
within the definition of ‘general pur-
pose’ but which may not be neces-
sary for the economic development
of the country or the interests of the
Plan. Therefore, T would respect-
fully submit that the original amend-
ment is much better than the present
one which wants to replace the ori-
ginal one. In view of the feeling in
this House and outside, it must be
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made absolutely clear by the amend-
ment that only for very specific and
limited objects it may be possible to.
acquire land and the scope of the
amendment need not be made wider.

It has rightly been said that indus-
trialists are very well off. If anybody
has benefited by the Plan most, it is.
the industrialists. Even if the object
is narrowed and those industries for
which land can be acquired are limit-
ed to the industries which are includ-
ed in the Plan they can very well
purchase land by paying something
more. Therefore, 1 would submit that
no case has been made out for widen-
ing the scope of the original amend-
ment.

Shri Narendra Singh Mahida: 1
have marked the sense of the House
and I must bring it to the notice of
the hon. Minister that my State of
Gujarat is the most concerned with
this land acquisition as it is fast
phanging into an industrial State.
This morning also I had pointed out
to the hon. Food Minister that we are
losing lands in Gujarat as agricultu-
rists at a very fast rate. In cons-
truction of roads, canals, milis, fac-
tories in various towns, ranging from
Bulsar right up to Palanpur. All
along the railway line, every small
.town and every city, lands are being
deprived from agriculturists, and we
as cultivators are being shaken to our
roots—we have a fear that this legis-
lation may benefit the industrialists
and harm our interests.

We who have lost all as zamindars
or jagirdars have now to depend
solely on our little lands. We have
become common men, but our confi-
dence is completely shaken by this
legislation. We have changed our-
selves, but the big industrialists, who
have gained throughout the post in-
dependence period, who have helped
the party in power, have not changed
a bit. Our cars have gone, our
palaces have disappeared; but the
prosperity of industrialists has i~
creased.

I have known almost all the top in-
dustrialists in India, and generally, T
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« [Shri Narendra Singh Mahida]

do not find any change in them in the
last 14 years. Their cars have not
disappeared, their bank balances have
not lowered down, and their fatness
has not reduced. I am sorry to say
that the party in power is still hob-
nobbing with these industrialists, tak-
ing their help and granting them
assistance by way of acquiring lands
which is the only sustenance remain-
ed in the hands of poor agriculturists.

‘What do we want more in this
country, industries or food? We do
not say we do not want any industry,
but we feel that while taking of en-
couragements to grow more food,
we are being deprived of our lands,
and as a result, food is shrinking, and
the importance of industry is being
brought out and helped.

In my State, I wish to bring to the
notice of the hon. Minister, in almost
all cities—I will cite you Baroda,
Ahmedabad, Surat and various other
towns—lands are lost not in small
number of acres. For example,
Baroda alone will be losing 15,000
acres of land by way of this oil re-
finery. The town of Naroda near
Ahmedabad will be losing 13,000 acres

of land because of industrialisation. ]

do not say that there should be no
growth of industries. We all know
that prosperity depends on industries,
but there must be some limit on ex-
pansion. In Gujarat, industries are
expanding right from Bulsar to Palam-
pur railway line. Lands are being
acquired in that way and we shall not
have any belt in that region for agri-
culturists at all, because ail our lands
are being fast taken over for irriga-
gation purposes, criss-cross of State
road or national roads, and various
other schemes. Luckily, oil is found
also, but we request the Government
that the oil refineries—at the moment
the Government have one in mind, but
‘it might be increased to three—may
not be situated, probably, on cultivat-
ed lands, but on coastal lands or lands
which are not utilised for cultivation
purposes.
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In Koyali alone, which is near
Baroda, as I have brought to the notice
of the Food Minister earlier, nine
villages will be destroyed, 35,000 peo-
ple will be displaced and 15,000 acres
of land will be lost, yielding an annual
revenue of Rs. 1 crore in excise alone,
and Rs. 24 lakhs land revenue; 150,000
fruit-bearing trees will disappear, and
together with them 50,000 other trees
will go; and there will be a tota] loss
to the extent of Rs. 25 to Rs. 30 crores
to all the people concerned. This is
only one exampie 1 am citing.

I need not stress what is more im-
portant, oil or food. Of course, we say
that oil is our national cry, the nation
needs oil badly, but why cannot the
Government select uncultivated lands,
locate the factories or refineries an
uncultivated lands? We are still cla-
mouring for a Capital in Gujarat. We
have selected Gandhi Nagar. We will
be losing 15 to 20 villages and thous-
ands of acres of land. Why cannot the
Government advise the State Govern-
ment to take it to a place in the hinter-
land, whereby cultivated lands arc not
lost? Everywhere I know this is hap-
pening. Near Bulsar we have Atul
near Surat we have Udhna. Baroda is
also expanding, in a radious of about
10 miles. That way, Nadiad, Anand—-
I can cite you a number of cities where
industrial expansion is going on. We
are not sorry for it My only complaint
is that cultivated lands are being taken
over without proper compensaticn, and
as a result, people suffer a lot.

On the one side, near Koyali there
is Land Reclamation Institute, and
waste lands are being reclaimed there.
On the other side, good cultivated lands
are going over to factories. This has
been criticised by all the eminent per-
sons of all parties and sections. Even
Shri Dhebar and our well-known
Bhoodan leader Acharya Vinoba
Bhave and many others have decried
this tendency of Government, depriv-
ing the cultivators of their land. Be-
cause the agriculturists are not united,
because the farmers of India have not
got any association, their cry is not
heard here in this House. If they had
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unity, I am sure, this Government will
be shaken to its bones. But because
the farmers are ignorant, because they
are not united, because they do not
know how to present their case, they
arg being ignored.

There have been two or three depu-
tations from my State who have come
to represent their matters on this sub-
ject. There are a couple of telegrams
and a number of letters addressed to
us protesting against this policy ot
Government in deriving the agricul-
turists of their land.

Even this discussion of one or two
days will not, probably, shake the Food
Minister. But, I may tell the Food
Minister that if he does not hear these
things, probably, a time may come
when the party in power may not re-
main in power, because this fundamen-
tal question of depriving the agricultu-
rists of their lands for the sake of in-
dustrialists is opposed not by us alone,
but by the people as a whole. Even
this House has given its sense fully.
The Communists and the Congress, the
Socialists, and the Swantantra parties,
have all expressed their feelings. I
hope the ears of the Food Minister are
open and that the party in power will
also bear in mind the fact that this
erroneous policy, of depriving the landg
of the agriculturists for the industria-
lists, is not proper. Government must
change its policy. Otherwise, I am
sure people will show the Government
its strength, in the coming years. The
party in power will have to listen to
the agriculturists,

Cannot this Land Acquisition
(Amendment) Bill be stayed? Because
of the Supreme Court’s orders, our
Government had perforce to bring in
an Ordinance. But, I would request
the Government to change the whole
law of land acquisition, which is an
Act of 1894, and bring in a consolidated
taw suited to our present day changed
circumstances?

I do not want to take much time.
But I again wish to say and emphasize
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that the agriculturists must be heard
with respect. Their problems must be
dealt with properly and this policy of
ignoring the agriculturists and paying
more attention to the industrialists is
not fair.

Shri K. C. Sharma (Sardhana): Mr.
Chairman, Sir, I have read with great
attention the amendment moved by
my hon. friend . . .

oft T fag : gl Aga,
TIST ¥ I 99T FIXA TEf § 1

Mr. Chairman: We have all agreed
that we shall continue the discussion,
and the hon. Member should not press
for quorum.

Shri K. C. Sharma: I was trying to
look into the provisions of the law . . .

Dr. M. S. Aney: We are agreed that
we shall continue. But, we cannot do
work under illegal conditions. My hon.
friend hag drawn your attention to
want of quorum.

Mr. Chairman: May I remind the
hon. Member that there is a conven-
tion that for the extended period, gene-
rally, we do not press for quorum? If
the House wants the rules to be strictly
followed, then, I will have to get the
bell rung.

Shri Bhagwat Jha Azad (Bhagal-
pur): When your attention has been
drawn to it you cannot try o dispose
it of like this. How can you overlook
that?

Mr. Chairman: The rules do not
provide that even between the hours
of one and half past two, we can con-
tinue without quorum. We do it be-
cause of the convention accepted by the
House. So, for the extended period
also, if you want to observe the con-
vention, we can_ certainly, continue the
discussion. There will be no voting.
It is only to enable the discussion to be
continued.

Shri Tyagi: I think we might carry
on tomorrow.
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Shri A. C. Guha (Barasat): Is there
any convention that during the extend-
ed time also there will be no quorum?
That is only for the lunch period.

Mr. Chairman: That is for the lunch
period. But that convention is gene-
rally followeq for this period also.

Shri Tyagi: Can voting take place
in the extended period?

Mr. Chairman: No.

Shri K. C. Sharma: I will refer to
article 19 of the Constitution. It gives
the right to acquire, hold and dispose
of property. This is qualified bv sub
clause (5):

“Nothing in sub-clause (d), (e)
and (f) of the said clause shall
affect the operation of any exist-
ing law in so far as it imposes, or
prevent the State from making
any law imposing, reasonable res-
trictions on the exercise of any of
the rights conferred by the said
sub-clauses either in the interests
of the general public or for the
protection of the interests of any
Scheduled Tribe.”

The other relevant article is 31(2)
which says that no property shall be
compulsorily acquired or requisitioned
save for a public purpose and save by
authority of a law which provides for
compensation for the property so
acquired. In USA, article 5 of the US
Constitution says that no private pro-
perty shall be taken for public use
without just compensation. Compen-
sation also is referred to in article 31
of the Indian Constitution. In U.S.A.
there are two doctrines: the doctrine ot
police power and eminent domain.
That is to say, the State has greater
authority over the property of the in-
dividual, when public purpose is the
need of the national emergency. In
American law, it is seen Government
displayed restraint in its intention in
seeking to expand the meaning of ibe
words ‘public use’ bevond mili-
tary  purposes, post offices, high
ways and public buildings. If an
acquisition is needed for the construc-
tion of some buildings or for a com-
pany engaged in industry, it is in the
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interest of the general public. That is
how this amendment says. The ex-
pression ‘general public’ is used in arti-
cle 19 of the Constitution {o restrict the
right of the individual to hold pro-
perty and that right of the individual
to hold the property is modified: it
may be nullified. Surely I accept the
proposition. It is not applicable {for
taking property of A and giving it
away to B. Suppose I keep a tiger in
my land, one may say: you should not
use your land for keeping a tiger on
that land to the detriment of the child-
ren playing in the public park. This is
nullifying the use of my land. I can-
not keep dogs and tigers on my land
just to frighten children playing in the
public park. But it does not mean that
you jump upon my head and take my
land and give it away to B. In the
18th century England the merchants
and traders were riding upon the poor
farmers and citizens. What about Kan-
pur? My hon. friend, the KXanpur
millionaire, is not there. It is a place
of infamy, a place where you find the
highest number of crimes. This is what
Kanpur is. Kanpur is a place where
four persons are murdered, where the
legal procedure was nullified. It was
a shame when a high court judge said
that “it is my first judicial experience
to come across a Government advocate
questioning the right of the judge to
summon a man as a court witness be-
cause a certain man happened to be a
millionaire.” Where is the rule of
law? It is the rule of Gold.

T am not a physiocrat. I do not
stick to land. Once my forefathers
were land holders and I am still a
petty land-holder. But ever since 1930
I did not love to have it I am not
a physiocrat. I do not like to stick the
land. To stick to the land is a sign of
low civilisation and low industrial
growth and low economic growth.
People who are the highest in the in-
dustrial development do not cling to
land. You cannot produce from a
small piece of land, as much as you
like with the technological and scien-
tific help. But my point is, I do not
like to accept the position that any
projecteering creature can stand up and
say, “I am an industrialist.” Who is an
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industrialist? He is a man who works
day and night intelligently for his
workers or for the people of the coun-
try. He is not an industrialist who
works for mere projecteering in a
place where the highest crimes are
committed in the day, at 12 O’clock—
children are lifted; people are murder-
ed and the courts are helpless.

1 know about Kanpur. The district
magistrate there is willing to forgo
Rs. 200 3 month so that he may be sav-
ed from *hat dirty city. That is Kan-
pur. What aches me is not the land
but the condition which is akin to the
18th century England, when the traders
and merchants rode on the poor far-
mers when the poor people were
simply slaves. Do you mean to say
that we should accept the position of
slavery under this Constitution? When
a woman is just kidnapped in the
street and nobody raises a voice, when
the district magistrate does not like to
continue in his position and is willing
to forge Rs. 200, what does it mean, if
it is not slavery? Kanpur is the city
of crimes.

Shri Hari Vishnu Kamath: That is
too much.

Mr. Chairman: The hon. Member
cannot characterise a city like that. It
is not the proper word.

Shri K. C. Sharma: It is a city of
crimes. So, my respectful submission
is that this amendment does not con-
form to tbe language of the Constitu-
tion. Article 19, as I have submitted,
is applicable to the case of taking away
the full right to hold the property, but
article 31 comes into play in cases
where a piece of land is taken away
from the owner for a public purpose
either by the State or by a company.
Public purpose is the main thing in
article 31. The Law Commission has
defined what public purpose is. It is
found at page 54 of the 10th report of
the Law Commission, and reads as fol-
lows:

BHADRA 7, 1884 (SAKA) Acquisition (Amend- 4918
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Acquisition for Company—

“(a)..of land for a company for
the erection of dwelling houses for
the workmen employed by the
company or for the provision of
amenities directly connected there-
with; of

(b) where the land is needed for
the construction of some work and
such work is likely to prove subs-
tantially useful to the public.”

For a company to acquire land, these
two things are necessary. That s,
erection of dwelling houses for their
workmen or some work which is likely
to prove substantially useful to the
public. This term ‘substantially use-
ful for the public’ has been referred
to in many recent judicial decisions.
Though, in modern times a man who
clings to land is called physiocrat not
a happy term. It is a fact that ever
since man began to possess things,
land has been his most precious pos-
session.

Even the Romans based their secular
law on four principles, namely, justice,
order, reason and humanity. Reason
and humanity as well as justice de-
manded that A’s property could not be
taken away and give to B. It was
limited by two considerations that the
interest of the people or country is
more than the interest of the indivi-
dual and when there is a necessity like
war, etc. private property can be
taken. Later it was qualified by due
process of law in the American Consti-
tution. There also, the private pro-
perty of an individual cannot be taken
for public use unless it is of such a
nature as military purpose, post offices,
highways or such things.

A very pertinent question arises at
this stage. If India is to be industria-
lised, industries are to be built on land.
Land must come from somewhere. 1
have already submitted that for a
country to grow and develop, indus-
tries are needed. A country like India
must have big capital industries. In
the last war, Japan could fight Ame-
rican all right, but Japan was defeated



4919 Land

[Shri K. C. Sharma]

because it had no capital industries.
So, in a country like India, for build-
ing capital industries, land has to be
acquired. But, for that, private indus-
trialists must negotiate with the owner
of the land, pay the market price and
get the land. Why should the Govern-
ment come in? I am a lawyer and if
I need a house for my residence and
my office, I do not go to the Govern-
ment to acquire land for me. I nego-
tiate with the owner of the land, pay
the price and get the land for my pri-
vate purpose. Cannot an industrialist
negotiate it? 1t is in the interest of
industry itself and in the interest of
general public that the industrialists
should be responsible for acquiring
land for themselves. If a good price
is coming, certainly the owner will
pass on the land to the industrialist
and no difficulty will arise. In the
money economy land does not count
for much.

T submit that as they are, these
amendments are not in accordance
with the provisions of the Constitution
and I have my own dobuts that the
Supreme Court will not uphold them.

=t geriET s (ARE) ¢ a-
afg wgea, 49 #aqx afadt & qr uw
wisliz 7T & § § 5% 99 93 ga
<ar & fF g % Avs o w1 7
Y 8, W wENfer ST Ny
g, eeTa s fe Sarde o §
I7% fod e qEmaR s g o
X9 & 77 grine w1 fug g &, seR
AT § I ford waisham g far 81

st T Rty S ¥
foq & gaar &, FE T A A

=t gersiiaTe WTNE : WIF TGT ar
FEHAT GNT ATHT HETASE 7 A GO
R Fgi WA & fAow & 9w
wrETEdT ¥ ford oY g A6 a
FHRAT & | TWAA AR T CieHE faar
& 9 F wmam = g fr A gl
ot F9T FXF IoH SfFT HFIF)
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Y T qg HO[ §T ST |

=t gomie® Sew : §9 A
FIET F WG FT GAT & AT 97
MR &7 far & 1 W | @w 2 R
Feqfaal & fod s T S v
Y AT &, SO faars AT agt I &4v
21 7 a19 Ty @ i o Sfefae § oy
FIREMRIT §, F AR a1 FHAT AT 0%
7 IHM FE A @07 TET & AT ET
AT FE A T € | I F FAST
AT A wqF FIEN | e F g
AT &Y o &, oY AT A A AT F
I FTT FHT qIiAF & AT & g & )
{9 2@ g for arom? Fma i wre faaAr
gAY arfgd, I FE & | AT Awiy
St F wr o arone § o $Wa g 9w
QfF ¥ 3 & F | IfFT FowT I EY
Fraa ¥ ot 9 FfeATE ST T §
g Fgi e faw sy fora¥ a3 &
ff Y TS ¥ I g faet & o
e AT Tifgd | 73 [T g A & A
A FY ST FAT &, 98 o FH g A
2 T WO g oY € fw A g
et T 97 & fod gy T8 & M
STET q¥ ¥ &7 T=7 ENT 8, A W
FfrT faerdt 7€ @ 1 gTa &) S K-
FTEAFHA AT AME, I H FTT R A
THRY § O UEE HW a IHT
TG ¥ g & ) T g § 0w FE-
9 F ¥ IHF & FAa ST R
ot, 99 Ofa & s ST A ST & 1 7
T & fr aR-ER T awa &, foa F awr
N T & F 99 X A I FW E,
It ¥ HYAT W W & AR W -
faree =T g1 & S FTCETE & &
ITHY g a4 FHT AT A g
WY S WER & AL ghv § | qg W
gdr & fF o= Q& gaT & At S
@TT T &, IEH IF T ¥ aw@T
DA F A, w1 Fw A @G E;
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IEHT FTE AL TGS 99 AT £ | FAT
& 7 3w a7 aueT qar wuw gea
T 2w o gfewe st €
N Hifsd e |t @ & g &
T & fema § S I v SHd
T O § AfET ST A% AT 8,
T 97 719 =T #%1 ag 99 sanE
fet aF sy g forar 4 €, &9 &Y
ST & X WA H TTHT IHFT TG
W F 7 weE g qeaT &

Tt 9T a7 F T § 5 IwRr
SEHr T FT SART FHT A
arfed | foar o efifag g€ & s
T TG 94T | A FgT 47 2 fF qTwT H
St FT 8, I8 I fawer arfgd
Ffeww & aY g% Y A E FgdT §
fiF gt =09 & FOT IEHT AL & Ay
T 1 & fEaT amg A off 5 g § ag
T & T AR e g HR AR A &
I ITF AE ¥ IAT AT §, @ &Y oar
g 9T 99 AR SEA ANgQ TG
F7 & fad s gMT agaT 31 wW
qIET T Wit AHe fRar 9ar § f e
FT & ag Iga) faadr Az, T
fewet 71 &, T&T F § 1 qg AT
At SER T AT 8 1 g A
FIETAEI Fg1 F1gd 7 g gfam
FT ATfwE § FRAE ST 9" § 1 g
# qHEAT § F1S & AT TG g1 g § |
T EW AR & fF g o @
Y 39w 90 g Y "o IR T
R SR FeTRT ag ¥ ford Fwream
FT faedTT FET GNIT, AT FTTETT T
gt 1 @ T fafreex @ga & w1
T wHt AT g fed Fream-
T F1 T gifes & § 118 qfw
&7 T A | T AT GIEGT FT FGAT
§ fo et #E W gEE S 9% S
frert &Y, ST I F FaT Afgd W
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FRETT MY FT q47 ATfed | a8
i g &t weE T g 1 e
9 IR FHIT B T & qF A FTE-
T 93t TG @ FHAT 8, a1 gt
# o frar WMo Sret #§ oA R
S qEY 2, 981 9¥ TN T qa
T GFT & | FTEET T T /A T
T QT HRAT, AR AT 9997 £ 1 @A T
qeaT g fF @t 9% oy A, fawer v
TSI & IT GT 8, S 9t 9 AT S
TFY & 7 TG, W FHA & AT L | W
oy H FTTETART aget g1 oY Faf T Tl
I TF T FHT FT e g r
& =rfgd 1 TR wE 92 W F o
ST, T T ST 2 fear @, A
qrfEe AR e # fom A @
T AT F1% gO &7 AW gH & -
R | AT A, I TR OH,
wEfHF WA A AT ®
¥ TR Sa% fAr odf= oFEEY
FI | FREME 79§ 95 AT
AR A AR FT FHT T FT 7 IAE
g AfsE 3 T vl F0F 1 ZWH
1 g9 & a9 A £ 1 T w9 /S
2 5 & sofiw 780 I a1 F9T FIA
=ifed | a7 2% &1 T HrEA & 0
S TEAT T3 | IHT & il g
AT @ & | UF TH ZA AR Erfe wg
FIOFAE | LT T &7 fewer-
g oTh & SYArErueE et v @WrE
F i ¢ Q&R § Wav o7 | FFF X EX
2Tt &1 T | T 9T FATG AT A
qd, FE U F9IF IT% TOF | 3Y 1A
T Wt 77 & IS g #) frafr &1
ST HA9E A TG ¢ fF 27 A qwl
rfafees e @ # ok T SRy
FHI A | SfFT TG W T 3L AT H A
i geag a8 g & TV AR T3t A]
LY T F Y Teaa g1 wRA E 0 A0
9T &3 &Y FET Mmiar @, w2 g4
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[ qezieTE )

FIE IgT gT W AT @1 | F W
A ITF BT A F@T 1 q@ W
fewrexfe # I T@ § f &l =
Tfa g A g & 1 g o may
Igi arafafes e carfyd F3r TRy
& AR faah o @ 9%, FU IR
& AR F 7 Faav g i g% 34 sarn
FFT > Tfgq 1 gt aedt 7z @
qF, HS FEAT AT | SfFT
A FH T T IGH AT IREAFT F
T A8 F gFY &, JFEIET F IX W
T 1 F F7 qAE e
qRET F AFT TIAT AR Z

T q A ¥ fag faadr
anfed, =5 F #1% Y w7 46 F 1 9
& T F I IaA Awg 7F |
IER A § W samar faddr =izd o
7g WY AT fER g | &7 W ag
Fzar & 5 wfa 78 Fm Q@ ' 99w
2r =nfzg | s fog I gaa g 5
7z W1 A7 fF wg 9 2 9%, Iq¥
qg FEIF T A WrE A W A\
et gdr wrg 9x wdE 9fr gF §
AT F37 9T FTETAT AT g qFar
& ar 3zt o IgF wfey F faa
T | L T3 AT 7 &1 ar 99 A
FY UFAET FIA FY qIEAT AT A
FET AT | FFEA T IR FHATH
grAT wfar wa fF qeed § 95w &
AT =@ WA AR FE FEEER
¥ ford gy STz 9T g THE Haaae
qFAT &1 |

orw ofemd  dHT W WA
R QA gEaE Tw R 1@ A
A Ha 7 & fF gw & A= A,
AT SYEEA qfedd §¥ET &1 [T
a1fed | wgT qF gfea® G T gra
2, Ju% fau GENEE 70 F g
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T TR § | OfFT aai o w1zdT Fead
FT T §, WTFAE FY FTCIRI AT
&, I sT3ae Hfrefae Qar g, g% o
qT FY FOY gAY R &, Sxw qgT A
I FITE, W A A qRFA &k g
FHET ¥ 1 Y waeqr ¥ I9F fag
T W g A fgaferage @
aF @ ag wfEs g & ar
Fragfes amr & S @
arFT 1 faqar SwET Fw Y IEd fad
&F § FAA I 3T Hfaefaezy & foad
I FAT § IY FAT Al | BT 7w
I F w5 v fawern faay fw
fora @it Y FTGET FAAT E IT B
FfT 7 fa, faadt $mq sawer ¥ sarar
g FFAT § IF | a1 A A, ag
F AR T ¥ fow gw | 31
FTAT AIfEF | AT gATE 77 & i fafaeee
HrEa F 14T AW FEAT 90057 fF
qET FA 3T F o Y qraTe W 8y
3T & feama & Fmg & a7 oA
1 wfeax woagz F7 F fafawex
qET 37 T 3@ W F7 5 g A
FET AT ST IT F 4G FE TAT
TE 1 WT AT F AR F OAT AR
fFar A AW og §REr 2 ar
SETEE S|

=t 2o faro mifem (zFgwr) @3
ST FY TG T 2 FF w0 F1E qzae
FEIET HIAT 3T At IT & wAT Ay
& wfed ?

= geiETe SeE ¢ T W ¥
FIE@W a1 #4 7 &F w9 3 fawe
UFEAT FT WeqE 9 A §, JHr
fF @7 2eu% ¥ Wegm 3 #ATER
o1 1 qiferdt 8, 79 aF A9 T I B
FEAT & 93 | wifex fAaee gETET
Fam T ? & aY Fgan ¢ fF e
AT @ S oy g, St s T
| ¥ grew § Weqm g, 99 W
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forrer iford 1T ot SO &, W Y
F afaw gf a1 A1 3R, I R 2T 7w,
qq fo oy AR G ffad ) F s
= #1 g

=t Tt R R Gt #1 e
Ffaa, g am & fod 73 5 fdy T
¥F 33 defeafae & &7 o wT A
TFET FT 7 G, a7 A9 Fq@
&t ?

it g wee : ar o &
TS F I FE FTHIA g1, 7 faoA
WA Y or I @ F W9 F AW Iy
FNE F& | F 30, 3 INT ¥ Q@AY &
QAT FIH F@TE | § 3@ fa=me 1
gl g fr d37 #t ey AT fear g
R Fg J@r 7% | 3, s|r Guir Sy
¥ FgT, W FTC@ET a0 F ok
FIEMIIX STHIT ATgaT § JR 37 #1
TadHe ¥ UfqafoRE FOAT dEar @
A ST FT Ve T 1 FTAT M,
3@ frae w1 g | v forelt FeEmR
it Fras wgx § wFW 7 faeww @ @
qg TEHE & O G AGT R aE
F7 Ufeafoem F F g ST A1 2 2,
qg SATIT WIST T FT W AFT 0 & 1
¥ wTe@mT ST &7 4T Hqe &
ok mfea & fod sorg 33 Y @ w=ww
& | T G & ST AHT AN R
g 9% *1 foeaT &, TomaT Far 20
A 7y T & fF O aeedr § W
S 7 e Fre@mT ae e @+ gy
T a7 a8 AF a8 L

4 A ag & &5 o 9 wal ¥
R AR A § 9 a3 #Y gar 79 ey
i e A my
T WFE G fF 300 FUT T &7
33 @o gt ¥ | w5 AW o A
ey i smdfE o @ qar
W AT, T I T ST, T FT AW
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Farsd | fegeT #1 A guoa
i F99 og a9 g &, e AR
QT HaeqT gk FEl AG) @ Ay i
7Y gT Ao AiE ¥ w9 F gL G
1 | agf FE & § ™7 a7 9 SO 4,
T T 3% o0 TAT AT AT, Ig Yo, oo
AR AT FFAATIFT T T
IRSTFFRIFIAT G AT 1 F X
T T & Ty o G At 3y ant
y feFeetfam & of @ aw «r =/t
N Y, F A § 7 I A
FIAET 5 9 aF TR W f
g AR SeRM A6 f& Ama a0
argeefTAEe A TG a9 A% a3
AR % TG G | WR AT q@
T AR WSRE FH T 44T ar Wy
AFATE gRIT AT SreFa ag v S
ATEFS SATRT AG aQr At W qAA S
Y | T I A I qF A }W F
TR g G F o4y gar ad w|Ar
T qT TG T A g |

agt #7 agy | efaw gl
e @ F AT ¥ wifex amt &
farar sng ? g1s w1 X favia < fean
forg & e w81 faedt & A T
1 misa= faFemr aer 1 A 9T
aga & fagel ¥ o fam @ &
# warer a9 Y G ST g s 4
o= @ or 5 wfex @@ & made
T FX AR T gAw | few Afa A
AR T €79 T AT AHT $ | I &
F#ET OF A HT F faa § 21K amgw
ot 37 fae F A< S IO @, a8
T 7 8, e @ § fam e fr
F TR 9T T F TR-a fgrgem™
¥ FETAT Ao AT o7 A B T R
Y fod a8 faa #gi @mr @ &
0 F ford FAE qFR T FT A fa=
qT qg Y T ALY & g7 Fqiw W H
Ry ST AT | e & fod
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[ g STea]
R g wi F fad 5 & S g
de71gE @ ¥ fad 7 faw @i @ mam
F A g g § ST R e A F
fafey # gt W =T Sifed AR
FEE & AT AR AT A A 5
qrary § g I A1 WY /W % A Fr
dor wear frwtem afed famw ¥
gt Sl g 99 FIT & qQ
g 7o o 3@ F Fax frar of
Ffee ¥ g 7 & 1 s & A,
TR FT aFF § a1 a8 WY s Tifeg
fr s frd a7 S99 FTC@AE F
foad = 7€ & @1 I FT gEA S
3w @ FHE 7 | g & Al
Y FgT Y TAAHE § 78 W R da
7 i o S ¥ fad 4
ar = FY Y SIE AT I & &
F ford, o ag 39 7 999 F7 A"
F TOET TS BT AT & | 39 F FA1
F AL A} AR FAFW ANG I FY
AT FA | F A Fg fF
Rt Fream & fad fFedt fra &
ST oY STy @ A arfedt A Y A
¥ A Fafedy 1 <% ¥ 39 FY W
& Y wfed i 5@ FreaT § 9a St
T AT GEAH F qTF @ AT AR
fog a@ ¥ F% a6l 95 W FA F
arg AT TEA AT G FE@A § #]
FIA aral & fxar smar g, afz wi
ST FOET A AT A 3w
#FT Y I & 1€ T fAwdr §, I
T ¥ fag ol A e Sy g,
o FT d2 W FT AT FAT A
q F foad Wt $g 7 T@ TAH QAT
Surclll

=it wrorars Tag : (IXEAT) : Fwfa
wRgm, il fre g aree fer |
aRRTFE FT ¥E W€ fFT IR F
TR Y i TR AT W fred
oY FTEIETI FY T G A g |
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9 3 fad § Faw a8 frage s fF
I8 g7 AR T #73 § 9y e
& F & o ¥ wwar O @ g Ao
THY AT AL L | AT WiT ¥ Heerw
AT g2 FRT FT AT | 9T F15 qATARI
ST I 9 F ol sl @) FrRae
F1 I AT F A GT g FF 98 99
F1 QU-G G971 AT ¥ AT WK
S Y TT F AR W@ ) dET ¥ AR
I F AT I TR F A
A, G ¥ AR 9 W ¥ qaEs
NT I 3F F & F g daT
& o a1 gast g FF & o A S
a7 SEY TRTTFY 1§ /X NS AT qF
Tt ATR 7T F1 ATAT T 7 7197 A
TA TE g1 @ | AR AT § 7TAG |
f&F e & | F37F &1 3% Afwwr
faaar =rfzd 1 G491 €Y T 9GT F W
F 9T T HIL ITTHF 97 7 FIT

wadr s ag 6 99 g a
¥ oop oA I Wy R
& @R ¥ § A afwe aat ¥ £
at & Taaan g 5 gank arfew ameT ot
37 o 7T ¥ g H T AR oI A
sfed | 3T o W o g & T A
grafess  Fafeat ¥ fFafasr § g
g #amag fr s F o Hasr
%% Fraw & g & AR S &Y
AR @ & AT § W 3 & A%
FeT 28 § | g A% Fy afcfeafaat sy
&1 & wrar & fF 50 awg @ ottt
ors g T & ag deET A ae |
% et F fo7 gArd wrAdg e 1 W0
w71 & wim TwEmaR F § aS
R 737 ¥ T A g Forr § sl
Taarr fFd s wm e Ad
g W fafred aeE ¥ ane
W TF FaraTa W@ g o & T
37 31 78 el AT w7 | § qww
gfF 9T ¥ o Y ol WA A
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Y o AT 8 AR g I e
9 gz 7 faw I fFar @ o9 W)
Iga Iar fF g ¥ T A e
oA FRAF A SRR E
AT AT TG AR F ] AT O
TS ATHT AT FT A 7GTHIAGA AT |
sfowF § 5 <@ ¥ 9y feomE
T¥Fe AUz Y ) TH1 9 g AR 9 |
TST T ST AT R & AR Far g
fF o ot g | S ¥ g T
FT s i o ¥ g9 ovg 9% 78 o9
AT W 9 GFF 4T A gH |
T e d Wi E 5 T AW A ER
« FIET TG AT GFAT W AT AWEEA
- @ & 1 & Y auw qrarfy st =y
+ dfes g amER REATAEIE
= o oY W o7 3 E S { ¥ Ry
7 q g AT 59 wHede faw A 9@
FAq FT G TAT TG T, AT
oo Rt g1 oAt |\ § wwemEr g
T WTAT ST AL R

. o gure g fF o faw 9 faeee
A 71 2 femr I R fadae FRE
3 59 9 W fauTR o iR i Ere
& wiw X TG g a1 @, wa,
T4 qEE T U a6, F &7 A qU
fear @, SR mw Y § gAwar g
fFEIEIW F w1 aaRr fkag
2RI F Q) fazare ¥ w19 #7 ST £
f et arowil ow 9o g€ § @S9
g Saret da1 gl ol gR o Ffewr §
gAY & R araeT /9T gu g

v

-

T TR OF g9 & R S @
4 f5 § fed | o9 ¥ few ¥ asr wa
T AEE G § Wil Jg S|
¥ IIEY & AfeT AewT 3B AR T
, T T A ¥ fr 391 @ A T
U ol
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iSO F 3T ET TAT g
gl 39 TP FT FS 9N 99 W E )
OIT AT & 3F a7 WY &1 q4qT IHAT
fFaw & fag o g A Q&Y
fom & fodl ew e @ & fF SA At Ay
e &, TG Nl F ford g g &
fr = %1 &7 § # 78 wee e
WWERM T gmag ava & fr aaay
faeger wew A E

WA F IAT A T IR
IAT ST T R | A T g =
q | T TF @AW e 99y
Y 3R 9 997 T€ TG TN AT T |
AT AT | HT ATEAT TG T F IAHY
TE WEHH §E AR FAT Yoo ;T
Yooo FYT THIA IqF ford & oY mfy
o qi T A &) U # 1 7 qi
T W IR T E 5T M A @
STy § W T W s W o
T &1 AT AR A I A T Ay
T 1 T NS WA o7 £ 0 s A
T ¥ A ST S oF 79 s
AV | WR G WA F A o Qv
¥ 9 W I I | W S AR
oI FH FT @I § e o 7
g @ TG FTWEIR A Ay agf
AT, 9 AT TT ARHT T 19 g &
fora o AT G g) 7y gt e
H qFSHT & AT qF | AT ITHT 8T
& fF a8 ST wasw g w1
TF ¥ AW W W FTOWT
ST | IHY TART ST AT E | =T
T T BT FRGFR ¥ | @AT 2T
Qi AT FY STHE F &R | F awws
g 5 agf & S g Ot F AW F o
T HR I IR SN GG & | 7Y
are W | | A A I w77 oA
e gfefadY %t N § | T Ie
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[ = <= fag]
9% gHAT & | W AT q@H, TR fAg
FTT 4T 1 A ITHT I
& qaer faafes @ &0 ¥ w0
faam 1 IR FIT AR qT A 6T
FAFEX WX FIATR Q8T F 79 & 99
T ITH AarEd o 5 o ow
fadfers W w7=q ¥ W fowamn
ST | R #7939 fF fagfes @<
B § T S @ 2 1 IEA W @
THR ¥ GR-EE FAATA &1 FHE
FHT FATAT AT | T8 o IAHT T
& T @ § © wE S g 7R I
O FES a1 &Y, I I FES 6T
FIE QT | W IQ@ § - TR
TR G SN FT @qF gy T 1 AR
g RN &Y T o7 T o ITEY
99 SR A SR aF g Aoy,
fomat S o T A I SR
frad | gaferd it g @rn & Rt
g @ AT AT ¥ooo FIET FHA
e ¥ fod & o T g, 9 daedy
3 7o faamar Angafe a1 qdiST 3g
g T 5w fdedie 7t awg & AT
T T T AT 7AZL GSAT FX
§ | 3fr #1E e g fawem 1 3
T e § | 3AE fag gfee gemd
W | ATCAT FT IAFT FIAT
¥ wfe gfee & T | agl o /S
fard gu¥ oF Tt wETw A faar
e ag AAL & 0T |

o Ao sito wot: fFay far &>
Naag?

=it worerw fag : Y TH @R
IqF aE gAY T Afew FEew faar
i TR TEET I9C AN § W S W
g g A g AR § @ e
F o1 v fr G & fefmer migg w
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ment) Bill

IR AT & 37 AWl ¥ A AT
fiF g7 gt smarer fafreex aEg &
9 qF 9gAT & § | qq TECH A,
TG T T8 qrar fau faar s
3feT $7 T g7 | I9F waTET W
TF {0 FIE9 447 | IgFT I
AT AT g W T e T amar &
AT IY FIE ATAT AT 1 qY 37 TFR
ag 919 @ g T | §F 5y faa
FAT 131§ i 5 fadfer weder
| |7 §2X T &) G97 AT @ 3 ) ShEA
39 R 7 §F T4 v smam

FgT 1T & PF FTRaFT g s
FATAQ &, T AT FIE 75 § qFaa
ST T HT I & | BT GiF Freaw
1 T 7T & 5 oW At qn a
G waTwEl § off gRAT A v
AT | T AT TG AT FT qFT § FrAd
qTF g T9T §, WR I AW Y A
FF AT I § ITFT B 0T FTA-
FI TF AT Tg I et Stwaw | Sy wferT
oW FE 7 2 far a1 99% oF wred
T ATAL FOAST TGT T F FfF @y
AT IF FE TGT T AR 3 FiwHT
agt ATH< @ fear v |  wFAT & fF
FTRIFTE TAFT AHFEAT T FI % |
wH s fafre< gge ¥ fadew
e {5 J @ T [ aA A/
For T FX | fgT ¥ g @G e
A FT @A TE FAX FT qSA
TF |

WA fFer g A @ g
FTEFR F fad w T |t ¥ fag |
[fad & o F<at g fF ag @ A
1 SR GIET |

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
August 30, 1962/Bhadra 8, 1884 (Saka),
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[Wednesdav, August 29, 1962|Bhadra 7, 1884 (Saka)]
CoLUMNS WRITTEN ANSWERS TO
ORAL ANSWERS TO UESTIONS—contd.
QUESTIONS 4657—94 s Q Subject
$.Q. Subject 5o ubsee
No. 693 Pipeleines in Gujarat 000
" 667 Committee for- Anti- 93 Fipeleines in ‘uy.ara y 47 T
corruption Drive 4657—62 694  Advance for building of
R English weekly ‘Link’ 4701-02
668 Coal dumping 4662—65 : .
A 695 Education as concur-
669 New Education Code rent subject . . 4702
for Delhi . . 4665—67 s ’
o 696 Revision of pay scales
675 Moiel legislation for of employees of Delhi
Universities . - 4667—69 Administration . . 4702-03
671 Coal targets during
Third Plan . - 4669—;3 U.S.Q.
672 Delhi Primary Education 4673—75 No.
673 Oil Pipe Lines . . 4675—78 1897 India’s economy 4703-04
674 Coil Washeries . 4679—81 1898 Field firing in Kangra 4704
675 Pricas of stz2l and pig 1899 Classffication of Anglo-
iron . . . 4681-82 Indian . 4705
676 State Partl‘clpatlon in 1900 Scholarsips for Sche-
oil refineries 4682-83 duled Caste students . 4705-06
677 Hogenakkal ~ Hydro- 1901 Murder cases in Mani-
electric project . 4683-84 pur . . . . 4706—-07
678 Compulsory Military 1902 Grant for Puniabi
Training for students 4684—89 dramas . 4707
679 Sindri Fertilizers Fac- 1903 Production price of iron
tory . . 4689-90 ore . . . F'4707-08
680 Development of Petro- 1904 Payment to Indo-
chemical industries 4690—92 Commercial  Bank
681 Royalty from Gujarat deposits . . . 4708
Oil wells . 4692—04 1905 Welfare of S.C. and
H 12
VSRR VRS TO 1506 Cultral comre
QUES - 4694—4774 Andhra Pradesh 4709
XMQ 1907 Coal for Andhra Pradesh 4709-10
: 1908 Residential accommo-
682 Indian team to Everest 4694 gation for emréoyees of
683 Targets for steel pro- ccountant eneral’s
duction during Fourth - Office, Andhra Pradesh 4710
Plan period. . 4694-95 1909 Higher Secondary
684 Consumption of pet- students . o 4711
roleum p:oducts in 1910 Maithili language . 471112
Rajasthan . 4695 1911 Dr. Gayen’s Reporton
685 Mizo hills . 4696 ¢ Measurement of Achie- R
686 Manufacture of auto- vcments‘m Mathematics 4712
mobile leaf springs . 4696-97 1912 Restoration of pay cut
687 Royalty on oil . X 469798 of Defence emplqyees 471213
688 Coal gas plant for Delhi 4698 1913 Gavng of cattle killers 4713
689 Closureof stainless steel 1914 Price of grade H‘ coa bo4713-14
factories in Bombay 4698-99 1915 Audit Staff Assocmnon,
: . Shillong . . 4714
690 Advisory Committee
on Training and Re- 1916 GardechachWorkshOp 4714
cruitment . 4699-4700 1917 Crime cases in Delhi. 4714-15
691 Coal Corporations 4700 1918 Steel or pig iron quotn
692 Technicianssentabroad to States . - 4715716
by Hindustan Steel Ltd. 4700 1919 ¢ Sanskriti’ 4716-17
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject
No.
1920
1921

‘Cultural Forum’
Machine Manufactur-
ing industry .
Children’s Art Exhi-
bition

Coal for Amha]a-Karnal
and Rohtak areas
Institutions of National
importance. . .
Elections to Works
Committee of Gun and
Shell Factory

Cost of steel plants
Foreign personnel in
steel plants

Use of Hindi in Gov-
ernment Offices .

D.Ps. from East Pakis-
tan

. . . .

1922
1923
1924

1925

1926
1927

1928
1929

Physical Education
and Youth Welfare
Schemes . .

Assistance to Voluntary
HindiPrachar Organisa-
tion . .

Termination =~ Notice
for Govcmment em-
ployees .
Multi-purpose tractors
Physical handicapped .
Oil refineries .
Under-invoicing  of
exports and over-

invoicing of imports .

Grant to Mysorc Gov-
ernment

Delhi Education Dcpart~
ment

Excavations near Ahar
Population map .
Sanskrit . .
India-China border

Production of Armour
plates in steel plants

Foreign artists

Breakdown of Rourkela’s
Blast Furnace No. 3

Indian Investment Centre

Tribunal for excise duty
on tobacco

Sea survey of Andaman
Islands .

1930
1931
1932

1933
1934
1935
1936

1937

1938

1939
1940
1941
1942
1943

1944
1945

1946
1947

1948

1949 Drilling in Darang Salt
Mines . . .

[DaLy Digest]

CoLumMmns

4717
4718-19
4719—20

4720

4720—22
4722-23

4723

4724
4724-25

4725-26

472627

4727

4728
4728
4729
4729-30

4730

4730

4731
4731
4731-32
4732-33
4733-34

4734
4734-35

4735-36
4736

4736
4737

4737-38

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.
No.

1950

Subject

Agreement  between

Q1] and Natural Gas
Commission and Maz-
door Sabha.
Houses  for
Caste and  Scheduled
Tribe families . .

1951

1952
1953 Stipends  for
students
Scheduled Areas ard
Scheduled Tribes Com-
mission’s report .
Primary Education

ody
Geological
India .

Tribal

1954

1955

1956 Survey of
Players for
tional meets
Physical  fitness for
recruitment in Armed
Forces .
Welfare of troops .
Curb on travelling to
East Pakistan . .
Libraries managed by
Central Government
Pay of Section Officers
Township at Dhaleswar
Quarters constructed at
Narsinghgarh

Second  Pay Com-
mission Recommen-
dations . .
Himachal Pradesh Sec-
retariat at Simla
Pension to Territorial
Army Officers

Tribal blocks .
Janata colleges in Dclhi
C.H.S. Scheme facili-
ties for Defence em-
ployees

Industrial and non-
industrial employees of
Defence installations
Extension of Punjab
Backward Classes
(Grant of Loan) Act
to Manipur

Pay scale of Mampur
Administration em-
ployees . . .
Jet trainers . .
Bharat Electronics Ltd.

1957 Interre-

1958
1959
1960
1961

1962
1963
1964

1965

1966
1967

1968
1969
1970

1971

1972

1973

1974
1975

Scheduled

Macheria Cement Factory

4936

COLUMN¢

4738
4738-39
4739-40

4740

4741
4741
4742

4742-43
4743
4744

474445
4745
4745
1746

4746

4746-47
4747
4747

4747—49
4749

4749-50

4750

4751

4751-52
4752
4752-53
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.s.Q
No.

1976
1977

1978

1979

1980

1981

1982

1983
1984
1985
1936
1987
1988
1989

1990
1991

1993

1994
1995

1996

1997
1998
1999

2000
2001

2002
2004
2005

Subject

Hindi translation of
¢ Tripitak *
Research Laboratory,
Jorhat .

Purchase of property
from the Princes in
Himachal Pradesh

Corruption cases in
H.P.. . . .
Availability of books

for Univcrqities stu-
dents . .

Cement for Andhra
Pradesh

Financial powers of
Oil and Natural Gas
Commission.

Second Lanwagc Con-
vention

Blasting of rocks in
Laccadives . .

Copper deposnts in
Alwar

Coaching centre for S. C
and S.T. at Allahabad

Rayon factory . .

Overtime allowance for
Armed Forces Head-
quarters  emplovees .

Armed Forces Head-
quarters cmployees
Gas and oil in Punjab
raga Tools Corpora-
tio1, Adhra Pradesh .

Welfare of Scheduled
Castes and Scheduled
Tribes in Mysore

Prices of cement

Geophys:cxsts for Thlrd
Plan

Forzign E\cha"ge facx-
lities for students

Steel Plant in South
Coal movement
Reorganisatior. of Oil
and Natural Gas Com-
mission .« . .
Ankeshwar Oil .
Steel for Small Scale
Industries of Assam .
National Book Trust
Dzlhi Land Reforms Act
Delhi Land Rcforms
Act .

[Dawy Dicest]

COLUMNS

4733

4753-54

4754

475455

4755

4755-56

47%‘57

4757
4758
4758-59
4759
4760
4760

4761
4761-62

4762-63

4763
4763-64

476465

4765
4766
476667

476768
4768

4768-69
4769-70
4770

4770-71

WRITTEN ANSWERS TO

QUESTIONS—contd.

U.S.

Q. Subject

No.

2006

2007

2008

2009
2100

Academy of Indian
dance and music -

4938

CULUMNS

4771

Equipment for Rou.rkela

Steel plant

Amalgamation of New
Citfzen Bank of India -

Cultivation of tobacco

Koyana Hydro-
Electric Project .

OBITUARY REFERENCE .

The

Speaker made a reference

to the passing away of Dr.
Bakshi Tek Chand who

was
Constituent
of India

a member of the
Assembly
and of the Pro-

visional Parliament.

Thereafter members stood

in silence for a short
while as a mark of res-
pect.

4771-72

4772-73
4773

4773-74

4774

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE

@

Shri Bagri called the
attention of the Prime
Minister to the reported
firing by Nepali soldiers
on a hutin the Miris
Police station of Darjeel-
ing district on the 24th
August, 1962 resulting in
the death of two Indians

The Prime Minister ard

Minister of = External
Affairs and Minister of

Atomic  Energy (Shri
Jawaharlal Nehru)
made a statement in

regard thereto.

@#7) Shri S. M.
called the attention of the
Prime Minister to the repo-

Banerjee

rred missing of an aircraft
of the Nepal Royal Airlines
with Indian Inspector of
Accidents, First Secretary

of the Indian Embassy,

- 4775—80

Nepal and four others on
board.

The Prime Minister also

made a statement in re-
gard thereto.
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CoLuMNS CoLuMNS
PAPERS LAID ON THE —
TABLE . X . 4780, 4781 BILL PASSED . . 4762=4813
. . The clause-by-cleuse cor-
(1) A copy of Notification sideration of the Srate
No. F.70 (37)/59-Vol.I of Nagaland Bill was taken
published in = Tripura up and concluded, and the
Gazette dated the 1oth Bill, as ' emerded.  was
April, 1962 containing the pass’ed. : ’
Tripura Land Revenue &
Land Reforms (Allotment
of Land) Rules, 1962, un- .
der secion 198 of the BILLS UNDER CON-
Tripura Land Revenue SIDERATION . . 4813—4932
and Land Reforms Act,
1960. . R R
. Discussion on the motion to
(2) A copy each of the consider the Land Acqui-
following Rules under sition (Amendment) Bill
section 296 of the In- and amendments thereto
cometax. Act, 1961:— moved on 2Ist August,
(i) The Income-tax (Am- 1962 continued. The am-
endment) Rules, 1962 endment of Shri R. Barua
published in Notification fop circulation of the Bill
No. S. O. 2029 dated the s ’negatived. On the
3oth June, 19€2 amendment of Shri { Daji
(#) The Income-tax (Second for refSerlence of the Bill
‘Amendment) Rules. to a Select Committee,

the House divided, Ayes,
40; Noes 150, and the
amendment was according-
ly negatived. The motion

1962 published in Noti-
fication No. S. O. 2565,
dated the 1o0th August,

1962. . :
to consider the Bill was
REPORT OF COMMITTEE adopted. The clause-by-
ON PRIVATE MEMBERS’ clause consideration of the
BILLS AND RESOLU- Bill was taken up but not
TIONS PRESENTED . 4781 concluded.
Seventh Report was present-
ed. AGENDA FOR THURS-
STATEMENT BY MINIS- DAY. AUGUST 30, 1962/
TER :— BHADRA 8, 1884 (SAKA)—
The Minister of Steel and
Heavy Industries (Shri Further clause-by-clause
C. Subramaniam) made a coasideration of the Land
statzmant regarding distri- Acquisition  (Amendment)
bution of G.C. Sheets. Bill and passing of the Bill.

GMGIPND—LS II—1661(Ai) LS—19-g-62—900,



	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143



